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I, Mr. Shantanu the authorized representative of M/S AKUMS Life Sciences
Limited (Now known as Pure and Cure Healthcare Private Ltd.) having its
registered office at 305, Mohan Place, L.S.C., Block-C, Saraswati Vihar,
Delhi - 110034 do hereby solemnly and sincerely affirm and under oath state

as follows:

1. 1 am the duly authorized representative of the 3" respondent company and
have access to the books and records thereof. [ am well acquainted with the

facts of the case and capable of tendering this affidavit,

2, Itis submitted that the Respondent No.3 which was formerly known as Akums
Lifesciences Limited is now known as Pure and Cure Healthcare Private
Limited, following the merger of Akums Lifesciences Limited and Pure and
Cure Healthcare Private Limited vide order of the ITon’ble National Company
Law Tribunal, New Delhi dated 17.10.2023. Accordingly, the Respondent
No.3 or Akums Lifesciences Limited shall be called as Pure and Cure
Healthcare Private Ltd. The aforesaid order of Hon’ble National Company
Law Tribunal, New Delhi dated 17.10.2023 has been attached and marked as

Annexure —1.

{4 / Deo Rl Sing
[* (e,
(O goristet . |<flacts and information which is necessary for its proper adjudication.
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4. That the brief facts of the matter are as under:

a. The concerned industrial unit situated at Village Sundran, Tehsil Dera
Bassi, District Mohali, Punjab now (2021) owned and managed by the
Respondent No. 3 was earlier (1996 — 2021) owned and managed by
M/S Parabolic Drugs Limited,

b. That the said M/S Parabolic Drugs Limited went into insolvency vide
Orders dated 23.08,2018 passed the Honble National Company Law
Tribunal (NCLT), Chandigarh bench in application (IB) no. 102/2017
filed on behalf of an Operational Creditor i.e., Weather Maker Pvt. Ltd.
Tt is also pertinent to mention here that the erstwhile directors of M/S
Parabolic Drugs Limited have been arrested by Enforcement
Directorate under the provisions of PMLA and they are currently
bebind bars.

¢. That from October 2018 till January 2021, the Interim Resolution
Professional / Resolution Professional were managing the affairs of
M/S Parabolic Drugs Limited and thereby managed the concerned
industrial unit.

d. That vide orders 12 January 2021 Hon’ble NCLT, Chandigarh was

pleased to approve the Resolution Plan filed by Akums Drugs and

Pharmaceuticals Limited. That consequent to the approval of the

Resolution Plan by the Hon'ble NCLT, Chandigarh, the name of

Parabolic Drugs Limited was changed to Akums Lifesciences Limited

et
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vide Certificate of Incorporation pursuant to change of name dated
23.02.2021. The aforesaid order dated 12" January 2021 passed by the

Hon'ble NCLT, Chandigarh have been annexed herewith and marked

as ANNEXUTRE 2,
That the new management namely Akums Drugs and

Pharmaceuticals Limited is an industry leader which manufactures
approximately 12.5% of the total drugs and pharmaceuticals
manufactured in the country and operates more than 15 industrial units
with have a good track record including the environmental
compliances.

That the Respondent No. 3 effectively took control of the concerned
industrial unit situated at Village Sundran, Tehsil Dera Bassi, District
Mohali, Punjab in March 2021, However, the concerned industrial unit
was in a dilapidated condition, back then,

Thai the Respondent No. 3 has been tirelessly improving the conditions
of the concerned industrial unit day in and day out by taking various
measures like upgrading machinery, implementing SOPs and
maintaining various compliances.

That the Respondent No. 3 has invested more INR 600 crores for
improving the conditions of the concerned industrial unit. Despite its
best efforts, the process for turning around such a large industry has
been a time-consuming process.

That the concerned industrial unit employs 700 personnel directly and
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approximately 250 personnel indirectly. Thereby providing
employment to a large population. It is also pertinent to mention that
keeping the concerned industrial unit shut would have had a significant
impact on the local as well as the national economy.

j. That the Respondent No. 3 is duty bound and committed to fully comply
with the provisions of the Environment Protections Act, 1986; the Air
(Prevention & Control of Pollution) Act, 1981 and the Water

(Prevention & Control of Pollution) Act, 1974

5. That following the action taken report submitted by the Punjab Pollution
Control Board before this Hon'ble Tribunal on 11.05.2023. The Respondent
No. 3 has not left any stone unturned and has made best possible and sincere
efforts to make the concerned industrial unit fully compliant with the
environment protection laws and the directions of the Punjab Pollution Control
Roard. Detailed chart showing the compliance on behalf of the Respondent No,

3 hag been anncxed herewith and marked as ANNEXURE 3,

6. That pursuant to the aforesaid cfforts on behalf of the Respondent No. 3, the
U

Punjab Pollution Control Board has vide its orders dated 30.11.2023 has

restored the electricity connection of the concerned industrial unit. A copy of

the aforesaid orders dated 30.11.2023 has been annexed herewith and marked

D s
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7. That the Respondent No, 3 in pursuance of its commitment of making the

concerned industrial unit fully compliant with the environment protection
laws and the dircctions of the Punjab Pollution Control Board has been
obtained the Consent to operate U/S 21 of Air (Prevention & Control of
Pollution) Act, 1981 dated 20.12.2023; Consent tc:- uperat; U/S 25 of Water
(Prevention & Control of Pollution) Act, 1974 dated 20.12.2023:
Authorization under the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 dated 02.01.2024. A copy of the

above-mentioned Consent to operate and Authorization has been annexed

herewith and marked as ANNEXURE 5, 6 & 7 respectively.

. That the Respondent No. 3 is further committed to comply with all the
directions and conditions put by the Punjab Pollution Control Board in the the
Consent o operate U/S 21 of Air (Prevention & Contrel of Pollution} Act,
1981 dated 20.12.2023 and the Consent to operate U/S 25 of Water
(Prevention & Control of Pollution) Act, 1974 dated 20.12.2023, within

prescribed time that is on or before 29.02.2024,

. That the Respondent No. 3 has already paid a penalty of more than INR 25
lakhs as and when directed by the Punjab Pollution Control Board to balance

the environmental damage accessed.

6




10.That the OA No. 105/2023 has already been disposed off by this Hon'ble
Commission vide its orders dated 16.03.2023 and a copy of the said OA has
not been provided to the Respondent No. 3 by the Registry along with the
Notice. Therefore, the Respondent No. 3 15 unable to submit any response to
the said original application. However, the the Respondent No. 3 craves the
leave of this Hon’ble Tribunal to submit a responsc to the said OA at an

appropriaie stage.

{1.Jt is submitted that the Respondent No. 3 has been complying with all
directions issued by PPCB. The Respondent No. 3 is not guilty of any acts
pausing or contributing to pollution, The Respondent No. 3 has all the
necessary consents and permissions to operate the industrial unit. City
submitted that the above OA has been filed with reasons best known to the

applicant. There is no cause of action against the Respondent No. 3.

19 Tt is submitted that the Respondent No. 3 craves leave of this Hon'ble Tribunal

to raise additiona! counter in the course of proceedings if required.

In the above circumstances, it is only played that this Hon’ble Tribunal may
be pleased to exempt the Respondent No. 3 in MLA. No 70 of 2023 arising out of
OA No. 105 of 2023, Or pass any other order as this Hon"ble Tribunal may deem

fit and proper in the facts and circumstances of this case.

Deo Raf Singh
Area Datpargang,
Terlew Fue




Solemnly affirmed at New Delhi on this 24% day of January, 2024 and |

signed in my presence,

i TION Adrvocate (D-1057-2014) %

Mabile No.:0711ED0I0L
1, Mr. Shantanu the authorized representative of M/S AKUMS Life Sciences
Limited (Now Known as Pure and Cure Healthcare Private Lid.) do hereby verify
that the contents of this counter affidavit are based on records and information of the

Respondent No. 3 and are true to the best of my knowledge and belief.

i N W Verified on the 24" day of January 2024 at New Delhi. L
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IN THE COURT OF _NATIONAL GREEN TRIBUNAL, NEW DELHI

Sult / Appeal No. M.A, NO, 70 /2023 JURISDICTION of 20123

inre:- '

M. L DHIMAN Piff / Apptt. /Petitoner / Complainant .
VERSUS

PUNJAB POLLUTION CONTROL BOARD & 3 OTHERSDefdt. | Raspt. / Accused

KNOW ALL to whom these present shall come that I/We M/S AKUMS Life Sciences
Limited (Now Known a4 Pure and Cure Healtheare Private Ltd.)

The above named RESPONDENT NO. 3 ___do hereby appoint

Mi: Bhavva Goyal, Advocate (D-1957/2014) :
4 (Rear Side), Ceniral Lane, Bengali Markot, MNew Delhi - 110001
Mobile Number: +91-97116001%
Email; goval bhavya@ pmail com )
(harain atter called the adyocale's) 1o be mylour Advacats In the above-nated case authorise him -
Te scl, sppear and plead in the above-notied case In this court or fn any cther Gourt in
which the sama may be iried or heard ed akso In the: appaltate court including High Court subjact 1o
payment of fees separstely for aoch coutt by malus. !
: Ta elgn file, wenfy and present pleadings, appeals cross-objechions or patitions for
gxecutions review, revision, withdrewal, comprorhise Or otiver patitions or atfidavits or other
documants a8 may be deermed necessary or proper fof the prosecultion of the sald tase in all s
stagas subjects o paymeant of fess for aach stege.
' Tofie gnd take beck decumaents, to admit sndiar deny the documants of cppoaita party,
) To withdraw of compromise fhe said case or submit o arbitralion any dilfarences or
dispisies that may ansa touching or in any mannier relating (o the eaid case.
B ‘T take execution proceadings. 3

The daposit. draw and receive monay, chegues, cash and grant receipts herec! and to do
all oinar acts and things which may be necessary to be done for the progress and In the course of
{he prosacuticn of the said case. ' ] ]

To appoint and instruet any other Legsl Practitioner suthoriging him 1o exedcise the powear
and authority heraby confered upan tha Advocate whensver ha may Eink fit to do 80 and to sgn
the power of attormaey on our behalf, f
' And 1Ae the undersgned do hereby agree 1o ratify and confirm &l acts dona by ihe
Advocate o his substitite In the matter as myfour Gwn acts, Bs if done by mefus o elf intents and

urpase. .
R, And e the undartake Thet [We of mylclr duly authorised ageni weald sppear in sourt on
all hearings and wil inform the Advocate for appearance when lHie case s cafled.

An IMe undarsigned do hataby sgree'not to weold ihe sdvocate al his substiute .
rasponsible far the result of the said cage, The adjpurnment costs whanewer ordared by the court
shall ba of tha Advocats which he.shall recelvé and retain for nimaelf, }

And e undensigned do hereby agree thal in tha event of the whols or partiof the fas
ggreed by mefus 1o be paid 1o ihe advocate ramalning unpaid he shall be entiled ko withdraw from
the prosacution of the ssid case untl the same & paid U, The fea satiled la oniy for the above case
and above Court |We hereby sgree that once the-fas ls pald, WWe wil not be entitled for the
refund of 1@ sama in any case whalsoever and If the case prolongs for mafe than 3 ysars the
original fea-shall be.pald again ky me/us. : - )

IN WITNESS WHERE OF |/We do hersunilosst mﬂnurrnﬂgigﬂ)m presants e cantants
of wiich havs been understood By Mefs o0 HEE T i g o EY
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PURE & CURE HEALTAGARE PRIVATE LIMITED

CIN: U24232DL2005PTC266385
Regd. Office: 305, MOHAN PLACE, L.S.C., BLOCK-C, SARASWATI| VIHAR, DELHI-110034

Email id: dharamvir.malik@akums.net; Phone No: 011- 68041000
%
CERTIFI TRUE C F TH SOLUTION ED AT ETIN F

BOARD OF DIRECTORS OF PURE AND CURE HEALTHCARE PRIVATE LIMITED
HELD ON 27™ OCTOBER, 2023 AT DELHI

AUTHORISATION FOR LEGAL SUITS

“RESOLVED THAT in supersession to earlier resolutions passed in this regard
Mr. Gopi Nath Sahu, Mr. Satya Prakash, Mr. Himanshu Saxena and Mr. Rama Shanker,
Directors of the Company, Mr. Sanjeev Jain, Mr. Sandeep Jain, Mr. D.C Jain.
Ms. Arushi Jain, Mr. Sumeet Socd, Mr. Sanjay Rai, Mr. Ankit Sharma, Mr.
Harshvardhan Garg, Ms. Shruti Dhingra, Mr. Shantanu and officer / authorized signatory
of the Company, be and are hereby severally authorized to institute, file, pursue,
execute any suit, application, complaint or any other proceedings including evidence in
any court, tribunal or authority in respect of or matters arising out of company's
business and for this purpose to sign, execute, institute, attest, amend. pursue, defend,
withdraw & compromise any complaint, suit, application, petition, appeal, affidavit or
other documents that may be necessary and to verify the same, to issue and accept
service of notice by the Company, and to defend any suit or other proceedings that may
be filed by or against the Company and to appoint advocate, counsel, arbitrator,
solicitor, agent, authorized by authority letter or power of attorney to some other
person(s) for the aforementioned purposes; and generally to do all other acts and things
necessary in relation to the matter(s) as stated above.

RESOLVED FURTHER THAT Mr. Akshay Surya, Mr. Mohit Vashisht, Mr. Raman
Yadav, Mr. Khyali Dutt Sharma and Mr. Samandar Singh Dhakad officers/ Authorized
Signatories of the Company be and are hereby severally authorized to pursue & defend
any suit, application, complaint or any other proceedings including evidence in any
court, tribunal or authority in respect of or matters arising out of company's business
and for this purpose to sign documents that may be necessary, and that may be filed by
or against the company and to preserve the interests of the Company in the best
possible manner.

RESOLVED FURTHER THAT authority to any of the persons under this item of agenda
shall be valid, if and so long as the person(s) is in the employment or authorized
signatory of the Company”.

Certified True Copy
For Pure and Cure Healthcare Private Limited

| & g T ey, .
"'.:':fﬁ REeCiNcare VI

four

Gopi Nath Sahu Piretiol
Director

DIN: 02877564

10



48 ANNEXURE - 1 11

NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH, COURT-II

COMPANY PETITION NO. (CAA}-07(ND)/2023
CONNECTED WITH
COMPANY APPLICATION NO. CA (CAA)-93(ND)/2022

IN THE MATTER OF SCHEME OF AMALGAMATION:
—ee=es 8 AMALGAMATION:

AMONGST
Akums Lifesciences Limited Hon-Petitiune:j
Transferor Company
AND
Pure and Cure Healthcare Private Limited ... Petitioner/
Transferee Company
AND

Their Respective Shareholders And Creditors

Order Delivered on: 17.10.2023 Y5

<ol b o toe e, L@ l1a oz
Section: 230 to 232 of the Companies Act, BOFG O e

CORAM:

SH. ASHOK KUMAR BHARDWAJ, HON’ELE MEMBER (5)

SH. L. N. GUPTA, HON’BLE MEMBER (T) \ete of Preparation of Copyd@)lal2e 28
» L. N. ’ vt of ity of on Sellefio 2

@*L'ﬁ'\“' 3

B

PRESENT: OT/DI/AR/ Court Officer

EESGEE National Company Taw Trdma

For the Petitioner : Sr. Adv. P. Nagesh, Adv. Saurabh' Kalia, Adv. S,
Shiva, Adv. Suman Kumar J ha, Adv. Abhay K. Das

For the RD : Adv. Shankari Mishra

For the OL t Ms. Hemlata Rawat =

A -.";-'.._“'";‘?-‘._-_x_
For the IT Department : Mr. Sunil Agarwal Sr. St. Counsél, Mr: Shivansh
B Pandya Jr. St. Counsel, .e!*.u:iwT.Jj:l-:a1':%h*"ﬁ:wJ*a:‘r’il"ﬁaﬁ
HE = Yokl o gl
L& xfff;:i S«
P W) ey &.‘
/

CP [CAA) 07 /ND /2027
Alums Lifesciences Lid, and Pure and Cure Healthcare Pyt. Ltd,
Page 1 of 14
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ORDER

PER: SH. ASHOK KUMAR BHARDWAJ, MEMBER (J)

The captioned Petition has been preferred under Section 230 to 232 of
Companies Act, 2013 read with the Companies (Compromises, Arrangements
and Amalgamations) Rules, 2016 for approval of the Scheme of
Arrangement (hereinafter referred to as ‘Scheme’ for brevity), by the
Company namely Pure and Cure Healthcare Private Limited viz, Transferee
Company. The copy of the Scheme has been placed on record. The
details of the Companies proposed to be amalgamated, as placed on

record, are given in the following paragraphs.

2. Akums Lifesciences Limited (hereinafter referred to as “the Non-
Petitioner/Transferor Company”) having CIN U24231CH1996PLCO17755 is a
public limited company incorporated on 22.02.1996 under the provisions of
Companies Act, 1956. The Transferor Company was originally incorporated
under the name of “Parabolic Drugs Limited ” and its shares were listed with
both BSE and NSE. Corporate Insolvency Resolution Process (CIRP) was
initiated against the Transferor Company vide order dated 30.08.2018 passed
by Chandigarh Bench of this Tribunal in terms of the provisions of Insolvency
and Bankruptcy Code, 2016 (IBC). Subsequently, Akums Drugs and
Pharmaceuticals Limited had submitted a Resolution Plan which was

approved by the CoC. The application filed under Section 30(6) of IBC, 2016

for approval of the plan was allowed by Chandigarh Bench of this Trihu;}_a_l- R

vide its order dated 12.02.2021. Thus, the Transferor Cnmpanybec;-ama’ﬂ‘le

CP (CAA) D7/ND /2022 . BT RE™

Akums Lifesciences Ltd. and Pure and Cure Healthecare Pyt, Ltd. ' ‘fl Dy ‘3*1?2—-‘"

12
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wholly-owned subsidiary company of Akums Drugs and Pharmaceuticals
Limited and from 23.02.2021, and the Transferor Company’s name was
changed from “Parabolic Drugs Limited " to “Akums Lifesciences Limited *,
Subsequently, in terms of the approved Resolution Plan and as per Regulation
3(3)(a) of the Securities and Exchange Board of India (Delisting of Equity

Shares) Regulations, 2009, the Transferor Company had applied for delisting

which confirmed delisting of its equity shares with effect from 11.08.2021.
The registered office of the Transferor Company is presently situated at Godrej
Eternia, E3H, 3rd Floor, Tower B, Commercial Complex, Industrial Plot No,
70, Phase-I, Chandigarh-160002. The Authorised Share Capital of the
Transferor Company is Rs. 72,00,00,000/- and its Paid-up share Capital is

Rs. 5,00,00,000/-,

3. Pure and Cure Healtheare Private Limited (hereinafter referred to as
“the Petitioner/Transferee Company”) having CIN UZ24232DL200SPTC266385
is a private limited company incorporated on 13.09.2005 under the provisions
of the Companies Act, 1956 in the name and style of “Pure and Cure
Healthcare Private Limited”, The registered office of the Transferee Company
is situated at 305, Third Floor, C-Block, Mohan Place, Saraswati Vihar, New
Delhi-110034, The Authorised Share Capital of the Transferee Company is

Rs. 2,50,00,000/- and its Paid-up share Capital is Rs. 2,50,00,000/-,

4. As has been noted hereinabove, the present Petition has been filed by

the Transferee Company. The Registered office of the Transferee Cnmpany

L Y

being in Delhi, it is amenable to the territorial jurisdiction of this chch ThE ’;

CP [CAA) 07/ND/2022 N AF B : g
Aleums Lifesciences Ltd. and Pure and Cure Healthcare Pvt. Ltd. A “&W
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territorial jurisdiction qua the Transferor Company lies with Chandigarh
Bench of this Tribunal. Thus, the present order would be confined to

Transferee Company.

3. From the records, it is seen that the First Motion Application was filed
by the Petitioner Company for seeking directions for dispensing with the
meeting of Equity Sh archolders, Secured Creditors and convening the meeting
of the Unsecured Creditors of the Company. This Tribunal in the First
Motion Application bearing no. C.A.[CAA) 93/ND /2022, passed Order
dated 18.11.2022, had dispensed with the requirement of convening
the meetings of the Equity Shareholders and Secured Creditors and
ordered meeting of the Unsecured Creditors of the Company to be
convened, wherein the Chairman was directed to submit his report
regarding the result/outcome of the details of voting on proposed

Scheme of the Petitioner Company.

6. The Appointed date as per clause 1.4 of the proposed Scheme of

Arrangement is 01.04.2022.

Regional Director (Northern Region), Registrar of Companies (NCT of Delhj
and Haryana) and Income Tax Department, dispensing with requirement of
serving notice of the Petition upon the Official Liquidator in view of the fact
that the Petitioner Company is the Transferee Company which would continue

to be in existence even after the effectiveness of the Scheme, 13311&11{;& nf ﬂ,;

direction for publication of notice in “Financial Express” [Engl,lﬁh E}#i}n Z‘d
Vel P B3

s ¥ .'f""-'vTﬂ %'{i-\ 4

CP [CAA) 07 /ND/2022 ' ”ﬂumﬂ'ﬁgﬁ.--’

Alums Lifesciences Ltd. and Pure and Cure Healtheare Pyt Ltd,

14
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Edition) and “Jansatta” (Hindi, Delhi Edition) newspapers under Rule 16 of

the Companies (Compromises, Arrangements and Amalgamations) Rules,
2016. The final relief sought in the petition is to sanction the Scheme of
Arrangement/Amalgamation so as to be binding on all shareholders and
creditors of the Petitioner Company and for passing an order that the entire
business and whole of the undertaking(s), properties and liabilities of the
Transferor stand transferred and vested in and/or deemed to be transferred
to and vested in the Transferee Company as a going concern so as to become
the undertaking(s), properties and liabilities of the Transferee Company. The
Petitioner Company has also sought issuance of direction that proceedings
pending, if any, against the Non-Petitioner Company (Transferor Company) be
continued against the Petitioner Company (Transferee Company) in
accordance with the provisions of the Scheme of Arrangement for
Amalgamation and subject to and without prejudice to the Resolution Plan
approved by the Chandigarh Bench of this Tribunal vide its order dated

passed in C.A. No. 389/2019 and CP(IB) No. 102/CHD/2018.

8. Apparently in terms of the Order dated 30.01.2023 passed by this
Tribunal, directions were issued, requiring the Petitioner Company to serve
notice upon the Income-Tax Authorities, the Reserve Bank of India, the
Registrar, respective Stock Exchanges, the Competition Commission of India
and other sectoral regulators or authorities and also to carry out necessary
publication with regard to the said Scheme in two nationalised NEWSPAapers,

one in vernacular and another one in English. As can be seen from record,
& Ee 'I_ 2 B,

the Petitioner Company, in compliance of the above stated directjnlns,--ﬁi%&;éﬁji ;\
i T e

(5 ¢ 23

Affidavit dated 07.03.2023 regarding service of notice of hearing lef.ﬂ'j_e Pe-ﬁ%m a3

L . -}-:'—.ﬁlnu " ™ .I.'J

CP (CAA) D7 /ND/2022 ¥ o ./
Akums Lifesciences Ltd. and Pure and Cure Healthcare Pvt. Ltd. % D‘i"m' el
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upon all the concerned authorities and alse publication of the notice of the
present petition in “Financial Express” (English, Delhi Edition) and “Jansatta”
(Hindi, Delhi Edition) made on 09.02.2023. It is also seen that the Petitioner
Company in its affidavit has stated that the requirement to SErve notice upon
the Reserve Bank of India (RBI) (in view of Para 4 of RB] Circular No,
DNBS.CO. PPD.,R{}C No. 3/33.08.001/2017-18 dated 02.01.2018),
Competition Commission of India (CCI) (in view of Regulation 4 of cCJ
(Procedure in regard to the transaction of business relatin & to combinations)
Regulations, 2011 and Clause 9 of Schedule I of the said Regulation) and
stock exchange (in view of fact the Petitioner Company is an unlisted
company) and obtaining abservatinnicummentsjnun-ubjectiﬂn from the

aforesaid authorities is not required.

9.  The Registrar of Companies (RoC) filed its report dated 28,02.2023 and
has made observations which reads thus:

“l. As per annexure-I of Auditor Report for the year ended
31.03.2022 statement of arrears of statutory dues
outstanding more than 6 month and on account of any
disputes has been given.

2.  Refer to clause 2 (2.2) of Part IV of the scheme, the
Transferee Company may kindly be directed to comply
with the provision of section 232(3)fi) of the Companies
Act, 2013 in regard to fee payable on its revised
authorized share capital, if applicable.

3. The valuer and the advisor of the proposed Scheme is
same viz. Corporate Professionals. However, as per
Model Code of conduct for Registered Valuer under
Companies (Registered Valuers & Valuation), Rules,
2017, independence of the registered valuer is to be

16

ensured. Therefore, the Model Code of eonduct for - a7

Registered valuer is not being followed.*

CP (CAA) 07/ND/2022
Alcumns Lifesciences Li. and Pure and Cure Healthcare Pyvt, Ltd,
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and  sought clarification from the company with regards the

observations made by RoC in its Teport and made following

observation:-

“i. Inspection u/s 206(5) of the Companies Act, 2013 was
ordered in the matter of (Transferor Company) Parabolics
Drugs Limited mow known as Akums Lifesciences Limited)
by the Ministry vide letter no. 7/227/2018/ CIII(NR) dated
10.12.2018 to the deponent. Inspection report u/s 208 of
the Companies Act, 2013 was submitted to the Ministry on
20.10.2022 to which Instructions from Ministry is stil
awaited. Further, Parabolije Drugs Limited has been
acquired by the resolution applicant under IBC code 2016.
Thus, terms of the resolution are not in the knowledge of

the deponent.
11. It can be seen from record that the Petitioner Company filed its
reply dated 10.03.2023 to the report of the RD dated 06.03.2023 and
submitted that the RD has not made any adverse observation in respect
of the said Scheme of Arrangement, Nevertheless, for the observation
made by the RD inter alia relating to inspection under Section 206(5)
of the Companies Act, against the erstwhile management of the
Transferor Company i.e, Paraholic Drugs Limited (now known as Akums

Lifesciences Limited), the Petitioner Company has clarified that the

of this Tribunal while considering the application of the Tr%n-ﬁerq?-'ifé

L
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in respect of Transferor Company on 10.12.2018 je. Prior to the

Commencement of CIRP, all the pmsecutiunjpmceedinga that were

initiated

Of  pending against the Transferor Company stood

made by the RoC in its Teport. The reports of RD/RoC and response

thereto by the Petitioner Company leads to following conclusion:-

Regarding the statement of arrears of statutory dues, the
Transferee Company has submitted that the statement of
arrears of statutory dues outstanding for more than six
months as mentioned in Para vii(a) of Annexure 1 of Auditor’s
report are the Advance Tax which are undisputed and since
the Transferce Company will continue as g going concern, it
would be able to pay the advance tax as Per provisions
applicable to it.

Regarding the compliance of provisions of Section 232(3)(i) of
the Companies Act, the Transferee Company has submitted

that it will comply with the said provision and also t,ht?'_:__.‘:;'“:

a1y ._|"

provision of Clause 2.2 of Part IV of the SchemEGf “

A i
i =2 T
Arrangement. The Transferee Company has | *fllrt—lj}_ﬁf}i’_
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submitted that the compliance of provisions of Section
232(3)(i) of the Companies Act is required to be made
subsequent to sanction of the scheme and that the fee and
duty paid on Authorised Share Capital of the Transferor
Company shall be set off against the fee payable on
Authorised Share Capital of the Transferee Company.

iii. Regarding the independence of Registered Valuer viz,
Corporate Professionals Valuation Services Private Limited,
the Transferee Company has explained that neither the
Registered Valuer nor any of the current directors /former
directors of the Registered Valuer are/were connected/
associated with its law firm ie, Corporate Professionals,
Advisors and Advocates in any manner. It is further clarified
that Corporate Professionals-Advisors & Advocates and
Corporate Professionals Valuation Services Private Limited
are two independent entities and are not connected to each
other. The Valuer has also given its undertaking that valuator
is not connected with Corporate Professionals-Advisors &
Advocates in any capacity and therefore the independence of
Valuer is not affected and is not in violation of model code of
conduct specified for the Registered Valuers under the

Companies (Registered Valuers and Valuation) Rules, 2017,

12.  As can be seen from record, the Official Liquidator on 02.06, 2{123 mac{f: fi "\

Ty .-' =3

a statement that no comments with respect to Transferee Campgmr a_:;ﬂ?-'
y N 1‘;

required from the OL. \

RS Gt e )
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13. It is borne out of the record that the Income Tax Department filed its
report dated 13.03.2023 under Section 230(5) of the Companies Act, 2016
read with Rule 8 of the Companies (Compromises, Arrangements and
Amalgamations) Rules, 2016 stating therein that there is a combined
outstanding Income-tax demand of Rs. 79,12,68,607/- and pending
assessment proceedings for A.Y. 2018-19 against Transferor Company; and
an outstanding Income-tax demand of Rs. 72,29,035/- in case of Transferee
Company. It has further submitted that in view of Hon’ble Supreme Court
judgment in Department of Income Tax vs. Vodafone Essar Gujarat Ltd.
(2015) 16 SCC 629, the sanction of proposed Scheme shall not prejudice any
rights of the Income Tax Department as is available under the Income Tax

Act, 1961,

14. The Transferee Company has duly filed its reply dated 14.03.2023
to the report of Income Tax Department and submitted that Clause 8(iv)
of Part III of the Scheme of Arrangement provides that all taxes payable
by the Transferor Company will be transferred to Transferee Company
and Clause 8(vii) stipulates that tax pProceedings will not be
prejudicially affected by reason of the amalgamation. It further
submitted that the outstanding Income Tax demand of Rs. 72,29,035/-
in respect of Transferee Company and the demands with respect to
Transferor Company will be paid by the Transferee Company in normal

course of business in accordance with law including Income Tax Act,

1961.

fEungiie g -
¥ Ny
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15. As can be seen from record, in terms of order of this Tribunal
dated 22.09.2023, the Ld. Counsel appearing for RD submitted that it
has no objection to approval of proposed Scheme subject to compliance
of undertaking given by the Petitioner Company in Para S(ii)(e) of its
affidavit dated 10.03.2023. Subsequently, the Jurisdictional
Assessment Officer (ITO) also submitted its non-objection in view of
undertaking given by the Petitioner Company in Para 5(h) of affidavit
dated 14.03.2023. The Income Tax Department has also submitted it

has no serious objection to approval of the proposed Scheme.

16. In view of the foregoing facts and discussion and upon considering the
approval accorded by the Members of the Petitioner Company to the proposed
Scheme the sanction is hereby granted to the Scheme of Arrangement
proposed by the Petitioner Company under Section 230 to 232 of the
Companies Act, 2013, subject to fulfilment of following conditions:-

(i) the Transferee Company shall meet all the statutory demands
particularly the outstanding Income Tax demand of Rs.
79,12,68,607/- against the Transferor Company and of Rs.
72,29,035/- against the Transferee Company;

(i} the Transferee Company shall comply with the provisions of

Section 232(3)(i) of the Companies Act, 2013.
17.  The sanctioned Scheme of Arrangement shall be binding on the
Transferor Company and Transferee Company and their Shareholders and
Creditors. The Petitioner Company shall remain bound to cnmp,hy with the
statutory requirements in accordance with law. s" |

CP [CAA) OT/ND/ 2022
Alums Lifesciences Ltd, and Pure and Cure Healtheare Pyt. Ltd.
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18. Notwithstanding the above, if there is any deficiency found or violation

committed qua any enactment, statutory rule or regulation, the sanction granted
by this Authority to the Scheme will not come in the way of action to be taken,
albeit, in accordance with law, against the concerned persons, Directors and

Officials of the Petitioner Company.

19.  While approving the Scheme as above, it is clarified that this Order should
not be construed as an order in any way granting exemption from payment of
Stamp Duty, Taxes or other statutory dues, if any, and Payment in accordance
with law or in respect to any permission /compliance with any other requirement,
which may be specifically required under any law. Further the approval of the
Scheme would in no manner affect the tax treatment of the transactions under
the Income Tax Act, 1961 or SCIVE as any exemption or defence for the
Petitioner Company against tax treatment in accordance with the provisions

of Income Tax Act, 1961.

20. THIS TRIBUNAL FURTHER DIRECTS with respect to Transferee

Company that:

(i) Upon the sanction becoming effective from the appointed date of
amalgamation i.e., 01 04.2022, the Transferor Company shall
stand dissolved without undergoing the process of winding up.

[ii)  All benefits, entitlements, incentives and concessions under
incentive schemes and policies that the Transferor Company are
entitled to including under Customs, Excise, Service Tax, VAT,
Sales Tax, GST and Entry Tax and Income Tax laws, m:hs:,dy

receivables from Government, grant from any gwarnmentgb_-,_,ﬁ-'-':-

authorities, direct tax benefit/exemptions/ deductions, ‘shall,: ‘i:u S
| i ¢ i I'r _\J
5 - -_'J o ""r-'“'
A
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the extent statutorily available and along with associated
obligations, stand transferred to and be available to the

Transferee Company as if the Transferee Company was originally
entitled to all such benefits, entitlements, incentives and

concessions;

(iii)  All contracts of the Transferor Company, which are subsisting or
having effect immediately before the Effective Date, shall stand
transferred to and vested in the Transferee Company and be in
full force and effect in favor of the Transferee Company and may
be enforced by or against it as fully and effectually as if, instead
of the Transferor Company, the Transferee Company had been a
party or beneficiary or obliged thereto;

(iv)  All the employees of the Transferor Company shall be deemed to
have become the employees and the staff of the Transferee
Company with effect from the Appointed Date, and shall stand
transferred to the Transferee Company without any interruption
of service and on the terms and conditions no less favorable than
those on which they are engaged by the Transferor Company, as
on the Effective Date, including in relation to the level of
remuneration and contractual and statutory benefits, incentive
plans, terminal benefits, gratuity plans, provident plans and any

other retirement benefits;

(v)  All liabilities of the Transferor Company, shall, pursuant to the
provisions of section 232(4) and other applicable provisions of the
Company Act, 2013, to the extent they are outstanding as on the
Effective Date, without any further act, instrument or deed stand
transferred to and be deemed to be the debts, liabilities,
contingent liabilities, duties and obligations etc. as the case may
be, of the Transferee Company and shall be e:ggrgis!éd'.:ﬁjrf i:_ii‘l‘%h
against the Transferee Company, as if it had /incurred such_“‘
liabilities. 1o pul 244

+
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(vi) Al proceedings now pending by or against the Transferor
Company be continued by or against the Transferee Company.

(vi) The Income Tax department is permitted to retain its recourse for
recovery in respect of demand and any other future liabilities of
the transferor Company and the transferee company, in respect

of the assets sought to be transferred under the proposed
scheme.

(vii) That any person interested shall be at liberty to apply to this
Tribunal in the above matter for any directions that may be

necessary.

21. The conditions stipulated in para 16 shall be complied with within 3
months. The Petitioner Company shall within thirty days of the date of the
receipt of this Order or on sanction of the Scheme with respect to Transferor
Company, whichever is later, cause a Certified Copy of this Order to be
delivered to the Registrar of Company for registration and on such Certified

Copy being so delivered, the Transferor Company shall be dissolved and the

14ss-
Registrar of Company shall place all documents relatlng It{iI‘ t{-u:: H@lnq“ferﬂr '[ -
lalgm 4y e 1 [ﬂ- 13
Company on the file kept by him in relation to the Trq@&_s!‘#:[r;:ar_ﬁmrfpaﬂjr and
; |Ilra -. ' 4"1. 4.9 .!1._
the files relating to the Petitioner Company shall be mné&;gjid%fgq@ﬁpgprdmgly ________________
....... !t:l.ﬂ.r:}.
22. The Company Petition stands allowed in respm uf Tranafﬁmﬁ ...... pe,’
1 i Jol3
Company only on above terms. Let the copy of the vuIr-:II:Eﬂ‘l ;.l:rqt ?EW?, : Lf:l lnﬂl?ez ,IH-‘ J2223
pﬂrtl35 i ?
] 3l ) Gny Fﬁ'ﬁ..{ {mrrr Cihiee
I..-':. \ fion il.'l [ rEpE LS I aw "Fritm
|'I o ThiH
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PARTS OF THE SCHEME

This Scheme is divided inta the following parts:

1

Part I:
This part of Scheme contains general provisions applicable as used in this Scheme
including Definitions and Capital Structure of the Companies:

Part II;

This part of Scheme deals with the Reorganization of the Share Capital of Akums
Lifesclences Limited in accordance with the provisions of Section 230-232 read with
section 66 and 52of the Companies Act, 2013 and the Rules framed thereunder,

Part lIl;

This part of Scheme deals with Amalgamation of Akums Lifesciences Limited {‘Transferor
Company’) with Pure And Cure Healthcare Private Limited {Transferee Company’)
pursuant to present scheme in accordance with the provisions of Section 230 - 232 of
the Companies Act, 2013 read with Companies (Compromises, Arrangements and
Amalgamations) Rules, 2016,

Part iV;
This part of Scheme deals with the Accounting Methodology adopted for the
reorganisation of capital of the Transferar Company and for the Amalgamation.

Part V;

This part of Stheme contains miscellaneous provisions Le. application/petition to
Hon'ble National Company Law Tribunal ("NCLT") of relevant jurisdictions and
conditionality of Scherme.

“CRTIFIED TRUE COFY
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SCHEME OF ARRANGEMENT
FOR REORGANISATION OF THE SHARE CAPITAL OF AKUMS LIFESCIENCES LIMITED
AND
AMALGAMATION
OF
AKUMS LIFESCIENCES LIMITED
(“TRANSFEROR COMPANY”)
AND
PURE AND CURE HEALTHCARE PRIVATE LIMITED
(“TRANSFEREE COMPANY*)
AND
THEIR RESPECTIVE SHAREHOLDERS AND CREDITORS
UNDER THE PROVISIONS OF SECTION 230 TO 232 OF THE COMPANIES ACT, 2013

PREAMEBLE

A. AN OVERVIEW OF SCHEME OF ARRANGEMENT

This Scheme of Arrangement is presented under the provisions of Section 230 - 232 of the
Companies Act, 2013 and other applicable provitions of the Companies Act, 2013 read with
Companies {Compromises, Arrangements and Amalgamations) Rules, 2016 before the
National Company Law Tribunal of relevant jurisdiction, for rearganisation of the Share
Capital of Akums Lifesclences Limited and the Amalgamation of Akums Lifesciences Limited
(Transferor Company’) with Pure And Cure Healthcare Private Limited {Transferee
Company’),

B. BACKGROUND AND DESCRIPTION OF COMPANIES

1. Akums Lifesciences Limited (herein after also referred to as ‘ALl or ‘Transferor
Company’), bearing CIN U24231CH1996PLC017755 was incorporated on 22" February,
1996 under the provisions of Companies Act, 1956 s 3 public fimited company with the
name & style of Parabolic Drugs Limited and the shares of the Transferor Company
were listed on both BSE and NSE, Further, the Transferar Company was admitted to the
Corporate Insolvency Resolution Process (CIRP) vide order of the Adjudicating Autho rity
dated 30" August, 2018 under the provisions of the |BC, 2016, Pursuant to the
initiation of the CIRP and owing to the enormous potential for greater synergies and
value enhancement for all stakeholder, Akums Drugs And Pharmaceuticals Limited
submitted its resolution plan for the resclution of the Transferor Company and was
selected as the highest compliant resolution applicant by the committee of creditors
constituted under the |BC, 2016. Such resolution plan for the Transferar Company was
subsequently approved by the Adjudicating Authority vide order dated 12th January,
2021 and thus, the Transferar Company became a wholly-owned subsidiary company
of Akums Drugs And Pharmaceuticals Limited, Subsequently, on 23" February, 2021,
the name of the company was changed from Parabolic Drugs Limited to Akums
Lifesciences Limited. Also, pursuant to reselution plan approved by Hon'ble Mational
Company Law Tribunal (NCLT), Chandigarh Bench vide its order dated 12! January,
2021, under section 31 of the IBC, 2016 read with sub-regulation {(3)(a) of regulation 3
of Securities and Exchange Board of India {Delisting of Equity Shares) Regulations, 2009, . —.—_

27

the Transferor Company had applied for delisting of its equity shares from b-Dth;:..- 1A _fm\

stock exchanges and accordingly, both the stock exchanges vide their respectiy 4131&__}2? =
dated 4™ August, 2021 confirmed the delisting of the equity shares of the T{F wlg‘for fl-'
Company with effect from 11" August, 2021. The Registered office of the Transtéror 2t
Company is presently situated at Godrej Eternia, E3H, 3 Floor, Tower B, Commertial L

% .
Complex, Industrial Plot No.70, Phase-|, Chandigarh — 160002, N7 b @
Pure apd Cure Healthears Put. Ltd, N Oeihi s
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2, Pure and Cure Healthcare Private Limited (herein after also referred to as '‘PCHPL’ or
Transferee Company’) bearing CIN U242320L2005PTC266385 was incarporated on
13" September, 2005 a3 a private limited company under the provisions of Companies
Act, 1856 with the name & style of Pure & Cure Healthcare Private Limited. On 15t
March, 2014, the registered office of the Transferee Company was confirmed to be
shifted from the State of Uttar Pradesh to New Delhi, The registered office of the
Transferee Company is presently situated at 305, Third Floor, C-Block, Mohan Place,
Saraswati Vihar, New Delki- 110034,

C. RATIONALE FOR THE SCHEME OF ARRANGEMENT

* The Transferor Company is a research-based firm specialized in the development,
manufacturing & sale of Active Pharmaceutical Ingredients {API) and API intermediatas.
On the other hand, the Transferee Company s engaged in the manufacturing of
pharmaceutical products (Non-Beta Lactam) Oral sold Dosage, Injectables &
Dermatology Formulations.

* Since the APls manufactured by the Transferor Company are used as Inputs in the
formulations manufactured by the Transferee Company, the proposed amalgamation of
the Transferar Company with the Transferes Company will lead to easy availabllity of
the APIs for the manufacturing of formulations by the Transferee Company which will
result in backward integration In the business supply chain of the Transferee Company

and alsa lead to smooth business operations of the Transferpe Company,

* Apart from the above, the Transferar Company and Transferoe Company are wholly
owned subsidiaries of Akums Drugs And Pharmaceuticals Limited and managed by same
set of management, hence, after consolidation of both the companies ina single entity,
management would be able to effectively manage the Transferor Company and
Transferee Cormpany as a single entity, which will provide several benefits including
streamlined group structure by reducing the number of legal entities involved in the
supply chain, reducing the multiplicity of lagal and fegulatory compliances, rationalizing

costs,

* The amalgamation will contribute in fu rthering and fulfilling the objectives and business
strategies of both the companies thereby accelerating growth, expansion and
development of the respective businesses through the Transferee Company. The

amalgamation will thus enable further expansion of the Transferee Company —

provide a strong and focused base to undertzke the business more advantggé’qaﬁé(“pany G

Further, this arrangement would bring concentrated management focus, | gﬁg ‘
streamlining of the management structure, seamless implementation of poli i'gnges i

and shall also help enhance the efficiency and control of the Transferor Complng and. =
Transferee Company. Pure and Cure Healthcare Put. [td. b ,éj [y ;‘E;o

—_—
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* Further, the independent operations of the Transfersr Company and Transferee
Company leads to Incurrence of significant costs, duplication of administrative &
establishment costs and the amalgamation would enable economies of scale by
attaining critical mass and achieving cost saving and better linancial management of
resources. The amalgamation will thus eliminate a multi-layered structure and reduce
managerial overlaps, which are necessarily involved in running multiple entitles and also
prevent cost duplication that can erode financial efficiencies of a holding structure and
the resultant operations would be substantially cost-efficient. This Scheme wauld result
in simplified corporate structure of the Transferee Company and its businesses, therehy
leading to more efficient utilization of capital and creation of 2 cansolidated base for
future growth of the Transferes Company.,

* The Amalgamation of Transferor Company and Transferee Com pany will create synergy
benefits for the stakehalders of both the companies and it shall optimize the valuation
of the consolidated Transferes Company. The amalgamation would also Increase

aperational efficiency and integrate business functions,

* The proposed arrangement will provide greater integration and flexibllity to the
Transferee Company and strengthen its position in the industry, in terms of the asset

base, revenues and service range,

* The other benefits the proposed amalgamation Include:
l. Optimum and efficient utilization of financial resources and ratlonalization of
capital, resources, assets and facilities;
Il.  Enhancement of competitive strengths including financial resources;
ll.  Obtaining synergy benefits;
V. Better management and focus on Erowing the businesses;
V. Reduction of overheads, administrative, managerial and other expenditure.

VI.  Simplify shareholding structure and reduce sharehalding tiers.

D. The Board of Directors of the both the Companies, therefore, considered it desirabla and

expedient to amalgamate the Transferor Com pany with the Transferee Company,

E. The amalgamation of the Transferor Company with the Transferee Company, pursuant to
and in accordance with this Scheme, under Seclion 230 - 232 and other relevant
provisions of the Companies Act, 2013 and applicable Rules of Campanies {Compromises,
Arrangements and Amalgamations) Rules, 2016, subject to sanction of Hon'ble National
Company Law Tribunal (NCLT) of relevant jurisdiction, shall take place with effect from ti} j‘;ﬁ%}?f‘
Appointed Date and shall be in compliance with Section 2{1B) of the Income Tax Act, 16, . coMPan, ¢ s :
and the benefits relating to accumulated losses and the allowance for wunab ;&? \: ﬁ"' ’5_
depreciation and all other benefits would be available to the Transferce Compdmny E‘l {-“3 E '
. — &

accordance with provisions of the Income Tax Act; 1961, _ 15:_}--? mﬁﬂ « o
“ERTIEIED TRUE COFY Pure and Cure Healthcare Pyt. Lin. \\a'i‘-‘ﬁ_l_a ;'f‘/
4

Director



67
a4

PART-I
DEFINITIONS AND SHARE CAPITAL

1. DEFINITIONS:
In this Scheme, unless repugnant to the subject or context or meaning thereof, the
following expressians shall have the sama meanings as set out herein below:

11

1.2,

13

1.4,

15,
L6
1.7

1.8.

1.9

1.10.

1.11,

ERTIFIED TRUE COPY

“Act”: means the Companies Act, 2013, and any rules, regulations, circulars or
Buidelines issued thereunder and shall, if the context so requires and as may be
applicable, mean the Companies Act, 1956 and any rules, regulatio ns, circulars or
guldelines issued thereunder, as amended fram time to time and shall include
any statutory replacement or re-enactment thereof.

“Adjudication Authority” shall have the meaning as prescribed under section
5(1) of the IBC, 2016,

“Applicable Law(s)” or “Laws”: means (2} ali the applicable statutes, notification,
enaciments, act of legislature, listing regulations, bye-laws, rules, regulations,
Buidelines, rule of comman law, policy, code, directives, ordinance, orders or
other Instructions having force of law enacted or issued by any Appropriate
Authority including any statutory modifications or re-enactment thereof for the
time being in force (b) administrative interpretations, writs, Injunctions,
directions, directives, Judgments, arbitral awards, decree, orders, or
governmenital approvals of, or agreement with, any relevant autherity, as may
be in force from time to time.

“Appointed Date”: means 12 April, 2022 being the date with effect from which
the Scheme shall be applicable or such other date as may be appraved by the
Hon'ble Tribunal or any other competent authority.

“Board” or “Board of Directors™: shall have the same meaning as under the Act,
“BSE": means BSE Limited:

“Corporate Insolveney Resolution Process” or “CIRP” shall mean the Corporate
Insolvency Resolution Process Initiated by the National Company Law Tribunal,
Chandigarh Bench vide its Order dated 30.0B.2018 against Akums Lifesciences
Limited.

“Effective Date”: means the date on which certified copy of the order{s) of the
National Company Law Tribunal (NCLT) under Sections 230 and 232 of the
Companies Act, 2013 sanctioning the Scheme, is filed with the Registrar of
Companies after obtaining the sanctions, orders or approvals referred to in
Clause 2 of PART-IV of this Scheme.

Any references in this Scheme to the words “upan the Scheme becoming
effective” ar “effectiveness of this Scheme" or “date of caming into effect of the
Scheme” or “Scheme coming into effect” shall mean the Effective Date,

“IBC, 2016": means the Insolvency and Bankruptcy Code, 2015,

“IT Act”: means the Indian Income Tax Act, 1961 and shall include any statutg =

5 ¥
modifications, re-enactments or amendments thereof for the time he

force.

“Law” or “Applicable Law” includes all applicable statutes, enactmen ]
legislature or Parliament, laws, ordinances, rules, bye-laws, regulatiogs,
notificatiens, guidelines, policies, directions, directives and orders of agzs

government, statutery authority, tribunal or court.
tre and Sure Healifos Pt Lid,
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1.12.

1.13.
1.14,

1.15,

116

117,

1.18,

1.19.

1.20,

1.21,

1.22,

1.23,

1.24.

2. DATE OF EFFECT AND OPERATIVE DATE:

e
PE)
The Scheme Setout herein inits present form or with any modification(s), if any madn{n ghr
Clause 3 of PART-IV of this Scheme shall be effective from the Appointed Date but %hau
s L]
come into force from the Effective Date,

68 ‘N45

"NCLT” or "National Company Law Tribunal”: means the National Company Law
Tribunal having territorial Jurisdiction in which the respective registered offices
of the Companies are located, or any other appropriate forum or authority
empowered to approve the Scheme under Section 230-232 of the Act.

“NSE": means National Stock Exchange of India Limited;

‘Official Liquidator’ or ‘OL: means relevant Official Liquidator having territorial
Jjurisdiction over the Transferor Company and Transferee Company

“Registrar of Companies” or "RoC": means the relevant Registrar of Companies
having territorial jurisdiction over the Transferar Company and Transferee
Company.

“Record Date’ means date fixed by the Board of Directars or a committee
thereof of the Transieres Company for the purpose of determining the members
of Transferor Company and the Transferee Company spproving the present
Scheme of Amalgamation,.

“Resolution Plan" means the resoiution plan of Akums Drugs And
Pharmaceuticals Limited approved by the National Company Law Tribuna!,
Chandigarh Bench vide its Order dated 12.01.2021 in CA No, 389/2019 in CP {IB)
Ne. 102/Chd/CHD/2018.

"Rules”: means the Companles (Compromises, Arrangements  and
Amalgamations) Rules, 2016,

“Rupees” or “Rs.” Or “INR": means the Indian rupees which is the lawful
currency of India.

“Scheme” or “Scheme” or “Scheme of Arrangement”; means this Composite
Scheme of Arrangement for reorganization of the share capital of "Akums
Lifesciences Limited” and the amalgamation among “Akums Lifesciences
Limited” and "Pure And Cure Healthcare Private Limited” with thelr respective
Shareholders and creditors as set out herein and approved by the Board of
Directers of the respective Companles, in its present form and with any
madifications as may be approved by the Hon'bie NCLT.

“Stock Exchanges”: means BSE and NSE collectively,

“Transferee Company”: shall mean Pure And Cure Healthcare Private Limited, a
Company Incorporated under the provisions of the Companies Act, 1956 having
its registered office at 305, Third Floor, C-Block, Mohan Place, Saraswati Vihar,
Morth West, Delhi- 110034,

“Transferor Company™ shall mean Akums Lifesciences Limited, a Company
incorporated under the provisions of the Companies Act, 1956 having its
registered office at Godre| Eternia, E3h, 3" Fioor, Tower B, Commercial Complex,
Industrial Plot No.70, Phase-l, Ch andigarh — 160002,

"Companies™: Transferor Company and Transferee Company are collectively
referred as Companles.

—y

Director
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3. CAPITAL STRUCTURE:

The Capital Structure of the Tra nsferor Company and Transferee Company as on Appointed
Date Le. 17 April, 2022 and immediately befare the implementation of the Scheme are as

under:

3.1. AKUMS LIFESCIENCES LIMITED (“Transferor Company *)

Particulars Amount (Rs.) |
Authorized Capital .
7.20,00,000 Equity Shares of Bs. 10/- each
Issued Subscribed and Paid up Capital
50,00,000 Equity Shares of Re, 10/- each 5,00,00,000
Total 5,00,00,000

-

72,00,00,000

There is no other change in the capital structure of the company since the

Appointed Date,

3.2. PURE AND CURE HEALTHCARE PRIVATE LIMITED (“Transferee Comn pany”)

Particulars Amount [Rs.:l-|

Autharized Share Capital

25,00,000 Equity Shares of Rs.10/- each

Issued, Subseribed and Paid-Up Share Capital

25,00,000 Equity Shares of Rs.10/- each fully paid up 2,50,00,000.00
Total E,SD,ED,UHU.&

2,50,00,000.00

There is no change in the Capital Structure of the Transferor Company 2 since the

Appeinted Date,

weHTIFED TRUE Copy

i Pure and Cure Healthare 7o tid.

Director



70
047

PART-lI

REORGANISATION OF SHARE CAPITAL OF AKUMS LIFESCIENCES LIMITED (“TRANSFEROR

1.

COMPANY")

The Transferar Company was under the CIRP ze per the provisions of IBC, 2016 and
Akums Drugs And Pharmaceuticals Limited has acquired the Transferor Company
pursuant to the Resolution Plan approved by the Hen'ble NCLT Chandigarh Bench vide
its order dated 12™ January, 2021, Further, as per the approved Resolution Plan, the
then existing equity share capital of the Transferor Company amounting to |NR
61,89,20,140 (India Rupees Sixty One Crores Eighty Nine [acs twenty theusand One
Hundred and forty only), financial debt amounting to INR 1461,88,80,000 (One
Thousand Four Hundred Sixty One Crores eighty Eight Lacs and eighty thousand Only)
and share application maney amounting to INR 26,00,10,000 (Twenty Six crores and Ten
thousand Only) got extinguished and an equivalent amount of INR 1549,78,10,140
(Indian rupees One Thousand Five Hundred Forty Nine Crores Seventy Eight Lacs Ten
Thousand Cne Hundred and forty Only) was transferred to tapital reserves in the books

of accounts of the Transferor Com pany;

The Transferor Company s carrying huge past accumulated losses of INR
1698,74,70,000/-(Indian Rupees One Thousand Six hundred Ninety elght Crores Seventy
Four facs seventy Thousand Only) as per the audited financial statements for the year
ended 31" March 2022 and due to this past accumulated losses the Transferar Company
is not reflecting the true value of the Equity Share Capital of the Transferor Company,

and thus, do not reflect the true financial position;

The Transferar Company, in accordance with the provisions of Section 66 read with
Section 52 of the Companies Act, 2013 and the applicable Rules framed thereunder, has
proposed to rearganize its capital whereby the accumulated losses of INR
1638,74,70,000/-(Indian Rupees One Thousand Six hundred Ninety eight Crores Seventy
Four facs and Seventy Thousand Only) would be written off in the following manner:

3.1 Accumulated losses to be written off by the Capital reserves created pursuant to the
sald Resolution Plan to the extent of INR 1549,78,10,140 (Indian rupees One
Thousand Five Hundred Forty Nine Crores Seventy Eight Lacs Ten Thousand One

Hundred and forty Only) available in the Company as on year endad 31.03.2027; Ef_g]dr,_p
=
X

3.2 The remainder of the Accumulated losses to be written off by the S
Premium Account to the extent of INR 148,36,59,860/- (Indian Rupees On
Forty Eight Crores Ninety Six Lacs Fifty Nine Thousand Eight Hundred and

avallable in the Company as on year ended 31.03,2022;
Purs and Cure Healtheare Put, Ltd.
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4. The above reorganization of capital of the Transferor Company would ensure that the
Transferee Company would have clean financial statements post amalgamation (more
specifically provided in Part-lll of this Composite Scheme) which would reflect its true
and correct state of affairs;

5. The aforesaid reorganization of capital of the Transferor Company shall be implemented
through this Scheme and approval of Shareholders, creditors of the Transferor company
to this Scheme of Arrangement shall be deemed that the sald members and creditars of
the Transferor Company have also accorded all relevant consents under Section 66 and /
or Section 52 and other applicable provisions of Companies Act, 2013 and no separate
of approval of shareholders, creditors or NCLT is required to give effect to this

reorganization of capital;

The aforesaid reorganization of capital of the Transferor Company shall be subject to all the
applicable Laws, Rules and Regulations, as amended from time to time as may be necessary to

comply with,

CERTIFIED TRy CORY
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TRANSFER & VESTING OF UNDERTAKING

With effect from the Appointed Date and upon the Scheme becoming effective, the entire
business and whole of unde rtaking(s), properties and liabilities of the Transferor Company
shall, subject to the provisions, terms and conditions contained in the Resolution Plan of
Akums Drugs And Pharmaceuticals Limited approved by the National Company Law
Tribunal, Chandigarh Bench, and in terms of the provisions Section 230 and 232 of
Companles Act, 2013 and other applicable Rules and pursuant to the orders of the NCLT or
other appropriate authority or forum, if any, sanctioning the Scheme, without any further
act, instrument, deed, matter or thing, stand transferred to and vested in and/ or deemed
to be transferred to and vested in the Transferee Company as a going concemn ep as to

become the undertaking(s), properties and liabilities of the Transferee Company.

With effect from the Appointed Date and upon the Scheme becoming effective, the entire
business and undertaking of the Transferor Company shall stand transferred to and be
vested in the Transferee Company without any further deed or act, together with all their
Praperties, assets, rights, benefits and interest therein, as the case may be, in the manner

described hereinafter.

This Scheme of Arrangement shall be subject to the term, conditians and other provisions
tontained in the Resoclution Plan approved by the MNational Company Law Tribunal,
Chandigarh Bench, and, nothing contained in this Composite Scheme shall mean or be
deemed to mean or be construed as overriding or superseding the provisions of the
Resolution Plan, This Composite Scheme shall be effected in a manner without prejudice to

the provisions contalned in the Resalution Plan.

TRANSFER OF ASSETS

{1) With effect from the Appointed Date and upan the Scheme becoming effective all
memberships, licenses, franchises, rights, privileges, permits, quotas, entitlernents,
allatments, approvals, consents, concessions, trade mark licenses including
application for registration of trade marks, patents, copyrights and their right to use

available to the Transferor Company as on Appointed Date or any date which may

be taken after the Appointed Date but till the Effective Date, shall get transferred to__

the Transferee Company without any further instrument, deed or act or pay

any further fee, charge or securities.

CERTIFIED TRUE COPY
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With effect from the Appointed Date and upan the Scheme becoming effective,
Certificates of Registration as available with the Transfergr Company as on
Appointed Date or any date which may be taken by the Transferor Company after
the Appelnted Date but till the Effective Date shall get transferred to Transferee
Company without any further instrument, deed or act or payment of any further fee,

charge or securitles.

With effect from the Appointed Date and upon the Scheme becoming effective all
the assets of the Transferar Company as are movable in nature including, but not
limited to, stock of securities, computer and equipment, outstanding loans and
advances, insurance claims, advance tax, Minimum Altermate Tax (MAT) set-off
rights, Goods and Service Tax (GST), pre-paid taxes, levies/liabilities, CENVAT/VAT
credits if any, recoverable in cash or in kind or for value to be received, bank
balances and depasits, if any, with Government, Semi-Government, local and other
authorities and bodies, customers and other Persons or any ather assets otherwise
capable of transfer by physical delivery would get transferred by physical delivery
only and all other assets, shall stand vested in Transferee Company, and shall
become the property and an integral part of Transferee Company without any
further instrument, deed or act or payment of any further fee, charge or securities.

With effect from the Appointed Date and upon the Scheme becoming effective all
incorporeal properties of the Transferor Com pany as on Appointed Date or any date
which may be taken by the Transferor Company after the Appointed Date but till the
Effective Date, shall get transferred to the Transferee Company without any further

instrument, deed or act or payment of any further fee, charge or securities,

With effect from the Appointed Date and upon the Scheme becomirg effective, all
Immovable properties including but not limited to land and buildings or any other
Immovable propertles of the Transferor Company, whether freshald or leasehaold,
and any documents of title, rights and easements In relation thereto shall stand
transferred to and be vested in the Transferee Company, without any further
instrument, deed or act or payment of any further fee, charge or securitles either by

the Transferor Company or Transferee Company,

With effect from the Appointed Date, Transferee Company shall be entitled to
exercise all rights and privileges and be liable to pay ground rent, taxes and fulfill

obligations, in relation to or applicable to such immovable properties, The_

mutation/substitution of the title to the immovable properties shall be ma;ﬁ" -x:’”l?:ia
duly recorded in the name of the Transferee Company by the a ,{pg“f»ﬂm;;’: 2 i
authorities pursuant to the sanction of the Scheme by the Hon'ble HL‘@@ the;;:
Scheme becoming effective in accordance with the térms hereof, T: z. _ E': -
LLHTEFEQE Inﬁ}ﬁarggfa theare Pyt, Ltd, A %E g
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(viil)  With effect from the Appointed Date and Upon the Scheme becoming effective, all
tontracts, deeds, bonds, agreements, schemes, arrangements and other
Instruments of whatsoever nature in relation to the Transferor Company to which
the Transferor Company is the party or to the benefit of which the Transferor
Company may be eligible, and which are subsisting or having effect immediatety
before the Effective Date, shall be in full force and effect against or in faver of
Transferee Company and may be enforced as fully and effectually as if, instead of
the Transferor Company, Transferee Company had been a party or beneficiary or
oblige thereto,

{viii)  with effect from the Appointed Date and upon the Scherne becoming effective, all
permits, quotas, rights, entitlements, licenses Including thoze relating to trademarks,
tenancies, patents, copyrights, privileges, software, powers, facilities of every kind
and description of whatsoever nature in refation to the Transferar Company to
which the Transferar Company is the party or to the benefit of which the Transferor
Company may be eligible and which are subsisting or having effect immediately
befora the Effective Date, shall be enferceable as fully and effectually as if, instead
of Transferor Company, Transferee Company had been a party or beneficlary or
ablige thereta,

(ix)  With effect from the Appointed Date and upon the Scheme becoming effective, any
statutory licenses, no-objection certificates, permissions or approvals or consents
required to carry on operations of the Transteror Company or granted to the
Transferor Company shall stand vested in or transferred to Transferee Company
without further act or deed, and shall ke appropriately transferred or assigned by
the statutory authorities concernad therewith In faver of the Transferee Company
upon the vesting of the Transferor Company into Transferee Company pursuant to
this Scheme, The benefit of all statutory and regulatory permissions, licenses,
approvals and consents including the statutory licenses, permissions or approvals or
consents required to carry on the operations of Transferor Company shall vest in

and becomee available to the Transferee Company pursuant to this scheme.

3. TRANSFER OF LIABILITIES

i) With effect fram the Appointed Date and upon the Scheme becoming effective and
subject to the terms and condition of the Resolution Plan as approved by the

National Company Law Tribunal, Chandigarh Bench, all debts, liabilities, cuntrngentfi__.::?:.%

liabilities, duties and obligations, secured or unsecured, whether provided for g

Sy

L=
ties
v E

in the books of accounts or disclosed in the balance sheet of the Tra
Company, shall be deemed to be the debts, liabifities, contingent liabilities 1&7

obligations of the Transferee Company, \ " .
and oblig wan Purc aad Cure Healthzars Pyt Lz,
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Without prejudice to the generality of the provisions contained herein, all loans
raised after the Appointed Date but till the Effective Date and liabilities incurred by
the Transferor Company after the Appointed Date but till the Effective Date for their

respective operations shall be deemed to be of the Transferee Company.

The transfer and vesting of the entire business and undertaking of the Transferor
Company as aforesaid, shall be subject to the terms and condition of the Resolution
Plan in respect of existing securities, charges and mortgages, if any, subsisting, over
or in respect of the property and assets or any part thereof of the Transferor

Company, as the case may be,

Provided that the securities, charges and mortgages, if any, subsisting over, and in
respect of part thereof, of the Transferee Company shall continue with respect to
such assets or part thereof and this Scheme shall not operate to enlarge such
securities, charges or mortgages to the end and intent that such securities, charge
and mortgage shall not extend or be deemed to extend, to any of the other assets of

the Transferor Company vested in the Transferee Company pursuant to the Scheme,

Provided always that this Scheme shall not operate to enfarge the security for any
loan, deposit or facility created by the Transferor Company which shall vest in the
Transferee Company by virtue of the amalgamation of the Transferor Company with
the Transferee Company and Transferes Company shall not be obliged to create any
further or additional security there for after the amalgamation has become

operative,

Transferee Company will, at any time after the coming into effect of this Scheme In
accordance with the provisions hereof, if so required under any law or otherwise,
execute deeds of confirmation or other writings ar arrangements with any party to
any contract or arrangements in relation to the Transferar Company to which the
Transferor Company is the party, in order to give formal effect to the above
provisions, Transferee Company shall, under the provisions of this Scheme, be
deemed to be authorized to execute any such writings on behalf of the Transferor
Company and to carry out or perferm ail such formalities or campliances referred to

above on part of the Transferar Company,

Loans or ather obligations, if any, due between Transferee Company and Transferor
Company, shall stand discharged and there shall be no liability in that behalf, in so

sold or transferred by holder of such securities, at any time prior to t

Date, stand cancelled and shall have no further effect.

..t FIED TAUE COPY |
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Insafar as the liability of the Transferar Company towards its creditors under the
Corporate Insalvency Resolution Process initiated by the National Company Law
Tribunal, Chandigarh Bench vide its order dated 30" August, 2018 Bgainst the
Transferor Company is concerned, the sald creditors shall be transferred to and
treated by the Transferee Company In accordance with terms and conditions and
other provisions contained in the Resolution Plan as approved by the National
Company Law Tribunal, Cha ndigarh Bench, and the said creditors covered under the
Resolution Plan shall be treated by the Transferee Com pany in the same manner as
were being treated by the Transferar Company from the effective date of the

Resolution Plan.

6. LEGAL PROCEEDINGS

(i}

(i)

With effect from the Appointed Date and upon the Scheme becoming effective,
Transferee Company shall bear the burden and the benefits of any legal or other
proceedings including direct and Indirect tax assessments, if any, Initiated by or

against the Transferor Company.

However, all legal, administrative and other proceedings of whatsoever nature by or
against the Transferor Company pending In any court or before any autharity,
Judicial, quasi-judicial or administrative, any adjudicating authority and/or arising
after the Appointed Date and refating to the Transferor Company or its properties,
assets, liabilities, duties and obligations shall be continued and/or enforced until the
Effective Date by or against the Transferor Company; and from the Effective Date,
shall be continued and enforced by or against the Transferee Company in the same
manner and to the same extent as would or might have been continued and

enforced by or against theTransferar Company,

If any suit, appeal or other proceedings of whatever nature by or against the
Transferor Company be pending, the same shall nat abate, be discontinued or in any
way be prejudicially affected by reason of the transfer of the Transferor Company’s

business and undertakings or of anything contained in this scheme but_ }.J."'-f'::,

proceedings may be continued, prosecuted and enforced by or against the T,

Company in the same manner and to the same extent as it would or might

continued, prosecuted and enforced by or 2gainst Transferor Company &sik this b

L]

CTETIRE -
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(i} In view of the provisions of Section 31 of the Insolvency and Bankruptcy Code, 2016
and other applicable provisions, the Resolution Plan approved by the National
Company Law Tribunal, Chandigarh Bench vide its order dated 12.01.2021 is binding
on the Transferor Company and its employees, members, creditors including the
Central Government, any State Government or any local autharity to whom a debt in
respect of the payment of dues arising under any law for the time being in farce, such
as authorities to whom statutory dues are owed, guarantors and other stakeholders
involved in the resolution plan, Neither the Transferor Company nor the Transferee
Company shall be liable towards any claims or demands of any of the
abovementioned stakeholders that have been adjudicated vide the order of the
National Company Law Tribunal, Chandigarh Bench dated 12.01.2021.

(V) Further, in view of the provisions of Section 37A of IBC, 2016, the liability of a
Transferor Company for any offence committed prior to the commencement of the
CIRP shall cease, and neither the Transferor Company nor the Transferee Company
shall be prosecuted for any such offence from 12.01.2021 i.e, the date on which the
Resolution Plan has been appraved by the NCLT Chandigarh Bench.

7. STAFF, WORKMEN AND EMPLOYEE MATTERS

With effect from the Appointed Date and upon the Scheme becoming effective, all persons
that were employed by the Transferor Company immediately before such date shall
become employees of the Transferee Company with the benefit of continuity of service on
same terms and conditions as were applicable to such employees In the Transferor
Company immediately prior to <uch transfer and without any break or interruption of
service. Transferee Company undertakes to continue to ahide by agreement/settlement, if
any, entered into by the Transferor Company with any union/employee thereof. With
regard to Provident Fund, Gratuity Fund, Superannuation fund or any other special fund or
obligation created or existing for the benefit of such employees of the Transferor Company
upen occurrence of the Effective Date, the Transferee Company shall stand substituted for
the Transferor Company, for all purposes whatsoever relating to the obligation to make
contributicns to the said funds in accordance with the provisions of such schemes or funds
in the trust deeds or other documents. The existing Provident Fund, Gratuity Fund and
superannuation Fund or obligations, if any, created by the Transferor Company for its
employees shall be continued for the benefit of such employees on the same terms and
conditions. With effect from the Effective Date, Transferee Company will make the
necessary contributions for such transferred employees of the Transferor Cumpawl—j%};}
deposit the same in Provident Fund, Gratuity Fund or Superannuation Fund or uhlj_ t&ﬂhﬁ. B0
where applicable. It is the aim and Intent of the Scheme that all the rights, dutiqﬁﬁ%ﬂer{" T 4

= Wy
and obligations of the Transferor Company in relation to such schemes or A.’JFH!";,_ST‘IB#E_‘;'_‘_,‘&
_ X Rl

become those of the Transferee Company. Pure and Cure Healtheare Pyt Ltd. : o
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8. TAXATION AND OTHER MATTERS

(i)

{ii)

(ifi}

(i)

This Scheme is In compliance with the conditions relating to "amalgamation” as
specified under Section 2(18) of the IT Act. If any terms or provisions of the Scheme are
found or interpreted to be inconsistent with the provisions of the said Section at a later
date including resulting from a retrospective amendment of law or for any other reason
whatsoever, till the time the Scheme becomes effective, the provisions of the sald
Section of the IT Act shall prevail and the Scheme shall stand modified to the extent

determined necessary to comply with Section 2{1B) of the IT Act.

With effect from the Appointed Date, all the profits or Income accruing or arising to the
Transferor Campany, and all expenditure or losses arising or incurred by the Transferor
Company shall, for all purposes, be treated (including all taxes, if any, paid or accruing in
respect of any profits and income) and be deemed to be and accrue as the profits or
income or as the case may be, expenditure or losses {Including taxes} of the Transferee
Company, accordingly, the Transferee Company shall be entitled to set off and carry
forward the losses of the Transferee Company. Moreover, upon approval of this Scheme
by the Tribunal and with effect from the Appointed Date, excise {Including Modvat /
Canvet), customs, VAT, sales tax, service tax, GST including IGST input tax credit, CGST
input tax credit and SGST input tax credit for the reglstrations of the Transferor
Company in all the states, to which the Transferor Company fs entitied to, shall be
available to and vest in the Transferee Company and deemed to be available to and
vested in the Transferee Company. Accordingly, shall be entitled to revise its statutory
returns relating to indirect taxes like sales tax/ service tax/ Goods and Service Tax (GST)/
excise, etc. and to claim refund/credits and/for set off all amounts under the relevant
laws towards the transzetions entered into by the Transferee Company and Transferor
Campany which may occur between the Appainted Date and the Effective Date. The
rights to make such revisions in the sales tax returns and to claim refunds/credits are

expressly reserved in favor of the Transferee Campany,

Transferee Company shall be entitled to revise its all Statutory returns relating to Direct
taxes like Income Tax and Wealth Tax and to claim refunds/advance tax credits and/or
sSet off the tax liabilities of the Transferor Com pany under the relevant laws and its rights
to make such revisions in the statutory returns and to claim refunds, advance tax credits

and/or set off the tax liabillties is expressly granted.

" -'I |I .I

/B8
z’f o Pl
It is expressly clarified that with effect from the Appointed Date, all taxes pavnb!ab«.r the »
Transferor Company including all or any refunds of the claims/TDS Certif‘caﬂes shall be
treated as the tax liability or refu nds/felaims/TDS Certificates as the case may h& Df the" Ad
Transferee Company. Pure and Cure ‘a o= 3
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(v) From the Effective Date and till such time as the name of the Transferce Company
would get entered as the account holder in respect of all the bank accounts and demat
accounts of the Transferor Company in the relevant bank's/DP's books and records, the
Transferee Company shall be entitled to operate the bank/ demat accounts of the

Transferor Company In their existing names,

vi) Since each of the permissions, approvals, tonsents, sanctions, remissions, special
reservations, incentives, concessions and other authorizations of the Transferor
Company shall stand transferred by the order of the NCLT to the Transferee Company,
the Transferee Company shall file the relevant intimations, for the record of the
statutory authorities who shall take them on file, pursuant to the vesting orders of the
sanctioning NCLT,

(vii) As and from the Effective Date, all tax proceedings shall be continued and enforced hy
or against the Transferee Company in the same manner and to the same extent as
would or might have been continued and enforced by or against the Transferor
Company subject to refaxation and exemption under IBC Code. Further, all tax
proceedings shall not in any way be prejudicially affected by reason of the
amalgamation of the Transferor Company with the Transferee Company or anything

contained in the Scheme.

{viii) The accumulated losses znd the allowance for unabsorbed depreciation of the
Transferor Company shall be deemed to be the loss and the allowance for unabsorbed

depreciation of the Transferee Co mpany in accordance with Section 724 of the IT Act.

(ix) Further, the losses and unabsorbed depreciation as per books of account of the
Transferor Company as on the date immediately preceding the Appointed Date shall be
deemed to be the brought forward losses and unabsorbed depreciation of the
Transferee Company for the purpose of computation of book profit to calculate the

minimum alternate tax payabie by the Transferee Company.

(x) Without prejudice to the generality of the above, accumulated losses and allowance for
unabsorbed depreciation as per Section 72A of the IT Act, losses brought forward and
unabsorbed depreciation as per books of account, credits (including, without limitation
income tax, minimum alternate tax, tax deducted at source, taxes withheld/ paid in ——
oA faf;}‘.\\
foreign country, wealth tax, service tax, excise duty, central sales tax, eu::rj':nllL'at:[F flha‘ﬁ*(‘..;g:l'-I:'='”‘. a3

iapat ] 'l'
value added tax, customs duty drawback, goods and service tax etc.) to WT‘%}" 5l

Transferor Company are entitled to in terms of applicable laws, shall be availabl

vestin the Transferee Company upon coming into effect of this Sekeme,
Pure and Cuse Healthearn Put, L1d.
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5. CONDUCT OF BUSINESS

() With effect from the Appointed Date and till the Scheme come into effect:

3. Transferor Company shall be deemed to carry on all its businesses and activities
and stand possessed of its progerties and assets for and on account of and in tryst
for the Transferes Company; and all the profits accruing to the Transferor Company
and all taxes thereon ar B3ins or losses arising or incurred by it shall, for all
Purpases, be treated as and deemed to be the profits or losses, as the case may be,
of the Transferee Company.

b.  Transferor Company shall carry on its businesses with ressonable diligence and in
the same manner as they had been deing hitherto, and It shall not alter or
substantially expand its businesses except with the concurrence of the Transferee
Company during the pen dency of Scheme before the Hon'ble NCLT.

¢ Transferor Company shall not, without the written concurrence of the Transferee
Company, alienate, charge or encumber any of its properties except In the ordinary

course of business or pursuant to any pre-existing obligation undertaken prior to
the date of acceptance of the Scheme by the Board of Directors of the Transferes
Company, as the case may be,

d. Transferor Company shall not vary or alter, except In the ordinary course of its
business or pursuant to any pre-existing abligation undertaken prior to the date of
acceptance of the Scheme by the Board of Directors of the Transferee Company,
the terms and conditions of employment of any of its employees, nor shall it
conclude settlement with any union or its employees except with the written
concurrence of the Transferee Company.

e, With effect from the Appointed Date, all debts, liabilities, duties and obligations of
Transferor Company as on the close of business on the ‘date preceding the
Appointed Date, whether or not provided in its books and all liabilities which arise
Or accrue on or after the Appointed Date shall be deemed to he the debis,
liabilities, dutles and obligations of the Transferee Company.

(i} Upon the Scheme coming Into effect, Transferee Company shall commence and
carry on and shall be authorized to carry on the businesses carried on by the
Transferor Company,

{iii) For the purpose of Biving effect to the vesting order passed under Sections 230 and
232 of the Companies Act, 2013 in respect of this Scheme by the Hon'ble NCLT,
Transferee Company shall, at any time pursuant to the orders on this Scheme, be
entitled to get the record of the change in the legal right{s) upon the vesting of the
Transferor Company's businesses and undertakings in accordance with the
provisions of Sections 230 and 232 of the Companies Act, 2013, TranstrE.E-

Company shall be authorized to execute any pleadings: applications, forms, a‘é St
are required to remave any difficulties and carry out any formalities or n:u(?n ]

35 are necessary for the implementation of this Scheme.

BTEHETFIIFEIFE Ega%ﬁg%vr Ltd.
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PART-IV
ISSUE OF SHARES & ACCOUNTING TREATMENT

1. CONSIDERATION
L1. Upon this Scheme coming Into effect and upon transfer and vesting of the business
and undertaking of Transferar Company in Transferee Company, the consideration
in respect of such transfer shall, subject to the provisions of the Scheme, be paid and
satisfied by the Transferee Com pany as follows:

1.1.1, Transferee Company, without further application, act or deed, shall issue and allot
to each of the shareholders of "Transferar Company” (other than the shares
already held therein immediately before the amalgamation by Transferee
Company, its Nominee or Subsidiary Company), shares in proportion of 4 (Four)
equity shares of face value of Rs. 10/- {Rupees Ten) each in Transferee Company
for every 100 (One Hundre d) equity shares of face value of Rs, 10/- {Rupees Ten)
each held by them in “Transferor Company” pursuant to this Scheme of
Amalgamation.

L1.2. For arriving at the chare exchange ratio as outlined above, the Companies have
considered the Valuation Report submitted by an independent professional firm,
M/s, Corporate Professionals Valuation Services Private Limited, Registered
Valuer, IBBI Registration Number IBBI/AV-E/02/2019/106,

1.1.3. Any fraction arising out of alletment of Bquity shares as per clause 1.1.1 above
shall be rounded off to the nearest integer.

1.1.4. The said equity shares in the capital of Transferes Company to be issued to the
shareholders of Transferor Company and shall rank pari passu in all respects, with
the existing equity shares in the Transferee Company from the Appointed Date.
Such shares in Transferee Company, to be issued to the shareholders of Transferor
Campany will, for all purposes, save as expressly provided otherwise, be deemed
to have been held by each such member from the Appointed Date.

1.1.5. Upon the Scheme becoming effective and subject to the above provisions, the
shareholders of Transferor Company (other than the shares already held therein
immediately before the amalgamation by Transferee Company In Transferor
Company or vice versa as on the record date) shall receive new share certificates
or credited in their demat account, Upan the issue and allotment of new shares in
the capital of the Transferee Company to the shareholders of Transferor
Company, the share certificates in relation to the shares held by them in the
Transferor Company shall be deemed to have been cancelled. All certificates for
the new shares in the capital of the Transferee Company shall be sent by the
Transferee Company to the said shareholders of Transferar Company at their
respective registered addresses as ap pearing in the said registers (or in the case of
Jeint holders, to the address of that one of the joint holders whose name stands
first in such Registers in respect of such joint holding) and Transferee CDI‘I‘IF_H_H‘}:"_.::,I
shall not be responsible for any loss In transmiss ian, f,j'.""-'.'x"N

L.1.6. Upon coming into effect of this Scheme, the shares or the share certifi E‘?‘;f
Transferor Company in relation to the shares held by its members shall, gut @
any further application, act, instrument or deed, be desmed to hav Eeér%lf !
automatically cancelled and be of no effect on and from the Effective I:rivg.l

without any necessity of them being surrendered.
Pure and Cure Healtheare Pyt Ltd.
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2. INCREASE IN AUTHORIZED SHARE CAPITAL

2.1. With effect from the Effective Date and upon the Scheme becoming effective,
without any further acts or deeds an the part of the Transferor Company or
Transferee Company and notwithstanding anything contained in Section B1 of
Companies Act, 2013, the Authorized Share capital of the Transferor Company as
appearing in its Memorandum of Association an the Effective Date shall get
clubbed with the Authorized Share Capital of the Transferee Company as
appearing in its Memorandum of Association on the Effective Date and Pursuant
to this clubbing the Clause V of the Memorandum of Association of the Transferee
Company shall stand altered to give effect to the same with effect fram the
Effective Date. The Face Value of Equity share shall remain same as of the
Transferee Company after clubbing of Authorized Capital,

2.1. Further, in terms of section 232(3)(i) of the Act, upon coming into effect, the fee
and duty paid on the Authorized Equity Share Capital of the Transferor Company
shall be set off against the fee payable on Authorized Share Capital of Transferee
Company, without any further act or deed.

2.3, On approval of the Scheme by the members of the Transferee Company and
National Company Law Tribunal, under Section 230 - 232 of the Act, it shall be
deemed that the sald members have also accorded all relevant consents under
Sections 13, 14, 61 and other applicable provisions of Companies Act, 2013 as
may be applicable for the purpase of amendment of the Memorandum of
Association of the Transferee Campany as above. It Is clarified that there will be
no need to pass a separate shareholders’ resolution as required under Sections
13, 14 and 61 of the Act for amendment of the Memorandum of Assoclation of
the Transferee Company.

2.4. The lssue and allotment of chares to Shareholders of Transferor Company, as
provided in this Scheme, shall be deemed to be made in compliance with the
provisions laid down under Section 62 of the Companies Act, 2013,

3. ACCOUNTING TREATMENT

3.1 The Transferor Company has accumulated losses of INR 1,698,74,70,000/-(Indlan
Rupees One Thousand Six hundred Ninety eight Crores Seventy Four lacs seventy
Thousand Only) as per the audited financial statements for the year ended 31st
March 2022, The aforesaid accumulated losses of the transferor Company have
diminished the value of the transferor company’'s shareholders” fund represented In
the financial statements of the Transferor Company as "Equity Share Capital”, and
thus, do not reflect the true financial pasition of the Transfergr Co mpany;

3.2 The regrganisation of capital of the Transferar Company as envisaged in Part ll of Lx Ay ;.;L L;.\\
Scheme shall be effected in the books of accounts of the Transferor Compa / :
accordance with the Generally Accepted Accounting Principles (“GAAP") adapt

India; '
ndia FERTIFED ‘[ﬁ gagti{i!m.
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3.3 The Transferar Company, in accordance with the provisions of Sectign 66 read with
Section 52 of the Companies Act, 2013 and the applicable Rules framed thereunder,
has proposed to reorganize its capital whereby the accumulated losses of INR
1698,74,70,000/-(Indian Rupees One Thousand Six hundred Ninety eight Crores
seventy Four lacs and Seventy Thausand Only) would be written off in the following
manner:

34

331

3.3.2

Accumulated losses to be written off by the Capital reserves created pursuant
10 the said Resclution Plan to the extent of INR 1549,78,10,140 (Indian rupees
One Thousand Five Hundred Forty Nine Crores Seventy Eight Lacs Ten
Thousand One Hundred and forty Only) available in the Company as on year
ended 31.03.2022; and

The remainder of the Accumulated losses to ba written off by the Securities
Premium Account to the extent of INR 148,56,59,860/- {Indian Rupees One
Hundred Forty Eight Crores Ninety Six Lacs Fifty Nine Thousand Eight Hundred
and Sixty Only} available in the Company as on year ended 31.03.2022:

Upon the coming into effect of this scheme, the Transferee Company shall account
for the amalgamation in its books as per the applicable accounting principles
prescribed under Indian Accounting Standard (Ind AS) 103 and { or any other
2pplicable Ind AS, as the case may be applicable for Business Combination prescribed
under Section 133 of the Companies Act, 2013, as notified under the Companles
(Indian Accounting Standard) Rules, 2015, as may be amended from time to time
such that:

3.4.1 The Transferee Company shall upon the Scheme roming Into effect, record

342

3.4.3

344

3.4.5

the assets and liabilities, f any, of the Transferar Company vested in it
pursuant to this Scheme, at the respective book values thereof and in the
same form as appearing in the books of the Transferor Company on the
Appointed Date.

The identity of the reserves of the Transferor Company shall be preserved and
the Transferee Company shall record the reserves of the Transferor Company
In the same form and at the same values as they appear in the financlal
statements of the Transferor Company.

Pursuant to the amalgamation of the Transferor Company with the Transferee
Company, the inter-company balances between the Transferee Company and
the Transferor Company, if any appearing In the books of the Transferee
Company shall stand cancelled and there shall be no further obligation in that
behalf.

The value of investments, if any, held by the Transferee Company in the——"

Transferor Company shall stand cancelled pursuant to amalgamation,

The difference between the share capital of the Transferor Compan
book value of the investments cancelled in terms of Clause

L]
adjustment pursuant to inter-company balances as per Clause 3.3, if anv,r: %[_“"- el
the Scheme shall be adjusted in the Capital Reserve in the books wa

ki B

Transferee Company, puse ant Sure Heultheara Pyt L,
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34.6 In case of any difference in accounting policy between the Transferor
Company and the Transferee Company, the accounting policies followed by
the Transferee Company will prevall and the difference shall be quantified and
adjusted in the books of the Transferee Company.

3.4.7 The financial information in the financial statements of the Transferee
Company in respect of prior periods should be restated as If the business
combination had occurred from the beginning of tha preceding period in the
financial statements or from the date from which the common control exists,
whichever fs later,

3.4.8 In addition, the Transferee Company shall pass such accounting entries, as
may be necessary, in connection with the Scheme, to comply with any of the
applicable accounting standards and generally accepted accounting principles
adopted in India,

4. SAVING OF CONCLUDED TRANSACTIONS

The transfer of properties and liabilities and the continuance of proceedings by ar against
Transferor Company as envisaged in above shall not affect any transaction or proceedings
already concluded by the Transferor Company on or before the Appointed Date and after
the Appointed Date till the Effective Date, to the end and intent that the Transferee
Company accepts and adopts all acts, deeds and things done and executed by the
Transferor Company in respect thereto as if done and executed on behalf of the Transferee
Company.

5. DISSOLUTION OF TRANSFEROR COMPANY

On occurrence of the Effective Date, the Transferor Company shall, without any further act
or deed, shall stand dissolved without winding up.

SERTIFIED TRUE copY
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PART =\
OTHER PROVISIONS

1. APPLICATION/PETITION TO NCLT :

1.1.

12

Transferor Company and Transferee Company shall, with all reasonable dispatch,
make application/petition to the Hon'ble NCLT, under Section 230 — 232 of the
Companies Act, 2013 seeking arders for dispensing with ar convening, holding and
conducting of the meetings of the classes of its respective members and/or
creditors and for sanctioning the Scheme with such modifications as may be
approved by the Hon'ble NCLT,

On the Scheme being agreed to by the requisite majarities of all the classes of the
members and/or creditors of Transferor Company and Transferee Company shail,
with all reasonable dispatch, apply to the Hon'ble NCLT, for sanctioning the
Scheme under Sections 230 and Section 232 of the Companies Act, 2013, and for
such other orders, as the said NCLT may deem fit for carrying this Scheme inta
effect and for dissolution of Transferor Company without winding-up.

2. CONDITIONALITY OF SCHEME:

The Scheme is conditional upon and subject to:

2.1,

2.2,
2.3

2.4

2.5,

2.6.

The Scheme being agreed to by the respective requisite majority of members and
creditors of the Transfergr Company and Transferee Compa ny;

The Scheme being approved by the Hon'ble NCLT;

Due compliance with any condition(s) stipulated by any relevant Government
Authority prior to the effectiveness of the Amalgamation.

All certified coples of the order(s) of the NCLT sanctioning this Scheme being filed
with the Registrar of Companies of relevant jurisdiction.

This Scheme although ta come into operatian from the Appointed Date shall not
become effective until the necessary certified copies of the order{s) under
sections 230 to 232 of the Comparies Act, 2013 shall be duly filed with the
Registrar of Companies of relevant Jurisdiction,

Such other conditions as may be mutually agreed between the Transferor
Company and Transferee Company.

3. MODIFICATION OR AMENDMENT

1.1

Transferee Company and Transferor Company (acting through their Board of
Directors) may assent to any modifications or amendments to this Scheme which
the NCLT and/or other authorities may deem fit to direct or impose or which may
otherwise be considered necessary or desirable for any question or doubt or
difficulty that may arise for implementing and/or carrying out the schemea or which
is generally in the benefit or interest of the shareholders and/or creditors.
Transferee Company and Transferor Company (acting through their respective

Board of Directors) and after the dissolution of Transferar Company; Transferee o

Company (by its Board of directors) be and Is hereby authorized ta take such 5
and do all acts, deeds and things as may be necessary, desirable or proper t
elfect to this Scheme and to resolve any doubt, difficulties or questions
by reason of any order(s) of the NCLT or of any directive or order{s) of
authorities or otherwise howsoever arising out of, under or by virtue
Scheme and/or any matters toncerning or connected therewith,

Byre ant Dure Healihoae Pui Ltd,
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3.2. The Transferor Company and the Transferee Company shall be at liberty to
withdraw from this Scheme in tase any conditlon or alteration impased by the
Hon'ble NCLT or any other authority is not on terms acceptable to them.

3.3.  Inthe event of this Scheme failing to take effect f inally, this Scheme shall become
null and void and in that event no rights and liabilities whatsoever shall accrue to
or be incurred interce by the parties or its shareholders or creditors or employees
or any other person. In such case each Company shall bear its own costs or as may
be mutually agreed.

4. GENERAL TERMS AND CONDITIONS

All casts, charges, fees, taxes including duties (including the sta mp duty, if any, applicable in
relation to this Scheme) levies and all other expenses, if any (save as expressly otherwise
agreed) arising out of or incurred in carrylng out and Implementing the terms and
conditions or provision of this Scheme and matters incidental thereto shall be borne and
paid by the Trapsferes Company. All such costs, charges, fees, stamp duty including duties
(excluding the stamp duty, if ary, paid an this scheme which shall be pro rata added to the
value of the Immovahle Properties), levies and all other expenses, shall be debited to the
Profit and Loss Account of the Transferee Company.
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Ln
=

NATIONAL COMPANY LAW TRIBUNAL
CHANDIGARH BENCH, CHANDIGARH
(through web-based video conferencing platform)

CA No.389/2019
In
CP (IB) No. 102/Chd/CHD/2018
Under Section 30(6) of the Insolvency
and Bankruptcy Code, 2016.

In the matter of:

Weather Makers Private Limited ...Operational Creditor.
Vs,
Farabolic Drugs Limited ...Corporate Debior

CA No. 389/2019

And in the matter of:

Raj Kumar Ralhan,

Resolution Professional in

Parabolic Drugs Limited

PWC Professional Services LLP

Building 10, 17* Floor, Tower C,

DLF Cyber City,

Gurgaon-122002 ... Applicant-Resolution Professional.

Order delivered on: 12.01.2021

Coram: HON'BLE MR. AJAY KUMAR VATSAVAYI, MEMBER (JUDICIAL)
HON'BLE MR. RAGHU NAYYAR, MEMBER (TECHNICAL)

Present through Video Conferencing: -

For the Resolution Professional: 1. Mr. Sumesh Dhawan, Advocate
2. W= Vatsala Kak, Advocate
3. Mr_ Arora Vishwas Kumar, Advocate

For the Resolution Applicant: 1. Mr. Anand Chhibbar, Senior Advocate
2. Mr. Amitabh Tewari, Advocate

CA Mo 38272015
in
CP (1B} No. 102/ChaiCHD/2018
{Admitded Matier)
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For the Assenting Financial: 1. Mr. Abhishek Anand, Advocate
Creditor (JMFARC Ltd.) 2. Mr. Viren Sharma, Advocate
For the Dissenting Financial

Creditors ' Mr. Rakesh Gupta, Advocate
For the Intervenor o 1), Mr. Anirudh, Advocate

2). Mr. Tejas Patel, Advocate
For Mr. Sundeep Thakkar, Advocate

Per: Ajlay Kumar Vatsavayi, Member (Judicial)

ORDER

CA No.385/2019 i1s filed by the Resolution Professional (RP) under
Section 30(6) and 31 of the Insolvency and Bankruptcy Code, 2016 (hereinafter
referred to as the Code) read with Regulation 39 of the Insolvency and Bankrupicy
Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016 (hereinafter referred to as the Regulations) seeking sanction of resolution
plan dated 13.03.2019 as restated on 07.05.2019 along with addendums dated
08.05.2019 & 16.05.2019 as approved in the tenth meeting of the Committee of
Creditors (CeC) through e-voting held on 18052019 and concluded on

20.05.2019.

P It has been submitted that the insclvency petiion was filed by the
operational creditor i.e. Weather Makers Private Limited under Section 9 of the
Code for initiation of Corporate Insolvency Resolution Process (CIRP) in the case
of M/s Parabolic Drugs Lid. (hereinafter referred to as Corporate Debtor) and the
same was admitted vide order 23.058.2018. It 1s submitted that vide order dated

30.08 2018, Mr. Samjay Kumar Aggarwal was appoinied as Interm Resolution

CA MNo. 38272018
In
CP (1B} No. 102/Chd/CHDY201E
{Admitded Matier)
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Professional (IRP), but subseguently Mr. Sanjay Kumar Aggarwal was replaced
and Mr. Raj Kumar Ralhan was appointed as RP vide order dated 08.10 2018, The
IRP is stated to have issued a public announcement as per Regulation 6 of the
Regulations read with Section 15 of the Code in Form A in newspapers of bath
regions i.e. Business Standard (English, All India Edition), Rozana Spokesman
{Punjabi Edition) and on 02.09.2018in Chandigarh Kesan (Hindi) thereby inviting
claims from the creditors of the corporate debtor as envisaged in the Code. A copy
of the public announcement in Form A was uploaded on the websiie of Insolvency
& Bankruptcy Board of India (IBBl) Copy of public annocuncements dated

31.08.2018 uploaded on the |IBEB| website 1s marked as Annexure-8.

3. It is submitted that in pursuance of the public announcement, claims
were recelved from the Financial Creditors which were verified and after collation,
the |IRP constituted the CoC as per the provisions of Section 21 of the Code

consisting of the following & financial creditors: -

JM Financial Asset Reconstruction Company Ltd
Union Bank of India

Central Bank of India

BankofBaroda

Export-Import Bank of India

Canara Bank .

Small Industries Development Bank of India

PEC Limited

O =l Tl O ) L) M| =

4, It is submitted that the applicant as RP also appointed two registered

valuers to determine the liquidation value of the corporate debtor in accordance

with Regulation 35 of the Regulations and on the basis of their reports, the average

fair value and liquidation value as assessed as per Requlation 35 are 209 crs and

110 crs respectively/-. Copies of Valuation Reporis are annexed as Annexure-19.
C& Mu.IESQ-‘EI}'IQ

CP (1B} No. 102/Chd/CHDY201E
{Admitded Matier)
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b It is stated that in the second meeting of CoC held on 03.11.2018, the
CoC resolved and approved the 'Eligibility Criteria’ for resolution applicants and
also gave approval for publication of Form G for inviting Expression of Interest
(EQN) from prospective resolution applicants.

B. It is stated that the RP made a Public Announcement for invitation of
EOI from prospective resolution applicants in Form G prescribed in Regulation 364
of CIRP Regulations, 2016 in Business Standard (English, All India Edition),
Hozana Spokesman (Punjabi Edition) on 12.11.2018. The Form-G was also made
available on the website of IBBl. A copy of publication of Form-G is annexed as
Annexure-11.

i It is also stated that the RP apprised the CoC regarding preparation of
information memorandum which was issued to the corporate debtor in October,
2018 and regarding creation of a Virtual Data Room (WDR") wherein relevant
documenis periaining io the corporate debtor were made accessible to the
prospective resolution applicants for their evaluation and preparation of their
respective resolution plans for the corparate debtor.

8 It is submitted that after publication of Form G on 12.11.2018, the RP
received EQI from six potential investors out of which 5 were eligible prospective
resolution applicants namely, (a) JM Financial Asset Reconstruction Company
Limited, (b) Dhanuka Laboratories Ltd. (c) Meghani LLP, (d) Shiva Consultants
Private Limited and (¢) IOL Chemicals & Pharmaceuticals Limited.

9. It 1s submitted that in the third meeting of the ColC on 29.11.2018, the
CoC under the provisions of the Code read with Regulation 36B of the CIRP

Regulations decided the issuance of Reguest for Resolution Plan ("RFRP") to the

CA MNo. 38272018
In
CP (1B} No. 102/Chd/CHDY201E
{Admitded Matier)
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prospective resolution applicants and in terms of Section 25{2)(h) of the Code, the
RP released a RFRP dated 04.12. 2018 thereby detailing each step in the process,
and the manner and purposes of interaction between the RP and the prospective
resolution ‘applicant, along with corresponding timelines and inviting resolution
plans from the prospective eligible resolution applicanis.

10. It is also submitted that after the last date of submission of EQIL, the RP
received request for submission of EOI from one of the investors and therefore, to
maximise the value of the assets of the corporate debtor, the last date for
submission of EOl was extended to 16.01.2019. An addendum to the EOl was
published in Business Standard on 10.01.2019. A copy of advertisement published
iz 'at Annexure-14. The RP supplemented the RFRFP dated 04 12 2018 from time
to time vide the First Addendum to the RFRP dated 11.01.2019 and the Second
Addendum to the RFRP dated 26.02 2019

. CA No.114 of 2019 was filed by the RP under Section 12(2) of the IBC,
20186 for extension of the CIRP time period by a further penod of 90 days and the
same was allowed vide order dated 22 02 2019_ A copy of the order is at Annexure-
16 of the paper book.

12. In the fifth meeting of CoC dated 07.03.2019, the members of CoC
themselves undertook the task of evaluation of resolution plan and therefore they
did not appoint any bid evaluator. Further, it is stated that after the extension of last
date for submission of resolution plan, the resolution plan was received from only
one resolution applicant namely Akums Drugs & Pharmaceuticals Ltd. on
13.03.2019 i.e. the Bid Due Date which was opened in the presence of the CoC in

its 6th meeting held on 14.03.2019 and broad parameters (including financial bid)

CA MNo. 38272018
In
CP (1B} No. 102/Chd/CHDY201E
{Admitded Matier)
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was disclosed to the members of CoC. The said resolution ptan was also uploaded
on the Virtual Data Room.

3 The resolution plan was further analysed in the 7th, 8th & 9th meeting
of the CoCs during which the resolution applicant submitted the amended
resolution plan dated 13.03.2019 as restated on 07.05.2019 along with addendum
dt.08.05.2019 & dt 16.05.2019 to the CoC for consideration. The CoC in its tenth
meeting held on 18.05.2019, after detailed discussion declared the resolution plan
13.03.2019 as restated on 07.05.2019 read with the addendum dated 08.05.2019
and second addendum dated 16 05.2019 (revised Resoclution Plan) submitted by
Akums Drugs and Pharmaceuticals Limited as approved by 71.67% voting and
accordingly issued a Letter of Intent dt. 20.05.2019 to the successiul resolution
applicant (Annexure-22).

14. It is prayed to pass an order for approval of resclution plan submitted
by resolution applicant — Akums Drugs and Pharmaceuticals Limited as approved
with 71 67% voting under Section 30(4) of the Code in the tenth meeting of CoC of
the corporate debtor held on 18.05.2019.

15, The RP has filed compliance ceriificate in Form H (Pg. No. 17-121
Dy 232/4 dt.17.09.2020) as required under |1&B Code {Amendment) Ordinance
2018 No.6 of 2018 dated 06.06.2018. It is certified by the RP in para 4 of Form H
that the resolution plan complies with all the provisions of the Code, CIRP
Regulations and does not contravene any of the provision of law for the time being
in force and that the resolution plan stands duly approved by the 71.67% of the
voting share of the financial creditors. It is also stated in para 4 (ii) of Form H that

the affidavit of the successful resolution applicant regarding its ehligibility under

CA MNo. 38272018
In
CP (1B} No. 102/Chd/CHDY201E
{Admitded Matier)
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Section 29A of the Code 1s in order. Copy of the affidavit of the resolution applicant
regarding its eligibility under 29A is attached as Annexure A-24 of the application.
16. It is also submitted that CoC while accepting the bid had taken care of
all the provisions and Regulations. It is prayed that the application may be allowed
and resolution as approved by the CoC in the CIRP of the Corporate Debtor be
approved

o T3 The leamed counsel for the RP submitted that as per revised/updated
Form H (Pg. No. 17-121 Dy 232/4 dt.17.09.2020), all the provisions of the Code
and Regqulations were complied with and that the approval of the resclution plan
was made by 71 67% voting share of the major financial creditors in the meeting of
the CoC held on 20.05.2019 and therefore, resolution pian submitted by M/s Akum
Drugs and Pharmaceuticals Limited has been approved.

18. We have carefully considered the submissions of the learned counsel
for the RP and the leamned Counsel for the resolution applicant and have also
perused the record.

9. The corporate debtor was incorporated on 22021996 and as
discussed above, the CIRP proceadings were initiated by order dated 23.08.2018.
The present application is filed for the approval of resolution plan by M/s. Akums
Drugs & Pharmaceuticals Ltd. The approval has been sought under the provisions
of Section 31 (1) of the Code.

20. We may first of all state that after receipt, verification and collation of
claims as discussed above, the IRP constituted the CoC as per the provisions of

Section 21 of the Code. The details of the financial creditor, the distnbution of voting

CA MNo. 38272018
In
CP (1B} No. 102/Chd/CHDY201E
{Admitded Matier)
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share among them and the position of voting for the resolution plan is as under
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{para no.5 of Form H (Diary No.232/4 dated 17.09.2020).

21

Sl | Name of Creditor Voting Share | Vioting for Resolution Plan
No. (%) (Voted for | Dissented /
Abstained)
JM Financial Asset
1 Reconstruction 7167 For
} Company Limited — ;
2 Union Bank of india 716 Against
3 Central Bank of India | 6.95 Against
4 |BankofBaroda | 590 Against
5 Expﬂrt—.l'mﬂod Bank of 270 Against
India
6 Canara Bank 231 Against
Small Industries Abstained
7 Development Bank of | 1.71
India
i PEC Limited 1.60 Against

57

The details of stakeholders under the resolution plan given in para 7 of

Form H (supra) is as follows: -

(Amount in rupees lakhs)

Amount
Sub- Amount | Provide
Si | Category of Gategory of Amount Amount | Provided | d o the
Mo | Stakehoider® Stakeholder Claimed Admitied | under the | Amount
Flamn Claimed
= 2 , (%)
(1) (2) (3) (4 (5l (6] (7)
] Secured {al Creditors -MNA- -MA- -INA- -MNA-
Financial not having a
Creditors right fo vole
under  sub-
section (2) of
secfion 21
(b) Other than
(3} above:
{1} who did not 42042 42042 3130 7.3%
vote in favour
or the
resolution
Flan

CA Mo, 3822010
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(ii) who voted
in favour of
the resoiution
plan

108616

108616

238

6.7 %

Totallja)  +
(o]

151358

151558

103692

6.5%

Unsecured
Financial
Creditors

(a) Creditors
not having a
right to vote
under  sub-
section (2) of
section 21

MA

NA

MNA

(b} Other than
(al above:

(1) who did not
vofe in favour
of the
resolution
Fian

(i) who voted
in favour af
the resofution

plan

MA

MNA

MNA

Totalffa)  +
(0]

Operational
Creditors

{al Related
Farty ar
Corporate
Debtor

(b} Other than

{ahabove:

0]

Government

45 044

32,394

375

1.2%

[Workmen
& Employees

427

379

378

89 1%

{7} Other
Operational
Creditors

Bor

4800

375

7.8%

Total [(a) +

24541

37573

1126

3.0%

4

Other debis
and dues

(b)]

_Grand Total

206099

189131

17495

61%

EThis amount includes the CIRP costs to be paid by the applicant in full
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10

Further, the applicant has also offered Equity shares representing 10% (ten
percent) of the issued, subscnibed and paid-up share capital of the Corporate
Debtor as on Closing Date as defined in the resolution pian to the assenting
financial creditors which is not included in the amount. It is not feasible to
assign a value to the equity component

#Amount provided over time under the Resolution Plan and includes estimated
value of non-cash components. It is not NPV.

22.

The compliance of the resolution plan has been given in para No 9 of

Form H (supra) as follows: -

Section of | Requirement with respect to | Clause of Resolution | Compliance
the Code | Resolution Plan Plan (Yes / No)
/

Regulatio

n No.

25(2)(h) | Whether the Resolution | Part | — Business plan of | Yes
Applicant meets the cntena | the resolution applicant
approved by the Col having |in  relation to the
regard to the complexity and | corporate debtor at Pg.
scale of operations of business | 27.
of the CD?

Section Whether the Resolution Part Il Yes

294 Applicant is eligible to submit | Mandatory Provisions
resolution plan as per final iist | Cl. 7 at Pg. 69
of Resclution Professional or
Order, # any, of the
Adjudicating Authority?

Section Whether the Resolution Part Il Yes

30(1) Applicant has submitted an| Mandatory Provisions
affidavit stating that it is GL7T
eligible? Sub. Cl. 7.1.1.at Pg. 70.

Affidavit dated
12.03.2019 at Pg. 125.

Section Whether the Resclution Plan-

30(2) (a) provides for the payment of | Part |l
insolvency resclution process |Cl. 3atPg. 72
cosis? Yes
{b) provides for the payment to
the operational creditors? Part 1l Yes

CL5
ClL6
atPg. 76
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1
(c) provides for the payment to | Affidavit dated
the financial creditors who did | 15.10.2019 filed by

not vote in favour of the | Resolution Applicant at
resclution plan? Pg. 161 read with Reply
filed by the Resolution | Yes
Professional at Pg. 235
and Resolution
Applicant at Pg. 225 o
1A 195/20 filed by SIDBI.
(d) provides for the | Part I
management of the affairs of | Cl 4 Yes
the corporate debtor? Sub. Cl. 4.1 atPg. 67
{e) provides for the | Part il Yes
implementation and | Cl 4
supervision of the resolution | Sub. 4 2at Pg. 69
plan?
(f) contravenes any of the Part Il
provisions of the law for the ClLé
time being in force? at Pg.BY9
Section Whether the Resolution Plan
30(4) (a)is feasible and wiable, | PARTII, Cl. 10atPg, 70 | Yes
according to the Col?
Yes
(b) has been approved by the Voting Result
CoC with B6% voting share? on the
Resolution
Flan at Pg.
135
Section Whether the Resolution Plan | Partll Yes
31(1) has provisions for its effective | Clause 4
implementation plan, according | Sub Clause 4.2 at Pg.
o the CoC? g9
Clause 8at Pg. 70
Regulatio | Where the resolution | -NA- The
n 35A profesional made a Resolution
determination i the corporate Frofessional
debtor has been subjected to had
any fransaction of the nature appointed a
covered under sections 43, 45, Transaction
50 or 66, before the one Auditor to
hundred and fifteenth day of the conduct the

CA Mo, 3822010

n

CP (1B} No. 102/Chd/CHDY201E
{Admitded Matier)

60



98

12
insclvency commencement fransaction
date, under intimation to the audit of the
Board? transaction
entered into
by the
Corporate
Debtor. The
Auditor  has
submitted the
Report an
07.01.2019.
Accordingly,
the RP has
filed
Application
being CA No,
74/2019 with
the Hon'ble
Adjudicating
Authonty.
Regulatio | Whether the amount due to the | The amendment
n38 (1) operational creditors under the | Regulation 38(1) has
resolution plan has been given | come Into effect from
priority in  payment over|28112019 while the
financial creditors? Resolution FPlan was
approved by the CoC on
20052019 therefore,
the sad amended
Regulation does not
apply on the present
Resclution Plan.
Regulatio | Whether the resolution plan | Partll Yes
n 38(1A) [includes a statement as to how | Cl. 5 at Pg. 69
it has dealt with the interesis of
all stakeholders?
Regulatio | (i) Whether the Resolution Part |l
n 38(1B) | Applicant or any of its related Cl. 9 at Pg.
parties has failed to implement 70
or contnbuted to the failure of
implementation of any | -NA-
resolution plan approved under
the Code.
(il) If so, whether the Resolution
Applicant has submitted the
statement giving details of such -
_______|non-implementation?
Regulatio | Whether the Resolution Plan
n 38(2) provides: Part [l Yes
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13
(a) the term of the plan and its | Cl. 3 at Pg. 67
implementation schedule?
Part |l Yes
Cl 4 at Pg. 67
(b) for the management and
contro! of the business of
the corporate debtor duning | Part |l Yes
its term? Cl 42 atPg. 69
(c) adequate means far
supervising s
implementation?
38(3) Whether the resolution plan | Partl, Cl. 1-6atPg 27 |Yes
demonstrates that — Partll, Cl. 3 at Pg. 67,
(a) it addresses the cause of | Cl. 4.2 at Pg. 69 and CL
default? 8atPg 70
(b) it 15 feasible and viable?
(c) it has provisions for its
effective implementation?
(d) it has provisions for
approvals required and the
timeline for the same?
(e) the resolution applicant has
the capability to implement the
resolution plan?
39(2) Whether the RP has filed | CA No. 74/19 filed on | Yes
applications in  respect of | 11.01.2019
transactions observed, found or
determined by him?
Regulatio | Provide details of performance | Bank: State Bank of Yes
n 39(4) security received, as referred to | India, Industrial Finance
in  sub-regulation (4A) of | Branch, New Delhi
regulation 36B. Date:21.052019
AmountRs.
25,00,00,000/- (Rupees
TwentyFive Crores) at
Pg. 122
23. The approval of the resolution plan has been sought under Section 31

(1) of the Code, reading as follows: -

CA Mo, 3822010
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(1) If the Adjudicating Authority is safisfied that the resolution plan
as approved by the committee of creditors under sub-section (4) of
section 30 meets the requiremenis as referred to in sub-section (2)
of section 30, it shall by order approve the resolufion plan which shall
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be binding on the corporate debtor and its employees, members,
creditors, including the Central Government, any State Government
ar any local authonity ta whom a debt in respect of the payment of
dues ansing under any law for the time being in force, such as
authorities to whom statutory dues are owed, guaranfors and other
stakeholders imvolved in the resolution plan.

Provided that the Adjudicating Authonty shall before passing an
arder for approval of resolution plan under this sub-seclion, satisfy
that the resolutiocn pian has provisions for its effective
implementation.”

24, The conditions provided for in Section 31(1) of the Code for approval
of resolution plan are therefore: -

(a) The Resolution Plan is approved by the CoC under Sechion
30(4) of the Code;

(b) The Resolution Plan so approved meets the requirements as
referred to in Section 30(2) of the Code;

(c) The Resolution Plan has provisions for ifs effective
implementation.

The satisfaction of the conditions 1s discussed below.
25, It is submitted by the RP that the resclution plan has been approved
by a vote of 71.67% of voting share of the financial creditor and therefare, the

conditions provided for by Section 30(4) of the Code are satisfied.

26, The provisions of Section 30(2) of the Code are as follows: -

30 (2) The resolution professional shall examine each resolution plan
received by him to confirm that each resolution plan —

{(a) provides for the payment of insolvency resoiution process costs in
a manner specified by the Board in prionty to the (payment] of other
debis of the corporate debtar;

{b) provides for the payment of debts of operatiohal creditors
in such manner as may be specified by the Board which shall
not be less than—
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(1 the amount to be paid to such creditors in the event of a
liguidation of the corporate debtor under section 53; or

(i) the amount that would have been paid to such creditors;
if the amount to be distributed under the resolution plan
had been disinbuted in accordance with the order of
priority in sub-section (1) of section 53,

whichever is higher, and provides for the payment of debts of
financial creditors. who do not vote in favour of the resolution
plan, in such manner as may be specified by the Board, which
shall not be less than the amount fa be paid to such creditors
in accordance with sub-section (1) of section 53 in the event
of a liguidation of the corporate debtor.

Explanation 1.—For the removal of doubts, it is hershy
clanfied that a distribution in accardance with the provisions
of this clause shall be fair and equifable fo such creditors.

Explanation 2—For the purposes of this clause, it is hereby
declared that on and from the date of commencement of the
insolvency and Bankruptcy Code (Amendment) Act, 2018, the
provisions of this clause shall also apply to the corporate
insalvency resolution process of a corporate debtor—

(1} where a resolution plan has not been approved or rejected
by the Adjudicating Authonty,

{ii) where an appeal has been preferred under section 61 or
section 62 or such an appeal is not time barred under any
provision of law for the time being in force; or

(i} where a legal proceeding has been initiated in any
court against the decision of the Adjudicating Authorty in
respect of a resolution plan;

(c) provides for the management of the affairs of the
corporate debtor after approval of the resolution plan:

{d) The implementation and supervision of the resclution
plan;

{e) does not contravene any of the provisions of the law for
the time being in force.

(f) comfirms fo such other requirements as may be specifred
by the Board

Explanation — For the purpose of clause { e ). If any approval
of shareholders is required under the Companies Act, 2013
{18 of 2013) or any other law for the time being in force for the
implementation of acfions under the resciution plan, such
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approval shall be deemed to have been given and it shall not
be a contravention of that Act or law.

27 The compliance of Section 30(2) of the Code 1s given in para No.9 of
Form H (supra). The same is being further examined as under: -

Section 30(2)(a): The resolution plan (page 72 of the Dy No.232/4
dt.17.09.2020) states that payment of insolvency resolution process cost shall be
the paid in full towards final payment of the insolvency resolution process costs
payable. Further, it is stated that the IRP Costs shall be paid by the Corporate
Debtor in priority to any other creditors of the Corporate Debtor in accordance with
the Code and the Corporate Debior (or the Resclution Applicant, as the case may
be) shall pay the IRP Costs to the relevant Persons as per the details (including the
names, amounts payable to and bank account details of such Persons) provided
by the Resolution Professional to the Corporate Debtor in writing at least 7 Business
Days prior to the due date of IRP Costs. The plan proposes two repayment options
to the financial creditors namely, upfront repayment option and restructured
repayment option, the details of which are mentioned in Clause 4 Part |l of the plan.

Upon payment of the IRP Caosts, the Interim Finance Facility Agreement and
all terms and conditions contained therein stand terminated and the Corporate
Debtor shall siand released from any and all obligations under or in connection with
the Interim Finance Facility Agreement, without the requirement of any further
action from any Person. All rights and obligations arising out of or in connection
with the prowvisions of the Intenim Finance Facility Agreement shall cease to exist
upon the payment of the IRP Costs.

Section 30{2)(b): The resolution plan (pg 76 of Dy. No. 232/4 dt.17.09 2020

and Part |l Clause 5 & 6) states that the operational crediters shall be paid in full
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and final satisfaction of their claims which includes payment of all the statutory dues
and claims of governmental authorities of an amount upto 33,75,000/-. Further, the
plan provides for an amount of 3,75 60,159/~ to be paid towards full and final
settlement of claims of workmen and employees which shall be paid on the first
payment date. Apart from these, an amount of Rs.3,75,000/- is also proposed to
be paid upfront to other operational creditors under the plan. It is stated in Form H

that the average liquidation value is 110 crores.

On behalf of the dissenting financial creditors, it was submitted that the plan
is not complying the requirements of Section 30(2)(b) read with Regulation 38(1(b),
as amended. However, on the other hand, the Resolution Professional and the
Resolution Applicant submitted that the plan read with the addendums was
approved by the COC on 18.05.2019 and since Section 30(2)(b) was amended on
16.08.2019 and that the corresponding Regulation 38(1)(b) was amended wef
28.11.2019, the said amendments have no application and hence, the plan shall
be treated to be in consonance and in accordance with the requirements of the
IBC. They further submitted that, however vide the addendum dated 09.10.2019,
(Diary No. 5594 dated 15.10.2019) and the reply of the Resolution Applicant vide
Diary No. 232/4 dated 1709 2020, in terms of the orders/observations of this
Adjudicating Authority dated 19.08 2019, the Resolution Applicant provided

payment to the dissenting financial creditors, in the following manner--

' Particulars | As per earlier plan As per revised plan Remarks
Upfront Deferred Total | Upfront Deferred Total | Calculations
Upfront | Deferred | Total

Dissenting 28.33% of T110
Creditors 1265 88.39 101 358 | 2758 3117 | Cr

($31.16,70,700)
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Other 71.6663%  of

Creditors 907 |8332)| 7238 | T1N Cr.
(£72,38.29,630)

Total 12.65 88.35 101 1265 | 90.90 | 103.55

amaunt

It is further submitted that the contention with regard to priorty in payment to
the dissenting financial creditors over other financial creditors is not tenable since
the amendments are subsequent to the approval of the plan.

The Hon'ble Supreme Court of India in Rahul Jain vs. Rave Scans Pvt. Ltd.
& others — CA No. 7940 of 2012 dated 08.11.2019, while dealing with Regulation

38(1)(c) and in the identical circumstances observed as under-

“Given that the resoiution process began well before the amended
regulation came into force and the resolution pian was prepared and
approved before that event, the wide observafions of the NCLAT,
requiring the appeifant to match the pay out (offered fo other financial
creditors} to Hero was not justified.”
In this view of the matter the contention made on behalf of the
dissenting financial creditors is rejected.
Section 30{2)(c)(d) & (e). In Part |, Clause 4 of the resolution plan (Pg. 67 of Dy.
No. 232/4), it is stated that pursuant to the approval of the plan, a Monitoring
Committee comprising of 2 representatives the CoC and 2 representatives of the
Resolution Applicant shall be constituted which shall have powers of the board of
directors of the company vested in it. Further, it is stated that the chairman of the
monitoring committee will be representative of the resolution applicant and the
monitoring commitiee may appoint a professional agency acceptable as Managing
Agency for supervision and management of the CD until the closing date. On and
from the effective date the resolution applicant and its nominees shall be the
majorty shareholder of the corporate debior and the monitoring commiitee and the
CA Mo 38872015
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managing agency shall cease to exist. Until then the resolution applicant and the
managing agency shall jointly supervise the mplementation of the plan. The
monitoring committee will consist of the following members (Diary No. 5570 dated

14.010.2018):

S5.No. Representatives of COC Representatives of the
Resolution Applicant
1 Renu Kochar (JMARCL) Sandeep Jain
2 Kumar Gaurav (JMFARCL) D .C.lain

Section 30(2) (f). In Form H (supra) (para No 4), the RF has cerfified that the
resolution plan complies with the provisions of the Code and Regulations and does

not contravene any of the provisions of law for the time being in force

28. When the matter was listed on 20.09.20149, all the parties were directed
to submit their suggestions regarding disbursal of the amount of 2.3 crores to be
paid by Orbit Lifesciences Private Limited on the basis of the observations made
by the Hon’ble NCLAT in the order dated 12.09.2019 in Company Appeal (AT)
(Insolvency) No.B46 of 2019 Also the resolution applicant, resolution professional
as well as the Lenders of the resclution applicant were directed to file their
convenience compilations and the resolution applicant was also directed to file an
affidavit with regard to the latest amendment made to Section 30(2) of the Code
before the next date of hearing.

29. In compliance of the order dated 20.09 2019, the learned counsel for
the RP filed affidavit vide Diary No 5673 dated 16.10.2019 stating therein that the

expenses incurred for running the carporate debtor as a going concemn during the
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penad when the Bailor Bailee Agreement was in subsistence (prior to the initiation
of the CIRP of the corporate debtor and immediately thereafter) have been bormne
out of the interim finance provided by the lenders of the corporate debtor as CIRP
costs during the CIRP of the corporate debtor. Therefore, the dues amounting to
2.3 crores payable by Orbit Lifesciences Private Limited should be utilised
towards CIRP costs. It is further submitted that in case the above stated amount of
¥2.3 crore is not utilised towards CIRP costs, the same may be considered to be
distributed in the manner and in the order of pnornty as provided under Section 53
of the Cade, which deals with distribution of proceeds from the sale of assets in the

event of liquidation of the corporate debtor.

30. During the course of heanng on 17.10.2019, the learned Senior
Counsel appearing for the resolution applicant submitted that they have no
objection, if the amount payable by the Orbit Lifescience Pnvate Limited is shared
among the financial creditors and that they will not have any claim over the same.
The statement of the learned Senior Counsel for the resolution applicant was taken
on record. Also JMFARC Limited-financial creditor with 71.6% voting share in the
CoC submiited that they have no objection, if the resolution plan is approved by
this Tribunal.

a1 In compliance of order dt 14.11.2018, the RP filed compliance affidavit
{Dy. No.6507 dt 21.11.2019) stating that the resolution plan is in compliance with
all the provisions of section 30(2) and COC has approved the said plan by applying
its commercial wisdom after thorough examination. Reliance is placed on the
decision held by the Hon'ble Apex court in the matter of Essar Steel India Ltd. Vs.

Satish Kumar Gupta & Ors.
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32, Further, the RP and the Resolution Applicant filed their separate
affidavits (Dy. No 1580 & 1591 dt 26.02 2020) in compliance of order dt.06.02 2020
stating therein that the conditions mentioned under clause 11 of Part 1 of the
resolution plan shall no longer be treated as Conditions Precedent and the
resolution applicant shall approach the relevant statutory and other authorities for
grant of approval of consent, if required under clause 11 of Part | of the said
Resolution Plan which shall be processed in accordance with law. Further, it was
stated that the resolution apgplicant agrees that the Reliefs and Concessions sought
under para 6.13 of part | of the resclution plan shall not be treated as Reliefs and
Concessions before the adjudicating authority and in respect of such relief and
concessions, the resolution applicant will approach such relevant authorities in
future. Also, it was stated that the non-grant of Conditions Precedent and Relief
and Concessions sought under the scheme shall not affect the implementation of
the resolution pian by the resolution applicant. Copy of the affidavit of the resolution
applicant is attached as Annexure -1 (Dy. No. 1590) and copy of board resolution
dated 13.02_2020 1= attached as Annexure -1 (Dy. No. 1591)

33 With regard to complaint of Mr. Japsreet Singh vide email to the
Finance Minister against the approval of the said resolution plan and as per order
dt 10.11.2020, reply has been filed by 3 financial creditors namely JMFARCL,
Central Bank of India (CBl) and SIDBI. The JMFARCL in its reply (Dy. No. 251/10
dt. 20.11.2020) has submitted that there is no locus standi of Mr. Jaspreet Singh to
challenge the commercial wisdom and decision of the COC. Also reliance has been
placed on para 42 of the decision of Hon'ble Supreme Court in K. Sashidhar Vs.

Indian Overseas Bank & Ors. (Civil Appeal No.10673 of 2018 dated
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05.02.2019) inter alia stating that no corresponding provision has been envisaged
by the legisiature to empower the resolution professicnal, the Adjudicating
Authority (NCLT) or for that matter the appellate authority (NCLAT), to reverse the
“‘commercial decision” of the CoC. It was also held that from the legislkative history
there is contra indication that the commercial or business decisions of the financial
creditors are not open to any judicial review by the adjudicating authonty or the
appellate authonty. The said decision was also recently affirmed by the Hon'ble
Supreme Court in the matiter of Committee of Creditors of Essar Steel India
Limited vs Satish Kumar Gupta & Ors. (Civil Appeal No. B766-67/2019). Further
it has been submiited that the issue pertaining to liguidation value is Res Integra
and has been settled by the Apex Court in the case of Maharashtra Seamless
Limited vs. Padmanabhan Venkatesh & Ors. on 22.01.2020, (2006) 6 SCC 298
(para 25-28 of the said order)

34 SIDB! in its reply (Dy.251/9 dt.17.11.2020) has submitted that it had
filed a detalled complaint with |IBBl under regulation 3(3) of Grievance and
Complaint Handling Procedure Requlation, 2017 and also before the Institute of
Insolvency Professionals of ICAI (IIIPI) under section 204 (f) of the code regarding
the irregularities committed by the RP and his asscciates. Copies of same are
attached as Annexure R-1 & R-2 resp Central Bank of India in its reply has
submitted that it being a minonty shareholder could not object to the CIR
proceedings undertaken by the RP as per the direction of JMFARCL, however CEI
adopts the same reply as that of SIDBI (Dy. No.1097/2 dt.9.11 2020).

35 As regards the amendment in Section 30(2)(b) made by Act No 26 of

2019 w.ef 06.08.2019, the plan provides amount for the treatment with regard to
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dissenting financial creditors which had been discussed in para no 27 (supra) and
therefore, the provision in this case has been complied with and that as regards
operational creditors, the provision is made for X3,75,60, 159 towards claims of the
Workmen and Employees of the Corporate Debtor and ¥3,75,00.000 separately
each for the claims of other operational creditors, statutory dues and labour dues
are more than the amounts payable to them under Section 30(2)(b)(i) and (i) of the
Code.

36 We now examine the compliance of the proviso to Section 31(1) of the
Code that the resolution plan has provisions for its effective implementation. The
resolution plan states that Monitoring Commitiee and Managing agency as defined
in clause Clause 4. 1.1 & clause 4.1 .2 of Part |l of the resolution plan shall monitor
and supervise the implementation of the resolution plan from the date of approval
of the plan by the adjudicating authority till clesing date. Also Clause 8 Part |l
contains the details pertaining to the implemeniation provisions of the plan. The
term of the plan is stated to be 4 years from the date of NCLT approval Apart from
infusion of 1122560, 159%- in the Corporate Debtor for repayment of the
Corporate Debtors creditors, the Resolution Applicant also proposes to infuse
additional capital of around 40,00,00, 000 for investment in capital expenditure in
plant. machinery and eguipment and working capital needs.

37 With reference to compliance of Seciion 30(2) (c) and (d) of the Code,
we have discussed that the resolution plan states that the resolution applicant
undertakes that on approval of the resolution plan by the Adjudicating Authority,
the resolution applicant proposes to appoint a Monitoring and Supervising

Commitiee to provide for implementation and supervision of the plan in Phase |.

CA MNo. 38272018
In
CP (1B} No. 102/Chd/CHDY201E
{Admitded Matier)

72



110

The constitution of the commitiee Is also discussed above. The terms of the plan
and its implementation schedule is stated to be four years from the approval of the
plan by the Adjudicating Authority

38, As per Regulation 3%(4) of the regulations, the resolution applicant has
furnished performance security in the form of bank guarantee of amount I25cr.
dated 02 11.2020 which i1s vahd till 30 11 2021 Copy of the Bank Guarantee is at
Annexure -2 (Dy. No:2321/13 dt.24 .11.2020)

39. In part 15 of Form H supra, it is stated that 4 applications have been
filed wath the NCLT under Section 43, 45, 50 and 66 of the Code regarding
preferential, undervalued, extortionate credit transaction and fraudulent
transaction. The relevant applications are under heanng by the Tribunal.

40 We have discussed above that the requirements under Section 31(1)
of the Code are satisfied in the present case. In para No.4 of Form H (supra) the
RP has certified that the resolution plan complies with all the provisions of the Code
and Regulations and does not contravene any of the provisions of the law for the
time being in force. The RP has also certified that the resolution applicant namely
Akums Drugs & Pharmaceuticals Ltd. has submitted affidavit pursuant to Section
30(1) of the Code confirming its eligibility under Section 29A of the Code to submit
the resolution plan and the contents of the said affidavit are in order. The RF has
submitted that the resolution plan has been approved by the CoC with 71.67%
voting share in accordance with the provisions of the Code and CIRP Regulations
made thereunder and after considering the feasibility and wiability and other

reqguirements specified by the CIRP Regulations.
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41, In view of the above discussion, the resolution plan submitted by M/s.
Akums Drugs & Pharmaceuticals Ltd. as approved by the CoC under Section 30
{4) of the Code 15 approved and the resolution plan so approved shall be binding
on the corporate debtor and its employees, members, creditors including the
Central Government, any State Government or any local authority to whom a debt
in respect of the payment of dues ansing under any law for the time being in force,
stich as -authorities to whom statutory dues are owed, quarantors and other
stakeholders involved in the resolution plan.
42 Under the provisions of Section 31 (3) of the Code, we also direct as
under: -

a) The moratonum order passed by the Adjudicating Authority under Section

14 of the Code on 23.08.2018 shall cease to have effect; and
b) The RF shall forward all records relating to the conduct of the CIRP and

the resolution plan to the Board to be recorded on its database.

43 CA No 389/2018 is disposed of
Sdl-
{(Raghu Nayyar) (Ajay Kumar Vatsavayi)
Member (Technical) Member (Judicial)

January 125 2021
P

CA MNo. 38272018
In
CP (1B} No. 102/Chd/CHDY201E
{Admitded Matier)
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ANNEXURE - 3

CONSENT CONDITION OF ATR WATER

S5rNo

Ohservation

Compliances Status

The industry shall install additional APCD in

Additional APCD installed at botler photo

01 addition o the cvelone already instafled with the attached az Annexure-I
boiler within 3 months.
02 The industry shall install STP for the treatment of | Po has been releazed to Vendor, Work
= dotmestic waste water within 5 months. progres: photo attached as Annexure-11
03 The industry shall install new ATFD at the site Po has been released to Vendor, Work
within 3 months. progresz: photo attached as Annexure-TII
The industry shall carryount the Environmental Andit | Environmental Avdit Stody Po has been
Study Beport for the area inside the industry and | releazed. Communication attached as
cutzide the industry and shall include grovad water | Annexuore-IV
04 study, ambient air gquality momtoring, Solvent
Recovery Plant audit ETP audit which should
include the adequacy of Zero liquid discharge based
technology ETP from a Technical Instibve of good
repute and submit the report within 3 months.
The industry shall submit 3 material balance Copy of material balance attached as
05 statement for all the prodoct being manufactured Annexure- ¥
within 3 months.
The induztry shall submit'a Water balance Copy of Water balance attached az Annexore-
08 statement for all the produoet being mannfactored VI
within 3 months.
07 The industry shall get the components of old ETP Old ETP removed photo attached as
removed from the stte, within 02 months Annexure- VII
The indusztry shall obtam permisszion from PWEDA | Complied and Noted
03 for abstraction of ground water and shall comply | Permission No: PWRDA3/2022/1.3/348
with the guidelines issued by PWERDA from time to
fme.
The mdustry shall not discharge any effluent at any | 200 KLD ETP hasz been inzstalled bazed on Z1LD
vnauthorized place by any unavthorized means 1e. | treatment, as such no effloent iz discharged
09 zhall not discharse any wastewater in any drain /| thos this condition 13 not applicable to our pait
mnland surface waters [ drain/choe'nallab’ onto land | Oaly aothorized mode of dizposal of treatment
for stagnation or outside iz premises. af any time, 12 being practiced.
nnder any circumstances.
The industry shall ensure that the activities of unit | No noisance iz caused due to activities of the
10 doez oot create any npizance in the surrounding | unit 0 itz vieinity
areas and no public complaints are received
| The industry shall apply for obtaining authorization | Complied we have obtained Hazardous
11 under the Hazardows and Other TWastes
(Management and Transhoundary Movement)
Rules, 2016. within I35 days.
The Consent iz being izzued to the indostry based
upon the docopments’ mformation submitted by i | Agreed & Noted
glong with the online application form. The Board
12 would be at liberty to take penal action against the
industry and its responsible’ concerned person(s) in
caze mformation‘docoment 15 detected as
incorrect/falze'misleading at any point of time
In caze the industry fail: to comply with the
provisions of the Water {Prevention & Control of | Agreed & Noted
Pollotion) Act 1074, Asr (Prevention & Control of
13 Pollution) Act. 1981, Environment (Protection) Act,

1986 and'or any other environmental law applicable
to the project and Ruples, Circplars & Directions
izzsued by the Board fom time to time. action az
deemed fit shall be taken against the industry.
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CONSENT CONDITION HAZARDOUS WASTE

sr.No Conditions Compliance Status
The induostry shall comply with the provisions of the | We stored! Maintaned  hazardous waste within
Hazardous and Other Wastes (Management and | premises in environmentally zound manner as per
o1 Tranzboundary Movement) Rules. 2016, at all | provision of the Hazardous and other wastes
times. (Management and Tran’s bouvadary Movement) Roles,
2016
The industry shall not senerate any other category | Complied
02 of hazardous waste in its premise. except the | We generate thoze Hazardous waste which it haz been
hazardons wastes mentionad i this authorization. granted by PPCE as apthonzation the mle HWM
Ruoles 2016
The induostry shall keep proper record of | Complied Hazardous waste dizpozal through Captive
03 wncineration’ of harardous wazte of different | incimeration -within premises records are well
categories. at ail times. matntained.
The mdostry shall submit record of manifests of | Complied and Noted. Form 10 attached a5 Annexare-T
lifting of hazardous waste in form 10, as per the
04 provisions of the Hazardou: and Other Wastes
(Management and Tramsboundary Movement)
Rules, 2016.
The mdustry shall not dispoze any of the hazardous | We disposed off generated hazardovs waste Treatment
05 waste through any vo-apthorized’ legal mode, at any | & Disposal Facility az per provision of the Hazardous

point of time.

wastez (Management and transboondary Movement)

Hules 2016
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The industry shall apply 1or consent of the
Board s required under the provisions of
Water |Prevention & Control of Pollution)
Act. 1974 Air (Prevention & Control of We aie nioiviie foi naswal of o
01 | Pollution) Act. 1981 & Authorizationunder beft APPNE SRR
Hozardous axd other Wastes (Management Ml L
and Transboundary Movement) Rules 2006,
two monthe before the commissioning of the
—F industy. = =
The m[ustn shall provide adequate =}
arrangements  for lighting the accidental | The industry has provided adequate arrangements
0 lenkages . discharge  of an) alr | Tor fighting the accidental leaknges/ discharge of
pollutant gas/liquids  from  the  vessels | any air pollutant/gasfliquids from the vessels,
mechanical squipments ete. which are likely | mechanical equipment's etc.
H o cause environmental polluton £ o =
The industry shall apply for * further
extension in the validity of the CTE atleast
03 two months before the expiry of this CTE, if Agroed and Noted.
appltcable
~ 'The industry shall comply with any other
conditions wid down or directions ssued by
the Board onder the provisions of the Water '
b (Preventon & Control of Pollution) Aot Agreed and Noted for complisnce.
1974 and the Air (Prevention & Control of
Pollution) AcLI9DEI from tme o time.
The project has been approved by the
05 ﬁ;‘:}:‘:r:“:wul;lm:‘w.m ﬂ:‘:glﬂ "w_lh_f. g The industry has obtained required permissions
ST L HE approval of site 4 i nts
frimm other concerned departments. | need t :
be.
The industry shall get its building plasns | Building plans has already been got approved
06 | approved under the provisions of section 3- | under the provisions of section 3-A of Punjab
A of Puruab Factory Rules. 1952 Factory Rules, 1952
| The industry shall put up display board | Display board indicating the environment data in
07 | ndicating the Environment data m the | the prescribed format has been affixed at the main
,! preseribed format at the main entrance pate | entrance gate of the unit. -
| The industry shall | provide port-holes
[ platforms andior other necessany  fhcilities
| as may be required for colleciing samples Platform and portholes have been provided on
[ ol emissions  from any chimney fue or | the stacks of the boilers as per norms of the
08 | duct ul r_any other outlets PPCH.

D [The sampling ports shall be
g provided  at least & times

Complied and N'mwd

For Akums Lifesciences Ld.
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chimney diameter downstream
and 2 times upstream from the
flow disturbance. for a
rectangular cross section the
equivalenmt dismeter (De) shall

be calculated from the
following equation o
determing upstream,

dovwnstream distance:-

De=2 LW | (L+W)

Where L= length m mis. W=
Width m mts.

E E

sack of minfmum  heighl as specified i the
followig standards Juld down by the PBoard,

The sampling port shall be 7 |
1o 1 cm _m diamaﬂ: _

e e T —

flue gas emissions of the boilers and process
emissions are being  discharged through the
authorized stacks only,

il Stack height for boiler plants
gh P Complied 30 mitr.
SNo  Boller with Steam Generating  Capocity
Stack heights
Muore than 5 wa/r 10 WY jon'hr
ii} For industrial furnaces and kilns, the eritcria
for selection ol stack height would be based on
el usisd for the cormesponding steun generation,
By Stack height for diesel gonersting sels:
Capagity of Height
diese] af the Cnumﬁedandﬂmd
genersiing Stk
Wt Hioht
=20
=it + 3.5
MMk | 500 mt
KVA
-|1|.1.- 1
200250 Ao 33 '
RVA mi
150300 e i

For Akums Lifesciences Lid.

Auth. Signatory



I rlmlnduﬂn shall pul pur up :.unmn on ity DO sels and

For bigher KVA nmiting stack height 11
iin meter) shall be wocked out
socording 1o the formula; H = k2
KV AINS

hoight of the bullding n meters whete the

where h

also provide stuck of sdeguate “leght s per porms

03Nos, DG sets 1000, 625 & & SO0 KVA. capicity |

each have been installed which are equipped with

preseribed by the Hoard and shall ensure  the |
10 | compiiance of instnictions Ssmed by the Board vide | SAMOPY-
olfice order no. Admm SA-1F N 7832011 448
dated BG2010.
Ihe industry shall provide Now metens ot the sowrce of | Water meters (EMF) have been provided st the source
wiiter supply, at the outlet of efMuen weatment plant snd | of water supply and st the outlet of ETP, Record of

I shall muintain the recond of the daily reading and submil :

155 soatc fo the crincetabll TG Aa OB b the di 1o readings of these meters is being mainmained,

time.

The ‘ndustry shall make necessiry armmgements for | Adequate arrangements have been provided for
the monitoring of suck emissions and shall gt 5 | collection of emissions samples from the stacks.
emissions analyred from b approved | authoored | The PPCB is monitoring the quality of stack emissions

2 rtheBoard- = ! in every quarter and the industry is found complying

| (e I ear for Small Scale Industies. | with the preseribed standards. In addition pollutants in
_2_*_ Tw eeithrioe Tour Uowe m o Year for m:.;im m“m;:‘ i Hﬂg gt moni from the
LargeMedium Seale Industrics party guce inf every quarer,
The pollution  control  devices  shall be Since the APCD has been installed on line with
interfocked with (he manuTHclring eocess ol the flue duct due to which it cannot be bye-passed,
m i a ¥ - L &

13 duiey as such, there is no need of interlocking of the
same with the main manufacturing process of the
umnit.

The Board reserves the right lo revoke this "consent 1o
catublish® (NOUC) ot any ime, in case the indestry
s found violating any of the conditions of this “consent
ih establish™ and/or the provisions of Waler (Prevention
M| & Control of Pollution) Act. 1974 tind Alr (Prevention Agreed and Noted,
& Control of Pollution) Act, 1981 ax amended from time
fir L
The induary shall plant minimom of three suitable |
varfethes o trees i the density of ot Jess than 10040 | k2
15 | iwes per wor wlong, the boundury (of the industiial Necessary plantation hes been made.
premises
The ssuance of this consent dogs nel Convey any property Agreed and Noted.
right in cithir real or personal propéity, or any exclusive
16 privilencs. nor does i authorlse any Injury W0 private |
property  oF any mvosion of personal dghts.  nor any
infringement of Central, State or Local Laws or
Regulations. I pi
The consent does not  authorize o approve lhl. |
17 cunitrictlon of amy physichl stroctures of (hoilities T Agreed and Noted.

undertaking ol ahy work In any naturl walereourse.

For Akums Lifesciences Lid,

Auth.: Signatory
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]ng m this NOC

shall be deemed 1o neither
preciude the mstituton of amy leghl sction nor roliewe

I8 | the applicant from any responsibilives Babilitics o Agreed and Noted.

penalties 10 which the applicant = or may  be

subjected under this ve uny other Act

The divession o byt pass of wny discharge from

facilities ueilized by the applicant to  malntain

complinnce with the wrms and conditions  of his

| consent o prohibited cxcep.

iy Where

umayaidabile

W prevent

k=s ol fife
19 o A Agreed and Noted.

pruperty

dumage or

(1} Where excessive storm dosinagie o mim off would

daimage acilithes secdssary tor complinnce with terms

and conditons of this consent. The opplicam  shall

mimediatedy sotify the consent ssuing authurily in

writing of cich such diversion e bye-pliss

e mdusiry shall comply  with the conditons | The industry will comply with the conditions of the

mposed I any by the SEINUMOEF m the | Environmental Clearance granted 1o it vide noJ-
20 Environmental Clauranoe pranted to U as required F1011/926/2007- LA, 11(1) dated 17.03.2009, in letter

under ELA podificstion dated 4906 and spirit.

Phe indusry  ahiall  cormurk = lond  within  their

premises (e disposal  of toiler  wh in e | The fuel ash generated from the boilers is being
oy | envirnmentally sound santier sad - orthe ndustry | collected in an Environmentally Sound Manner

shall mike  necosary arngements tor proper | and given to the brick kilns for making bricks and

disposal of fuel agh in o scientific manper ond shall farmers for conditioning of soil,

maintnin proper record for the sume. 1P applicable.

The ndustry shall obtain and submit [nsurance | Cover under the Public Liability Insurance Act, 1991
22 | oower w required wnder the Public  Lability | hag already been taken, which is valid up 1o 25 Auf

Insurance BwuM

The adusiry sholl submit § site emergency plan - :
23 | sppeoved by the Chief Inspector n!”ll":h':lm?i-:]; Punjab The industry has already prepared the onssite

s applicable emergency plan.

The mdustry shall provide proper and adeguate air Water sprinkling system has been provided 1o
1 pollution coniryl srangements  fir control | ermassion control the fugitive emissions from fuel hllllﬂ'h'll

Frowm s coal/fue) handling arein i apphicable, Area.

The Industry shall comply with the code ol pracice

s potificd oy the Governmenl  Board foe the fype | No code of practice has been laid down by the PPCB
a5 oflndustrics where the siting guidelines | code of | for pharma industries for which the compliance is to

pracixe have been =otified

| Solids. ltil- . im\h or nrmlum -

removed from or resulting froer  restment o
vamrol ol waste witers shall te dispuscd oft m
shieh w manner o as W prevent any pollutants from
such materials from eatering inty nstursl water

All the solid wastes generated from the unit process
and operation are handled in an environmentally sound
manner.

For Akums Lifesciences Lid.
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The mdustry shall submit o detsiled plin showing
iherem the distribulion ssstem fof ¢onveying

The ETF has been installed based on ZLD trentment,

vatioms Wiy cofdeted by thy
industry Yor munitoring of sk
om | sxions and ambicnl b

Fii Register showing the siock of abhorbents und
olber chemicals to be used for scrubbers.

27 wastewaters for application on lund for irrigation a5 such . no wastewater is discharged, thus , this
alpng with the crop pattern 1o be adopied condition is not applicable 1o our unit
Wroughout the seur
The mdustry shall sot bmigate the vegetnble crops
28 with the trested  cfflients which  are used/ | No wastewater is discharged any where except reuse
cvmatimicd @ riow in the process/utility.
The mduitry shall ensure ot is production
copacity & goaatity of irade effiuent do mo exoeed T producti
29 the quantity. mentioned in the NOC and shill not .h HO Eikngr the consento/aliowed
carry oul any expunsion without the prior capacily.
permission NOC of'the Boind
All atendmientu/vevigtons made by the Board i
the embigion/mack besght sonderds shall  be
30 applicable 1o the industry from the date of suct, | Agreed and Noted for compliance,
ameendmentaie s loms
e sty shall ot cause oy muisance tralfic No nuisance/traffic hazard is caused due 1o activities
31 leard i vielnily of the dredl of the unit in its vieinity.
he industry shall malntain the Yollow ng record o
ihe satis fhction of the Bokrd
I Ly bwsshs for running of air
potlurion contml devices o
el pumpsimotors wed for k. i
32 [H Reuister showmg e msull of Proper record is belng maintainad with regard to

following.

For Akurits Lifesciences Lid.
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17.03.2009.

The ndustry shal’- ensure ihnt there will tiot b Industry has not emitting my:iimi visible dust
sighificant visible dust enissiony bevend the emissions beyond the property fine.
nE peapenty linge
34 The mdustey shall estoblish wfficient number
il plesameter wells in comultaton with e 3
concerned Regionnl Office. of the Board to ghﬂﬂ:glmwlizlmlzmm;h:ﬁﬂhfﬂlfwmm :
monltor the impact on the Ground  Witer B from {i i fepoTs "8
Quantity due w the mdustmnl dperations. PPC fime fo time.
k applicable
35 The industry shall provide sdequate and | The industry has already provided proper and adequate
ot e prllution cotel devee 101 APCDS to contain the cone. of various pollutants within
coniam emissions mohanding  mporiadion “ -
and (wocesing of mw malerdil & prodict of the prescribed standards.All m APCDs are being
the industr operated properly and effectively w0 ensure the
compliance of the tibed standards at all the times.
: — -
= — — S
[ This consent 10 opernte Industry is manufacturing product as per consent. ie.
H umﬂ‘::‘&?ff"%“mﬁfx cﬁfﬂ’.ﬂ' Cefepime Hydrochloride @ 30  Kgsiday, Cefrozil@ 20
Bé é‘f day. Cefpodoxim ¢ Proxetili 100 | Kes/day, C;-'ufgﬂmmﬂéml@ lﬁ Kes/day, (éw
iy, ‘Celivimea 80 Keslin, | 10 Kusday, Cefurasime Axetl ~ Amorhond 12609
Lgtdmlrru I(}hﬁa. l‘? (,ehnuxlmrﬁmii Kgs/day i ' = :
1 Aml w-u' sﬁm!; wli == —
= - -
| e Ol i, | i s i oy e o o i
granted consent 1o operate from the " Al e
Board. it shall pot manufaciure any other | manufacturing any other products.
product without the Wt Permmission
of the Hv:'«::rv:hr C%f:: Authoriy.
3 “;1 R e “l;dlﬁ*ﬁ'lm“‘ All categories of hazardous waste are being collected and
P o IR I mtitely managed as per the provisions of the HWM Rules 2016, The
storage-able hazardous wastes are being regularly got lifted by
operitor of the common TSDF,
e o et CERR e | et . wii e ik ofboiler bas bam Tstalied. sed
stack of boiler and connect it with the PPCR v s e caen
server comectsd wi SETVET ;
S T e R L OCEMS provided with SR has been connected with the server
SeTVEr r_.,"'f PPCH nnd CPCB,
fi Ihe ndu | i“"{' "‘r:‘::f“ 'E;‘“W All the CCTV cameras are connected with the server of PPCB
the PreB server o and their connectivity at ull the times with the said server is
T i et
f Imit
rep;rlsnlhﬂ}fnﬂuEnvmmﬂ singer, | The industry is complying with the decisions of the
Regional Office, SHNngnr in Licu hearing held on 27.01.2023 and compliance in this regard
ﬁ‘ﬁ'}_ Eﬁ,?”“d‘ has already been submitted 1o the Board.
T'h indusiry will mudniain record . of L
8 :rmzum. '?*PH ot ey i) i of E'pel_m:;? is maintaining % rd of gencration,
I I
9 fﬁ‘-m&!‘:& Wi Ot T sowdi flont | The indusiry is complying with the conditions of the
. .
Side no. E1101INZsA00 Ta (1) dated | Environmental  Clearance W it vide noJd-

1101 1926/2007- LA. 11 (1) dated 17.03.2009 , in letter and
spirit,

For Akum

s Lifusciences Ltd.
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The industry shall monitor fugitive emissions
in the plant premises at least once in every

er thmu(%bn lubs  recoinized under
Environment (Protection) Act, 1986, as per
the additional condition imposed In the
Environmental Clearnnce granted  to it by the
| MoEF&CC

Necessary arrangements have been provided for comrol of

fugitive emissions.

The industry shall install system 1o carrvout
Ambieni Arr ity  monitorng  for
commenicriferion parimeters relevant 1o the
main_ pollutants released (eg. PMIOand
PMIS i reference 10 PM emission, and 802
aml NOx in reference t0 SO2 and NOx
enissions) within and outside the plant aren
at Jeast at four locations (one within and three
outside the plant area atan angle of 120 each),
coverin wind and downwind directions,
s per the additional condition im in the
Environmental Clesrmnce granted 1o
it by the MoEF&C

approvils’clearanges  from the comcormed

emils

[ The ndustry shall ™ obaln all the satiaiy |

The industry is under process to installed ambient nir
monitoring station to monitor the quality of ambient air. PPCB
is itsell monitoring the ambient air quality in every quarter. As
per analysis repont of the PPCB, the unit is found complying

with the preseribed normns.

All necessary statuary approvals/¢learances have been

obtained from the concerned departments,

| This Consent tsbemi; wssued 1o the mdusiry
dine

based upon the cuments’  information
submitted by it alongwith the online

lication form, The Bowd would be m
liberty 10 ke ﬂum ootion against  the
industry  annd I'E?Wl'l!‘lﬂﬂt". comcemid
person{s) in case information/Jacument s
detected as incorrect/(nbse/misleading ar any

sint of time. without any opportunity of

| Hearin

Agreed and noted.

4

T case the industry TWils 10 comiply wiili the
peovisions of the Water (Prevention & Control
of Pollution) Act. 1974, Air (Prevention &
Control of Pollution) Act. 1981, Enviromnent
{Protection) Act.

1986 andior  mny other environmental law
applicable 1o the pmjlt;*c: and Rules, Circulars
& Directions issued by the Boand from time
to time. action as deemed  fit shall be aken
apuinst the industry.

Agreed and noted.

For AKUMS LIFE SCIENCES LTD,

Authorized Signatory

For Akums Lifesciences Lid.
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This consent is not valid for getting power load
from the Punjab State Power Corporation Limited
or for getting loan from the financial institutions.

We have neither obtained any additional power
load norloan From the Financial Institutions, on the
basis of this consent.

The industry shall apply for renewil further extension

We are applving for renewal of consent well before

the applicant shull not discharge floating solids or
visible foam,

Compliance of this is ensured in letter and spirit.

1 in validity of consent atleast two months before expiry | its expiry,
of the consent.
The industry shall ensure  that the efflsent | The industry is operating the ETP properly and
3 discharging through the authorized outlet shall | effectively 1o ensure the compliance of the
canfirm to the prescribed standards as applicable | prescribed standards at all the times.
from_time to time.
The industry shall plant minimum of three suitable
4 varieties of trees at the density of not less than 1000 Yes, agreed.
trees per hectare all along the boundary of the
| industrial premises. . ]
The achievement of the adequacy and efficiency of
5 | the cffluent treatment plantpollution control | Agreed and noted for compliance.
= devices/recirculution system installed shall bethe
entire _responsibility of the industry.
The industry shall ensure that the Hazardous Wastes | The industry is generating hazardous wastes of
generated from the premises are handled as per the | category 5.1, 33.1, 20,3, 283, 284, 286, 35.3.
provisions  of the Hazardous Wastes{Management, | 36.2, 37.2, 57,3, which are being handled as per the
6 | Handling and Trans boundary Movemenl) Rules, | hrovisions of the Hazardous and Other Wastes
2008 as nmended time totime . without any adverse (Management and Transboundary Movement)
effect on the environment, in any manner Rules, 2016.
i The responsibility w monitor the cffluent discharged | The industry is operating the ETP properly and
from the authorized outlet and to maintain a record of | effectively to ensure the compliance of the
| the same rests with the industry. The Board shall only | prescribed standards at all the times. Also, OCEMS
T fﬂl; check :Jh;ﬁem'? o: these ni-‘lma m'hicluh; has been installed to get the real time data of the
industry posit the samples co on and | yorted w ity, sk .
testing fee with the Board a5 and when 1equined | b e sen et i e connected
The industry shall submit balance sheet of every | Compliance of this condition is alrendy done and
8 | financial year to the concerned Regional Office by | will also be ensured in future.
| 30th June of every vear o
The industry shall submit a yearly certificate to the | 4 e o the fect that ‘o addition /
'I effect that o addition/up-gradation’ | sradation/ mog.'iﬁcal;:m' modﬂmimﬁun‘i:; ﬁ
| 9 modification/modernization  has been carried out | carried out during the previous vear, is attached
during the previous vear otherwise the industry shall | herewith.
‘ | apply for the varied consent | - —
During the period beginning from the date of
‘ 1 issuance and the date of expiration of this consent,

Any amendments/revisions made by the Board in
the tolerance limits  for discharges  shall be
applicable to the industry from the date of such
amendments/ revisions

We shall ensure the compliance in letter & spirit of
the amendment/revision made in the effluent
standards laid down from time w0 time by the
Board CPCB/MOEF

For

Akums Lifesciences Ltd.
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The industry shall not change or alter the
manufacturing process/es) so as to change the quality
and/or quantity of the effluents generated without the

There is no change in the manufacturing process.

13

Any upset conditions in the plant/plants of the
factory, which is likely to result in increased
effluent and/or result in violation of the standards
lay down by the Board shall be reported to the
Environmental Engineer.Punjab  Pollution Control
Board of concerned  Regional Office immediately
failing which any stoppage and upset conditions that
come to the notice of the Board/its officers, will be
deemed to be intentional violation of the conditions

. of consent.

Agreed and compliance of the condition will be
ensured.

4

. The industry shall provide terminal manhole(s) at
the end of each collection system and @ manhole
upstream of final outlet (s) out of the premises of
the industry for measurement of flow and for tuking
Samples.

Terminal manhole provided at the final outlet for
taking treated wastewater samples.

16

17

| operation of pollution control_equipment.

recording the quantity of water consumed and effuent
discharged, affix meters of such standards and
at such places as approved by the Environmental
Engineer.Punjab Pollution Control Board of the
concemed_Regional Office, |
The industry shall maintain record regarding the
operation of effluent treatment plant i.e. Record of
quantity of chemicals and emergy utilized for
treatment and sludge generated from treatment so as
to sutisfy the Board regarding regular and proper

The industry shall provide online monitoring
equipment for the parameters as decided by
concerned Regional Office with the effluent
treatment  plant/air  pollution  control  devices
installed, if applicable.

The pollution control devices shall be interlocked
with the manufacturing process of the industry

1)

Water meters (EMF) have been provided at the
source of water supply and st the outlet of
ETP.Record of readings of these meters Is being
maintained,

Proper log book for operation of the ETP is being
maintained.

OCEMS has been installed to get the real time data
of the treated wastewater quality and on the stack
boiler ,which are connected with the server of the
PPCB/CPCB.

Interlocking s not possible being  aerobic
biological based ETP since the acration tank is
required to be kept in operation even during shut
down period for the survival of the biomass.

The authorized outlet and mode of disposal shall not
be changed withour the prior written permission of
thevBoard

There is no chungc in the authorized outlet and
mode of disposal of the wastewater,

20

The industry shall comply with the conditions

imposed by the SEIM 1 MOEF in the
environmental clearance granted 1o it as required
under EIA  notification  dated 14906,  if
applicable.

The industry is complying with the conditions
imposed in the EC in letter and spirit.

21

The industry shall obtain and submit  Insurance
cover as required under the Public Liability
Insurance Act.1991

24 Aug.2024

‘Cover under the Public Liability Insurance Act, |
1991 has already been taken, which is valid up 1o

For Akums Lifesciences Ld.

Auth. Signatory



The industry shall not use any unauthorized out- |
let(s) for discharging e¢fMuents from its premises.
Al unauthorized outlets, if any, shall be connected to
the authorized outlet within one month from the date
of issue of this consent.

No authorized outlet is being used.

24

The industry shall make necessary armngements
for the monitoring of effluent being discharged
by the industry and shall monitor its effluents:-

| The industry shall provide clectromagnetic flow

; Once in Year for Small Scale
Industries |
Four in a Year for Large/Medium
Scale Industries

The industry will submit  monthly
reading’ data of the sepamte energy
meter installed for rumning  of efMuent
iii treatment plant/re-circulation system 1o
the concemmed Regionmal Office of the
Board by the Sth of the following
“month

meters at the source of water supply, at inlet/outler
of effluent treatment plamt within one month and
shall maintain the record of the daily reading and
submit the same 1o the concerned Regional Office
by the Sth of the following month.

The Board reserves the right to revoke this consent
atany time in case the industry is found violating
any of the conditions of this consent and/or the
provisions of Wuter (Prevemtionn & Comrol of
Pollution) Act. 197 4 as amended from Lime 1o time

26

The PPCB is monitoring the quality of treated
wastewater in every quarter and the industry is
found complying with the prescribed standards. In
addition quality of treated wastewater is being got
monitored from the third party once in every
quarter.

Water meters (EMF) have been provided mt the

source of water supply and ot the outlet of

ETP.Record of readings of these meters is being
iniained

— e

Ok agreed

The issuance of this consent does not convey any
property right in either real or personal property, or
any exclusive privileges, nor does it suthorize any
injury o private  property  or any invasion of
personal rights, mnor any infringement of Central,
State or Local Laws or Regulations.

Ok agreed

The consent does not authorize or approve the
construction of any physical structures or facilities
for undertaking of any work in  any natural
Wlercourse

Nothing in this consent shall be deemed 1o neither
preclude the institution  of any legal action  nor
relieve the applicant from  any responsibilities,
linbilities or penalties 1o which the applicant is or
may be subjected under this or any other Act

Ok agreed

Ok agreed

| fmilure of septic tank.

The industry shall make necessary and adequate
arrangements to hold back the effluent in case of

Compliance has been done

For

AKwns Lilesciences Ltd.

Auth, Signatory
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£

facilities utilized by the applicant to maintain
compliance with the terms and conditions of this
consent is prohibited except.

L. Where unavoidable to prevent loss of life or
some property damage or

fi. Where excessive storm  drainage or run off
would damage facilities necessary for compliance
with terms and conditions of this consent. The
applicant shall immediately notify the consent issuing
authority in writing of each such diversion or bye-

Proper Safety system in place.

Ageed & Noted

The industry shall ensure that no water pollution
problem s created in the mrea  due to discharge of
effluents from its industrinl premises

No water pollution is caused in the area as
compliance of the prescribed effluent standards is
being ensured at all the times.

The industry shall comply with the code of practice as
notified by the Government’ Board for the type of
industrics where the siting guidelines/ code of practice
have been notified

No code of practice has been laid down by the
PPCB for pulp and paper industries for which the
compliance is 1o ensured.

35

Solids, sludge, filter backwash or other pollutunt
removed from or resulting from treatment or control
of waste waters shall be disposed off in such a
manner 1o prevent any pollutants  from  such
materials from entering into natural water,

All the solid wastes generated from the unit process
and operation are handled in an environmentally
sound manner.

36

37 |

The industry shall re-circulute the entire cooling
water and shall also re-circulute/reuse to the maximum
extent the treated effluent in processes

arrangements 1o bold back the efMuent In  case of
failure of re-circulation system/ effluent treatment plant

The industry shall make necessary and adequate |

Entire cooling water is being recycled.

Compliance made

The industry shall make proper disposal of the effluent
mnmmmlhntmmlmmunmimidcmd
outside the tndustria] premises during rainy season and

Only muthorized mode of disposal of the efMuent
is belog peactived,

39

Where excessive storm water drainage or run off,
would damage facilities necessary for compliance
with terms  and  conditions of this consent, the
applicant shall immediately notify the consent Issuing
authority in writing of each such diversion or bye-
pass,

Ok agreed

The industry shall submit a detuiled plan showing
therein the distribution system for conveying waste-
water for application on land for irrigation along with
the crop pattern for the year.

The ETP has been installed based on ZLD

treatment, as such . no wastewater is discharged,
thus , this condition is not applicable to our unit,

41

The industry shall ensure that the effluent discharged
by it is toxicity free

Compliance of prescribed standards is being
ensured.

&

The industry shall not irrigate the vegetable crops with
the wreated effuems which are used/ consumed as raw.

Complied with.

13

Drains causing oil & grease contamination shall will be
segregated. Ol & grease trap shall be provided to
recover oil & grease from the effluent,

No such stream is generated.

For Akums Lifesciences Lid.

S geor

At signatory




The industry shall establish sufficient number of
plezometer wells in consultntion with the concerned
Regional Office, of the Board 1o monitor the impact
on the Ground Water Quantity due to the industrial
operntions, and the monitoring shall be submitted to
the Environmental Engineer of the concerned
Regional Office by the 5th of every month.

| The industry shall ensure that its production capacity

& quantity of trade efftuent do not exceed the quantity
mentioned in the consent and shall not casry out any
expansion without the prior permission/NOC of the

| Board.

Already provided to ascertain the quality of ground
water. Groundwater analysis reports are being
submitted 1o the PPCB from time to time.

There is no change the consented/allowed
production capacity.

Sr.No

Condition

Status

This consenl to operate has been pramted for
manufacturing of Cefepime Hydrochloride @ 30
Kes/day, Cefrozil@ 20 Kgsiday, Cefpodoxim e
Proxetili@ 100 Kgs/day, Ceftiaxone Sodiumal 100
Kgs/day, Cefiximed® 80 Kgs/'day, Cefdinired 10
Kgs/day, Cefuroxime Axetil Amorphous@ 126.67
Kgs/day, only.

Industry is manufacturing product as per consent.
ile. Cefepime Hydrochloride @ 30 Kgs'day,
Cefrozilia 20 Kgs'day, Cefpodoxim e Proxetili@
100 Kgs/day, Ceftiaxone Sodium@ 100 Kgs'day,
Cefixime@ 80 Kgs/day, Cefdiniri@ 10 Kgs/day,
Cefuroxime  Axetil Amorphous@ 126,67
Kosiday.

L]

The industry shall only manufacture the products and
limit their quantities, for which it has been granted
consent to operate  from the Board. 1t shall not
manufacture any other product without the prior
written permission of the Board’ Competent Authority.

The industry ts manufacturing only those products
for which EC has been obtained, as such, the
industry is not manufacturing any other products.

The induﬂry will mukr.r the ATFD in operitional

“The industry will operate the ETP, R0, MEE, ATFD
regularly & efficiently and will not dispose of any
waste-water through unscientific manner under any
CIrcuUmsiances.

ATFD of capacity 600 Ihr. has already been

| installed and the same is being operated regularly.

The industry operates the ETP, RO, MEE and
ATFD properly & efficiently and s maintaining
record of their operations.

The industry will dispose of the hazardous waste 1o
TSDF, Nimbua immediately.

The industry shall get the treated effluent samples
snalysed from Board Loboratory within one month
upon re-commissioning of the unit.

All categorics of hazardous waste are being
collected and managed as per the provisions of the
HWM Rules.2016, The storage-able hazardous
wasles ure being regularly got lifted by operator of

_the common TSDF.

PPCB is collecting the treated wastewater samples
onoe in every gquarier and as per analysis reports of
these samples. the treated wastewater is found
conforming Lo the prescribed standards.

The industry shall regulorly operate & maintain its
efMuent treatment plant and the treated effluent shall
be reused in the process in accordance with the water

| balance submitted by it.

The mdusln shall L:w.;: the record  of freshwater
consumed’ treated wastewater! re-circulated water and
trested  water dischurged onto land for plantation
within and outside the industry on daily basis and
shall submit the samie to the Board on monthly basis.

| is reused in the utility.

The industry operates the ETP, RO, MEE and
ATFD properly & efficiently and is maintaining
record of their operations. The treated wastewater

The industry is maintaining proper record  of
freshwater  consumed, trested  wastewater
generated and  reused in the process/utility.
Monthly record of the same is sent to the PPCB.

The industry shall develop adequate plantation nrea us
well as permanent pipeline network for uniferm

distribution of wastewater in the entire plantation area,

Plantation has been developed as per requirement.

For Akums Lifesciences I1d,
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COMPLAINCE ~_ OF II:IE Cﬂlﬁlﬂﬂw

u/s 25/26 of Water (F

ntrol of Pollutios

o that no stagnation of waustewater occurs inside,
outside or in the plantation area at any time.

The industry shall comply with decision of hearing
dated 27172023 and submit the report in the 0/o the
Environmental Engineer, Regional Office, SAS
Nogar.  in lieo 1o Board letter no. 3540 dmted
17.05.2023,

The industry is complying with the decisions of the
hearing held on 27.01.2023 and compliance in this
regard has already been submitted 1o the Board.

The industry shall not discharge any trade & domestic
efMuent (treated or untreated) into choe | drain ‘river
or inland surface water ut any time or any other
unauthorized place by any unauthorized means and
shall reuse the wreated effluemt in the process in
accordance with the water balance submined by
it Further, the industry shall stick to the water balance
submitted by it.

No wastewater is discharged through illegal mode
of disposal.

The industry will comply ‘with the conditions of the
Environmental Clearance granted to it vide noJ-
11011/926/2007- LA, 11 (1) dated 17.03.2009.

The industry will comply with the conditions of the
Environmental Clearance granted to it vide no.J-
11011/92672007- LA. 1 (1) dated 17.03.2009 , in
letter and spirit.

The industry shall obtain all the statuary
approvals clearances from the concerned departments.

All necessary statuary approvals/clearances have
been oblained from the concerned departments.

15

_ | against the industry.

This Consent is being issued to the industry based
upon the documents’ information submitted by 0
along with the online application form. The Board
would be at liberty to tuke penal action against the
industry and its responsible’ concerned persanis) in
case  information/document  is detecied o
incorrect/false'mislending at any point of time, withow
any opportunity of Personal Hearing

In case the industry fails to comply with the provisions
of the Water (Prevention & Control of Pollution) Act,
1974, Air (Prevention & Control of Pollution) Act,
1981, Environment (Protection) Act, 1986 and/or any
other environmental law applicable to the project and
Rules, Circulars & Directions issued by the Board
from time to time, action as deemed 11t shall be taken

For AKUMS LIFE SCIENCES LTD,

Agreed and noted.

Agreed and noted.

For Akums Lifesciences Ltd.
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___Consent Condition
| The industry shall dispose of its haznrdous waste enlegory
25.3. 284, 203 & 36.2 through captive maineritor instafled
within premises.  The industey sholl maintain  record
regarding the operation  of incinerator a5 well ax the
Huzardous Wiste disposed through it, on rezular basis nnd
muke ovatlable W the visiting olficer of the Board, without
fail.

The spent solvent ie. HW eat. 286 sholl be necovercd
throwgh the captive  SRP plamt and the industry shall
maintain proper record regurding operation of imcinerator
a5 well ns the solvent recovered through it on regulir huasky
and nmke available o the visifing officer of the Board,
without fuil

07

08

09

]

CONSEN’I:'I&ZNI)ITIDN {

" of Hueardowus Wastes s per the Hazardous and Other Wastes
Mow

Compliance ]
Camplied

Hazurduus wiste disposal through captive inclnerator
within premises: records dre well muintained

Comyplicd

All revords are malntidned,

The industry  <hall ensure compliance of SO issued by
CPCE for spent solvent reeovily and submiy compliane
of the same in annotated  form (o the Regiongl Offee far
verilication, before. applying for remewal  of authorisation
under the HWM Rules, 2016

Complied TOC VOC deviee installed a1 SRP for
anline monitoring. Device is connected with CPCB &
PPCH server.

Photo sttached as per Ansexure-V,

The industry shall store its hazardows wises genenated from
differenl manufacturing  sctivities’ olherwice.  within its
premEes noan environmentally sobnd  manner per
provisions of the Hawardous and Other Wasies (Monzzemen
il Trans bowndary Movement) Rules, )6,

We stored Husurdous waste within premises i
environmentally spund manner os et prowisions of the
Huesrdows wid Other Waosses IMunagement  and
Tran's boundary Movement) Rules. 2016,

Phowo Attsched o5 Annexire- V1,

The indusiry shall ensure repular [ifting of hazardoms wasic
amd aba chsore that | ihe guntity of hizsrdous Wi
pevrated per vear shall not be stored bevond 90 days
Gesteibabile upo 1R dans i by s e ses ) any e,

The industry shall hendle the harandois wistel =)
in accordance with the prinisions. of the Hizardows
Chbier - Wistes  (Manssement and Trans boundary
Movementy Rules, 2006 and suidelings issyed by Centrul
Pollution  Coniml Bowrsd 1 Ministry  of Environinent &
| Porests and Climate Change, New Delhi

vonditions of mhorization 08 well = privisions of the
Huzardous and Other  Wstes (Manggement ond Trans
bhommidary - Movement) Rules, 2016 andior any. other
envitonmentsl law applicable 10 the indusiry and Rules,
Cireulars & Directions’ issued by the Board from time 1o
tirne, the Bosard shall be constrmined o 1ake action tgainsd the
indstry under the provisions of the Pollution Conirol Laws

ﬂ_r-i-:tly_'

In e the fndustiy fails 0 comply with the above

Complied

We committed 1w comply as per provisions - of the
Harardous and Other Wastes (Management and Trans
boundury Movement) Rules, 3016 and puidelines
izsued by Central' Pollition: Conirod Board | M imistry
of Enviranmens & Forests and Climaie Chiinge. New

Bl bk

Agreed & Noted

For Akums Lifssciences Lid.
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| SrNo |

ot Condiion |

~ Compliance .

| AL GENERAL CONDITIONS

| The authorised  person  shall eamply  with m=|

0] provisions  of the E:m'h'ﬂnmmiH"t‘nlrﬂimu Act,

b { 1946, and the rules made thore under.

The  authorisation  or its  rencwal
02 produced for inspection W the request of an
T | olficer authorised by the State Pollution Control

Heard.

shull be |

Wo commitied o cumply with the provisions of the
Eavitonmen! {Prvection) Act. 1986

e
Agreed & Noted

The person authorised shall not rent, fend, scll,
03 transler or otherwise tramsport the huzardous und
other wasies except what s permitied throwgh
| this authorisation. - B
Any  vmauthorised  change  in personnel.
o4 | cduipment or working conditions as mentioned in
the applicagion by the person wsthorised  shall
_constitute abreach of his authorisstion
The persan  authorised  shall  implement
Emergency Response Procedure (ERP) for which
this authorisation bs being granted considering ull
03 site specific possible scenarios such s 5 llages.
| Leakiges. fine ete. und their possible Impacts and
wlse carry out mock deill in this regard s pegylyr
nterval_of time,

=T

Agreed & Noted

Agreed & Noted

T}m“t.‘tm:lgi:m."j Management implement at site Mack drill
conducted a regular interval of time considering all st
specifie scenarins,

Copy b OSP nttsehied 25 Annexure-}

[ [3he ror mabre sl comply with the
| provisions outlined in the Ceéntml Polliion
| 06 Comrol  Board guidelines  on Implementing
Linhilities  for  Environmentul Damages due 1o
| Handling and Disposul of Hazardous Waste and
 Penalty. i iy
is the duy of the authorised person 1o take
07 | pelor permission of the Stie Pallution  Control
| | Bound w close down the facility,
The imported huzardous and other wastes shall
| 08 be fully msured for tamsit as well as for iy
| secidental oceurrence und jts wlean-up _operation,
The record of consumption and fae of tha
| 09 |imported huzardous und other wastes shall be
| | mrevintained,

We commitied 1o comply with the provisions outlined  |n
the  Centrul  Polluthon  Control Board guldelines  on
Implementing | iabilities for Environmental Dumages due
to Handling and Disposal of Hazuirdous Weste and Penaliy,

Egr:éd & Noted

' Agreed & Noted

A greed & Noted

For Akums Lifesciences Ltd.
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CUNSENT%DITIGN

[ for o ng a Facility for ‘voliecium, ﬂugrtﬂtpﬁ_s;mfm
ign, Trea " of | Wastes m pee the Hoeardous and Other Wastes
Ma ent 1 bonn  Movemen .
Sr.No Consent Condition L A e Compliance =7
The harardous ond other waste which gets | penerated | Agreed & Noted
doring  meyeling:  or  rewse o FSVETY O pre- |
1] processing or utllisation of imporied hezandois o o by
wastes shall be treated and disposed of as per spegific
conditions ol sutlyorisndbon,
T The importer or exporter shall bear the cost alimport | Agreed & Noted
or_expont and mitigation _of damages ir any.
12 Al application Tor the renewal ofon mithorisation shall Apreed & Noted
—— [ Domade a5 loid down under those Rules, | ..
Any other conditions far eoimplinnce i per the Gaidilings | Aereed & Moted
13 ssued by the Minisiny  of Environment, Foresi and
: Climste Change o Central  Pollution Controd  Board
— Ol tme b W o A |
14 Annizal return shall be filed by june 30 for the penod | Complied Annual retumn submitied.

cisuring 315t March of the vesir.

B.SPECIAL CONDITIONS

Copy of Form —1V stiuched as Annexure-11

0]

The indusiry shall o generite’ store’ collecy dispase uny
other catepory of hazardois wists from s [Hemse, dxcept
the ctegory of hazardous wastes) for which it hans been
grunted this authorisstion ander the WM Rudes 2016,

02

03

B e —

1 record wn this rejard. a1 all times

The industry shall always comply with guidelines |
sstied by PPCB/CPCB for time 1o time

| The industrs shali dispase of its generated huzardous waste

Gllegory 333, 37.1 & 37.2 w0 the Common Hasnirdous
Wasie Treatmemt & [Msposal Facility as per provizions
of the Humenrdous and Othér Wastes IManazement and
Yrnishoumsdary Movemenn) Ruoles, 2016, under pruper
il jind shall bt proper tecord in Lhis resne], o
all ciimes

Complied,

We generte! store dispose only those Huzardous wisste
which It has been pranted by PPCB as authorisation
| under the HWM Rules, 2006
We conunitted 1o comply with guidelines
Jssued by PPCB/CPCB for time to time.
Complied,

We disposd o senerated harardous wiisle o the
Common Huesedows  Waste  Treatmen & [higposul
Facility. = per provisions of the Hezardous her
Witstes (Maugrenent and Transboundiry Movement)
Bides 2010,

Miiititest attmuhied 0y Annexure-I11

The industry sholl dispase of jts haeardoys wa._ﬂ':_mmgm}'
A0 & 30,0 w0 the puthorized unit 1 feeveler having valid
Registration | Contificate-cum-Pass  Book  from Purjaby
I"ollution Control Board | Central Pollating Contral Board
and valid muhorization of the S Bopved ander the smd
Rules and. boonsems 1o operate’  ubder the Waner
{Prevention & Comtal of Polloiony AcL 1974 & the Air
(Preventiii & Comtrol of Pollution)  Act, 1981 ond
futhoriztion under  the Hosardoys  wd Chhiey Wastes
{(Management and Trmsboundary . Movement)  Rifles
2086, under proper munifes and shall maintgin peuper

== I

We dispose vur hazardows waste catepory 51 & 330 w0
M'S Aggarwal MFG Co. & M/S Sunya Chemicals (he
authorized recyeler having valid Reghstration Ceetificule-
cum-Pass Book from Punjab Pollution Control Board 1
Centrail Pollution

Pracimen Attischiede As per Annexure- 1V

el

For Akumz L:'ri.-sc:f-:m::cs Lud,

Auth. SIg.namry
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AFFF Aqueous Film Forming Foam |
ERT Emergency Response Team |
DG Diesel Generator |
KVA Kilovolt Ampere
MCC Motor Control Centre
| HSD High Speed Diesel
KL Kilo Liter -
MBSDS Material Safety Data Sheet _
LOTO Lock Out Tag Out e U |
co2 Carbon Dioxide '
DCPp Dry Chemical Powder
HCL Hydrogen Chloride
CPR: Cardiopulmonary Resuscitation
CEC Chief Emergency Controller
ECC Emetgency Control Centre
EWP Elevating Work Platform
i 7

Auth. Sigoatory

— Pomdold) . . !
10 ?mﬁljﬂL_ PY




134

O AKUMS LIFESCIENCES LTD.
PLANT- DERABASSI =
' ENVIRONMENT, HEALTH & SAFETY | A0 —
Akums ==
ON SITE EMERGENCEY PLAN CONTENTS
1.0 OBJECTIVES
The primary objective of the emergency procedure is to safeguard the life of the personnel
working in the plant premises and the plant itself and prevent further damage to the surrounding
environment. The other objectives are:
To contain & control incidents of emergency.
To' prevent the emergency from escalution and contain the same within the boundary of
occurrence.
s To minimize the damage to the property & environment.
» Toavoid confusion / panic and to attend the emergency situation promptly & effectively with
clear-cut line of action.
To facilitate prompt Rescue operations and Lreatment of the injured.
To obtain prompt external assistance if required.
To preserve records, equipment etc. and to organize investigation into the cause of the
emerpency and preventive measures to stop its recurrence.
»  The attainment of this objectives calls for prompt mobilization of all available resources and
activating counter-emergency procedures by all the emplovees.
1.1  GUIDING FACTORS:
¢  Identifying the nature of events and their assessment,
«  Appointment of Kﬂ}' Personnel & ds:f' ining their duties and responsibilities
¢  Procedure for raising alarms and sub;equent communication system, '
*  Communication with outside agencies, including emergency services.
»  Action plan for different emergency stages and scenarios:
2.0 INTRODUCTION:
On-Site Emergency Plan is prepared with a view to control the emergency situation effectively
and to achieve the above said objectives. An emergency, if not controlled, may cause a disaster
and a disaster may become catastrophic. Hence advance planning and proper training to each
and ‘every employee for emergency preparedness is very essential to prevent any
misunderstanding and disorder during and an emergency,
On-Site Emergency Plan outlines the basic course of action to be followed by employees in case
of any emergency situation arises such as major fire or explosion, chemical spills, release of
toxic, flammable or hazardous chemicals or any other similar condition which may oceur either
i or around the plant premises,
The highest-ranking t{.":hnical. person present in the plant at the time of the emergency will have
the overall responsibility of supervising and coordinating the course of action to be taken to
tackle the emergeney. Every concerned should be thaoughly familiar with his responsibilities
as mentioned in this plan.
For Akums 1 Eﬁ:r.;*icg*,;_‘[-; Lid.
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3.0

4.0

DEFINITIONS

Emergency: Any unplanned event that can cause death or significant injuries to employees,
contractors, visitors, customers or the public or that can disrupt operations, cause physical or
environmental damage, invite media or sanction from government or threaten the facility's
financial standing or public image.

Emergency Response Plan: A plan of action for the efficient deployment and coordination of
services, agencies and personnel to provide the carliest possible Response to an emergency.
Emergency Prepareédness: A continuous cycle of planning, organizing, training, equipping,
exercising, evaluating, and taking corrective action in an effort to ensure effective coordination
and response during an emergency

Emergency Response: The organizing, coordinating, and directing of available resources in
order to contain or mitigate the impact of an incident to prevent any further loss of life and
preservation of property, minimize danger, restore normal operations of the factlity, and assure
responsive communications with the community

ABOUT THE ORGANISATION

Akums Lifesciences Limiled Unit — [ facility is located at village Sundharan, Tehsil Derabassi,
Punjab. The manufacturing facility is 7 KMs from Ambala — Chandigarh National Highway NH
22, Ghaggar Railway siation is 4.5 KM from site. General Hospital at Derabassi is 7.0 KM
from site. Village Sundharan with a population of approx.15000 is located at 0.5 KM from the
site. The sumundmg area is basically an agriculture land with some smal industrial complexes
coming up in the vicmity, Spread over 31 Kanal 20 Marla of land, the company is at present
manufacturing semi synthetic Cephalosporin’s along with some of their intermediates. The
Akums Lifesciences Limited has Approx. 400 employees on its roll.

General process description:

Raw materials come from approved venders and stored in ware house, then send to production
block for process. In productmn block, raw materials are charged into reactors in which reaction
takes place. After reaction, reaction mass is filtered in centrifuge/ agitated Neutsch filter/
Neutsch filter or other filtering Equipments as per requirement. After filtration, wet cake is
unloaded into antistatic polybags and mother liquor transfer to Solvent Recovery Plam for
muvcr_w'spcnt for sale. Wet cake is dried in dryers. Dry material is transferred to the dry
processing and packed as per requirement and send to finished goods ware house. This includes

‘certain processes listed below:

* Amination

» Acidification
Basification
Condensalion
Hydrolysis

- Distillation
Crystallization
Filtration

D 1o g Fur _‘II II'T-. T18 '. -I ‘1.':"-‘.5'“.-.“1- I’TCE.
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5.0 WHAT IS ON SITE EMERGENCY?
Any unplanned event that can cause death or significant injuries to employees, contractors,
visitors, customers or the public or that can disrupt operations, cause physical or environmental

damage, invite media attention or sanction from government or threaten the facility’s
financial standing or public  image.
¢ Fire

+ Explosions
s Release of Hazardous material (Sulphuric Aecid, Hydrochloric Acid, Ammoma,
Highly flammable solvents ete.)
o Medical Emergency (Swine Flu, Bird Flu, etc.)
» Natural Disaster i.e. earthquake, flood, lightning, storm, cyclone etc.
* Actof war and terrorism,
o Other foreseeable emergency like Loss of utility services, Transportation incidents,
and pandemic preparedness
Note: For off-site emergency resulting from site activities will be controlled and managed by
district authority as per MSHIC-1989 Rule 14 schedule 12.
If any help/support required by the local authorities, site will provide all necessary support to
mitigate the consequences fram the Off-site emergency.

6.0 Hazard potential areas :

Following emergencies can occur al various locations in the Plant

6.1 Fire & Explosion at: '
Above ground solvent storage tank farm
Recovery Tank farm at SRP

Distillation Towers at SRP

Production Building

Boiler House

Incinerator

Drum storage area

Warehouse.

Canteen.

Gas Cylinder storage area.

VY YYYYVYYY

6.2 Electrical Fire
> Main Electrical Sub Station and MCC rioms

6.3 Release & spillage of toxic/flammable/ corrosive substance :
P HCE,
»  Ammonia at Gas cylinder storage yard ;
» Organic solvents & its vapors at the entire Production & Recovery Plants.

7.0 Maximum Inventory of Hazardous substance:

. [NAME OF THE MAX. QNTY STORED
SO AT STORAGE TYPE | HAZARD o My e
1. Acetone Above Giovhd ikl | Flammable L1d | 19KL
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8.0 FACILITES FOR EMERGECNY HANDLING
The following facilities are available in the Factory besides the trained Fire fighters (Security &
Departmental Safety Squad) and Rescue Teams round the clock which can be used effectively
in case of an Emergency: -

Assembly Points

Emergency Control Centre

Occupational Health Centre

Ambulance

Fire Extinguishers

Sprinkler system

Fire Blankets

Ring Fire Hydrant System with manua! controls and emergency power supply.

Self-contained Breathing Apparatus

Spill Containment Kit.

All other types of PPEs as per the nature of solvents/chemicals like Nitrile hand cloves,

chemical resistant suit, Face shields, poggles, safety shoes, helmet & pum boots etc.

* Foam Monitors.

- =

9.0 PUMP HOUSE:
Water capacity for Emergency use: 400,000 liters

»  Fire Hydrant main Pump : 1 no. 171 MY,
»  Jockey pump : 1 ne, 11 M?
»  Diesel driven pump (in case of power failure): 171 M? /hrs.

Ring main fire Hydrant systems, hoses with accessories are available for fire
extinguishing purpose.

*  Additionally AFFF foam, Foam making nozzles, fixed single hydrants & Water /Foam
Monitors are available at various critical locations.

o All production buildings are provided with Hydrant Points, risers, water monitors, dry
sand buckets, and fire extinguishers, (List is uttached as Annexure-1)

» Sufficient number of trained manpower available in the plant to extinguish any fire and

attend emergency. (List of ERT Members is attached as Annexure-11)

Sufficient number of Personal Protective Equipment are available in the Safery

department and at various location in the plants like:

137 100
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oL Methanol Above Ground Tank: | Flammmable, Toxic | 29 KL

iy Cyclo Hexane Above Ground Tank | Flammable 29KL

4, HSD Above Ground Tank | Combustible 3R KL

5. Toluene I Above Ground Tank | Flammable 19 KL

#  Self-contained Breathing Apparatus

#  Airline respirators

»>  Canridge type face masks for multiple gases.

> Safety Helmets For Akumé Lifesciences L
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10.0

11.0

12.0

12,1

- -Ilvvv

Safety belt
Chemicel resistance suits
Hand Gloves, Goggles & Safety shoes etc.
Occupational Health Center equipped with necessary facilities available for First Aid.
Ambulance is available round the clock.
Safety Shower with eye wash fountains placed in all plants at required places.
A network of intercom facility and Walky Talky system available in all departments at
plant. Any message can be communicaied immediately.
All the production buildings are pravided with emergency manual siren,
Material Safety Data Sheets of all chemicals used in the plant are available.
3 Nos, of D. G. set of 625 K.V.A, 500 KVA & 1010 KVA are available in the factory,
All buildings are having Emergency lights.
Wind Socks (wind indicators) are fixed at the -
¥ Top of the Block B :
» Top of the Block H
> Top of the Block K
Spill control kits are available in all plant and ware house.
Multi gas detector to detect danger level of flammable vapors, oxygen and Carbon Mono
oxide in working environment,

EMERGENCY ASSEMBLY POINT :There are three assembly points designated

in our factory:-

» No.l: Near Admin Building

» No.2: Near €anteen building )

# No.3: Near Plantation Area
Whenever any emergency is declared, employees except ERT members and Key persons
are required to assemble at any of the three locations, as per the decision of the Site
Emergency Controller & wind direction.

Each assembly point used during the emergency shall be manned by a nominated person
of HR Dept. to record the names and departments of those reporting there. This information
should be communicated to the Site Emergency Controller without delay.

Emergency Siren:
For emergency communication 02 sirens are available one is at Block N and other is
available at Block H building.

For declaring emergeney, siren will be blown,

For declaring all clear, siren will be turned off.
EMERGENCY DIAL: - Dedicated Intercom Number 5333,

EMERGENCY CONTROL CENTER (ECC):

There'will be one Emergency Control Centers at our site,

Main Gate Security Office.
Site Emergency Controller directs emergency action from Emergency Control Centre,
For Akums Lifesciences Lid
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ECC.is equipped with ,

* Adequate means of communication to areas inside and outside the plant, Site layout
drawings indicating the hydrant location, safe assembly points, First aid center,
surrounding community etc.

» Few copies of the On-site emergency plan.

= Note pads, pen, pencils to record message received and instructions for delivery by
runners.

s List of key personal, addresses and telephone numbers.

* Phone numbers of external agencies such as Police, Hospitals, Factory Inspectors,
Local Fire station and nearby industries

¢ Few PPEs (Helmets, Full Face Cartridee marks etc.)
This is the place from where the operations to handle the emergency are directed and
co-ordinate. It will be attended by the Site Emergency Controller & Key Personnel.

13.0 EMERGENCY FIRST AID CENTER (Occupational Health Center) :

» Occupation health center is available with doctor. Trained male & female nurses is
available in all shifts.

* 30nos. of First Aider are working in the factory. Out of which at least 2 — 7 are availuble
in each shift. (List of trained First aiders are anached as Annexure-111 )

» All likely emergency lifesaving medicines along with oxygen cylinder & stretchers are
provided in Occupational Health Center and first 4id boxes are located at various plant
[o-:ialinns mside the premises, (List of first aid Box attached as Annexure-TV)

» The record for the blood group of all individual employees is also available in the
Occupational Health Center. In emergency, if blood is required, the same list can be
referred.

140 EMERGENCY MEASURES:

Risk when factory is out of operation and recommended counter sufely measures:

Sudden stoppage of work or failure in energies distribution system due 1o o serious
breakdown would cause severe potential risks to the plant as well as surroundings,
therefore it has to be dealt with a high deeree of technical competence by the plant
personnel. The actual action would depend on the real cause of the stoppage and the state
of interrupted operations. A few guidelines are furnished below to give desired direction
to the actions which have 1o be taken:

141  INTERRUPTION IN THE PROCESSES:

Process shutdown may only be undertaken as per the specific route and stage of reaction
mixture and parameters expressly ordered by Plant In-charge or Head of production. In
case the course of reaction deviate from normal, process stoppage has to be undertaken
and under such a situations SAFETY takes absolute priority over yield and output,

14.2 CHECK LIST FOR HAZARDOUS (SUDDEN STOPPAGE OF WORK)

»  All the charging valves into the equipment must be checked to ensure that they are closed
All the valves on heating side must be checked to ensure that they are closed.

e Apply emergency cooling il temperature of critical reactions goes beyond the defined
limit. "or Akums Lilesciences Lid.
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15.0

15.1

15.2

153

As far as possible utility services to be made available to bring interrupted operation within
safe and stable stages.

ROLES & RESPONSIBILITIES OF KEY PERSONNEL'S:

Once the alarm is raised, the on-site emergency procedure will be activated. As part of
plan nominated key personnel will have specified responsibilities. They should appoint
their deputies to act in their routine duties in their absence. The scope of individual
responsibilities is specified on following pages: (Command and control
structure/emergency communication flow chart is attached in Annexure-V)

Emergency Response Team: This team will directly fight the emergency under the

leadership instructions of Emergency Controlier as per the instruction given by the Chief

Emergency Controller. On hearing the emergency the Emergency Controller will establish

communications with the Chief Emergency Controller and start handling the Emergency

directly. Emergency Response Team’s leader is the Emergency Controller; the unit

manager /shift in charge of the incident plant/Section.

Role and responsibilities of ERT Member:

* Tomanage evacuations in the event of a fire or emergency. Each building and/or facility
shall have personnel assigned to assist with evacuation and accountability of personnel.

» Fire control and extinguishing.

Rescue operations,

Medical assistance and first aid, including cardiopulmonary resuscitation (CPR).

Detection of flammable or toxic vapors

Spill confinement and containment

Hazardous waste disposal for wastes genernted during emergency responsé and /or

Scene control and decontamination.

Plant Protection Team:

This team will ensure the safety of the remaining part of the plant. They will take
instructions from the Chief Emergency Controllers to whether a plant shut down is to be
taken and implement the decision of the Chief Emergency Controller, If required, they will
request for additional man-power from assembly points.

This team consists of the Shift-in-charge and Operators of the remaining plant areas. All
the unit managers will be the head of team in each plant.

The Chief Emergency Controller (CEC):
In case of any emergency, the Chief Emergency Controller will proceed to the Emergency
Control Centre (ECC), On arrival, he will:

o Take the feedback from Emergency Controller and assess the situation.

o Alfter assessing the situation, i’ required, he will declare On Site emergency by
instructing Security to blow the emergency siren,

= Ensure that key personnel are called in

» (Guide Emergency Response Team to the location of emergency.

e Additional Emergency Response Team can be disparched to the location as per the
communication with Emergency Controller

o Advice uthir departments for their action such as safe shut down of the plant.

«. Qutside emergency service may, t}c cq.IL.d i, r;!epffnqmg, upon the quantum of
emergenny, they are listed below s

LW . — e
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» Fire Brigade
# Doctor(s)Hospitals

» Ambulance
7 Water Tankers
# Police, elc.
o Establish communication and linison with agencies like News, TV, Radio and
Government authorities etc.
*» Guide and control the traffic movement in the works.
o Ensure that the casualties are attended to.
» Ensure that the relatives of casualties are informed.
* Amange the personnel to be relieved in time and ensure that they are provided with food
and drink. . :
* Declaring "All clear Signal” after emergency over by blowing continuous siren up to
30 seconds.

. Control the clean-up and rehabilitation of affected areas after the emergency.
« Inform to Occupier about the emergency and action taken to overcome it.

15.4 Emergency Coordinator:
EHS-Head will act as Emeraency Coordinator during Emergency.
If Safety head is not available, his alternate will act as an Emergency Coordinator.
As soon as he became aware of the emergency and its location, he will proceed o the scene
and on arrival he will:

¢ Liaise with the Chief Erq:rémcy ‘Controller, Emergency Controller, Security Officer
and Emergency Control Room in firefighting operations, evacuation procedure and
cordoning off the areas and other measures depending upon the situation,

* Inform Emergency Controller regarding progress of the situation and give technical
guidance from safety point of view as required.

o Liaise with outside agencies like fire brigade. ambulance etc.

* Investigate cause of incident and make a preliminary repart with the practical remedial
measures to prevent similar emergencies / incidents.

*. Prepare a draft of report to be sent 1o Government Departments.

e Liaise with Factory Inspector with the permission of Chief Emergency Controller.

15.5 EMERGENCY CONTROLLER
Plant In-charge/ Area Manager will act as an Emergency Controller during emergency.
In his absence, Shift In-charge will act as an Emergency Controller.
As soon as he became aware of the emergenc y-and its location, he will proceed to the scene
and on arrival he will:

* Assess the size and nature of emergency in consultation with the plant team and decide
if a major emergency situation exisis or likely 10 escalote,

* Accordingly, he Inform the Chief Emergency Controller (CEC) about the gravity of the
situation.

¢ Inform about the emergency to Emergency coordinator, Medical Team, Engg Team and
security team,

* Direet plant team and maintehanckizzam to; safe;shut d g and arrange for evacuation
of personnel from the plant and areas likely 1o be ahr:cr.éd‘eby the emergency, =
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15.6

15.7

15.8

15.9

Evacuate non-essential persons from the incident spot to safe assembly point.

Direct rescue and firefighting operations on arrival at site,

Coordinate with emergency services at site

Ensure that all key personnel and outside help are called in and reach the spot.

To ensure timely rectification of unsufe conditions that caused the emergency.

To ensure that the endangered area is isolated by shutting doors and windows if

required.

Call Ambulance along with nurse if required.

e Search for casualties and arrange proper aid for them. Keep updating CEC and other
key personnel.

» Evacuate non-essential persons from the incident spot to safe assembly point.

- & & @ & &

¢ Collect all relevant information. Arrange for photographs if necessary and submit the
report. Preserve evidence for enquiry

» Will update the status to site leadership team and other outside department and unit by
walky-talky and Megaphone.

Repair Team: (Enginecring department):

» As soon as he became aware of the emerpency and its location. he will proceed to the
scene and report to Emergency Controller for all engineering support.

e Ifrequired isolate power supply afier consultation with plant head.

If required arrange for altemative power sources i.e. D.G.

Ttwy will try their level best to ensure that chilled water, brine and pneumatic supply

remain normal in emergency. ;

* Be nearer to the accident spot to assist Emergency Controller.

Medical Team :

Factory Medical Officer and Male/Female nurse,

* On receiving call from Site Emergency Controller, Ambulance along with nurse will
rush to the affected area.

e Provide necessary first aid assistance and arrange for providing medical facilities
outside the premises.

Head Counting Team :
HR & Time Office Representatives

Report at assembly point and follow the instruction of Emergency Controller.

To take roll call at assembly points and identify missing personnel.

Inform Site Emergency Controller and Emergency Controller of missing.

To ensure those casualties receive adequate attention and are hospitalized. Inform their

relatives,

= [Initiate action to inform statutory authorties as may be directed by the Chiel Emergency
Controller.

e Liaise with Government depnrtment officials with permission of Chief Emergency

Controller.

Public Relation/Facility/Security In-charge
Once hl:unng an mcrgcnl:y :al] *he’ wﬂI‘ murdmu:e mth guard present on gates.
{ AL Ing l:mtrﬂf:nc‘r’
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* Control entry traffic and attend the calls.

+ Only company officials to be allowed in. No visitor except fire brigade, doctor, police
and other government officials to be allowed inside.

* Cordoning off the accident site in consultation with Site Emergency Controller.

* Help in shifting of injured to the hospital by arranging the transport.

+ Posta guard at accident site in order to prohibit unauthorized entry and see that area in
undisturbed till the investigation is over

» Liaise with police authorities with the permission of Site Emergency Controller,
* Control the main gate access and allowed the emergency vehicles inside the factory,
Visitors, out siders should not allow coming in.

15.10  First aid Squad:

* Personnel trained in first aid procedure should reach the accident spot immediately and
report to Site Emergency Controller at the site.

Identify injured and help m'evacuating operation

Assess the cause and nature of injury

Give first aid & CPR accordingly

If condition is serious accompany them to hospital as may be dirccted by Site
Emergency Controller,

1511 | Contractor: ‘

» Ifaccident is within your area of work, stop all work and report to the assembly points
in the queue.

* Takea roll call of your workers and inform Head count team immediately if any person
15 missing.

16.0.  Action to be taken in case of Fire:
Responsibilities of First Observer in case of fire

All Concerned personal should (ake following steps in case of fire:

* Person who spots fire should not get panic.

» First he should spot exact location of fire and assess the situation, then shout, “Fire-
Fire-Fire OR “AAG-AAG-AAG™ at the tap of his voice to wam nearby people. Use
the microphone available at the ECC to make it more audible.

» Try to extinguish the fire with the help of suitable fire extinguishers,

* Inform to Emergency Controller and try to mitigate the ineident,

= If incident is not under contrel, Safety Departinent and Occupational health center
should be informed on Intercom or activate the manual fire alarm,

» After getting consent from Chief Emergency Controller (CEC), Emergency Siren will
be blown (Wailing sound) 1o indicate the emergency.

* On hearing for help/alarm all tained person should reach the site of the incident at the

|
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17.0

18.0

Affected person il any should be removed from the place and first aid shall be given
quickly by the First aid squad.

Other person who is not concerned with actual firefighting operation should evacuate
the place and assemble at the nearest assembly point.

The area should be cordoned off and no unauthorized person should be allowed to reach
near the place of fire.

If necessary, isolate power supply to effected area.

If necessary, Plant may be shut down in safe manner.

The flammable material should be shifted to safer place.

Whenever necessary cool nearby structure / equipment / storage vessel to reduce effect.
During the firefighting operation position should be on windward side so that fumes do
not affected

If required, use self-Contained Breathing Apparatus.

If fire gets uncontrollable, The Emergency Controller requests help from respective
sources like Fire Brigade, ctc. should be called for

e Clear road from traffic abstructions.
o Brief the firefighting personnel of the cause of fire and wherever use of water is

considered dangerous.

When fire is extinguished do not leave the place immediately re-check the place
thoroughly.

Used fire extinguishers to be sent for refilling and unused ones should be put back in
its original location. Water tanks should be refilled to its capacity.

Responsibilities in case of emergency are detailed in Annexure —VI.

Actions to be taken for safely shutting down of Plant

Stop all addition and transferring

Stop heating and use cooling

Bring reaction to the safe level and stop
Stop all utilities

Stop all electrical, mechanical energy

Actions to be taken in case of gas/vapor leakage:

The affected area should be evacuated and cordoned off immediately,
Check the wind direction & determine if neighboring factories/community are in
danger. If so, inform Emergency Controller and Chief Emergency Controller.

¢ Inform to all key person.
e Only trained & experienced personnel approach the area using suitable Personal

Protective Equipment like Self Contained Breathing apparatus.

Ensure that only essential personnel are in the affected areas. Others should assemble
at assembly point: Approach from the windward side so that escaping gas / vapor is
camried downwind and you are not exposed 1o it

Rescue persons trapped / injured. Ask them to put wet cloth on noseé and mouth for
EVacuation.

Persons present in other bu;ldmg,s shnu!f.! 1.105: Lhmr wmdnw and doors to prevent any
entry of leaked gnses. . |
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19.0

20.0

21.0

Source of leakage should be traced out and the system is isolated from other
equipment’s.
Leaked gases / chemical should be trapped in suitable scrubbers.

If required, pedestal fans may be used to bring down the gas concentration within
permissible limit. Such decision should be taken in consultation with Emergency
Controllér / Chief Emetrgency Controller.

» Affected persons should be provided with necessary medical aid.
* [fleakage is from cylinder. it should be twrned so that the leakage is in the form of gas

and not liquid.
If it is not under control, inform to the Chief Emergency Controller for activate onsite
emergency plan by blowing emergency siren.

Actions to be taken in case of gaseous hvdrogen fire

Do not extinguish the fire unti] the hydrogen supply has been shut off, as unburned
gaseous hydrogen can result in an explosion. Spray water on adjacent equipment to cool
it.

Do not try to put out a hydrogen cylinder fire unless the eylinder is out in the open or
in a well-ventilated area free of combustibles and ignition sources,

Do not attempt 1o remove a buming cylinder. Keep it and surrounding cylinders cool
by spraying with water,

If multiple cylinders are burning, light the fire from as great a distance as possible to
protect against the possibility of flving debris. :

Actions to be taken in case of ammonia / HCL Gas leakage

* Besides general measures suggested in general precautions, following actions to be

. & 8 »

taken:

The location of gas leak may be determined by moving an open botile of dilute ammonia

solution / hydrochloric acid solution in the suspected region. A white cloud of

ammonium chloride will form.

If Im'kng'e is from cylinder, emergency safety kit may be used for stoppage of leakage.
If leakage is from pipeline or equipment, supply from cylinder should be cut off

The leaked ammonia /HCL may be dissolved in water by application of water spray.
Creep close to the floor to take advantage of the lower concentration of the gas al that

level, as ammonia is lighter than air'so it will rise up in the air
If necessary, help of Safety Department and Security should be taken.

* A water hose ar the point of leakage will be of help in case of gas leakage
e Ifit is not under control, inform 10 the Site Emergency Controller to activate onsite

emergency plan by blowing emergency siren,

Actions is to be taken in case of chemical leakage / spillage

Heat and ignition source in the vicinity should be removed immediately.
Keep CO2 or DCP type fire extinguisher ready
If trained then control the leakage / spillage with the help of spillage control kit and use

Personne] Protective Equipméir. ' irs [
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« [fnot trained then don't try to control the leakage / spillage. Inform to shift in charge

or raise alarm.

Always keep yourself in the upwind position.

Transfer the liquid/solid in a safe container and send it to ETP.

[f there is any doubt, refer MSDS of particular chemical.

Ensure that Chemical do not enter storm water drain.

If leakage is inside plant, exhaust fan may be started for early dissipation of vapor.

Spilled material should be absorbed on Absorbents, dry sand or dry clay.

Contaminated nbsorbents, sand or clay should be disposed as a hazardous waste.

s Inform immediately to Emergency Controller.

o If the gas/ vapors spreads/ travels to other area, immediately inform the same to the
downwind nearby plants and ask them to evacuate the area. Inform the downwind area
plant personnel to stop all the hot work 10 avod the flash back.

« Ifit is ot under control. inform to the Site Emergeney Controller for activale onsite
emergency plan.

22.0  Actions is to be taken in case of Leakage / Rupture of Hydrochloric Acid
[ Caustic / Sulphuric acid / Diesel /Solvents storage Tanks:

e Arca should be evacuated immediately and cordoned off.

o Affected persons should be thoroughly washed using clean water and give necessary
medical aid, '

e Personnel entering the arsa‘'should make use of suitable Personal Protective Equipment,

Leaked tank should be depressurized immediately by transferring remaining quantily

into another tank / container.

Leakage source should be traced out and plugped

In case of Dissel /Solvents do not bring heat source nearby.

If Possible spilled material should be contained in dyke and transferred into a conlalner,

If not then the same should be absorbed on sand or earth.

Sand/earth contaminated with acid/alkali should be first being neutralized then dumped

at safe place.

Sand/earth contaminated with oil should be burned in incinerator.

» Absorbing in saw dust or other combustible material should be avoided.

« Ifspilled material gets into the trench of electric cables, it should be drained with natural
gradient and washed with large quantity of water continuously after de-energizing the
power supply.

o If spilled material gets into the storm water drain. it should be washed with large
quantity of water and collected in Effluent Treatment Plant. The collected liquid should
be either neutralized or oil layer should be removed manually.

+ [fit is not under control, inform to the Site Emergency Controller to activale onsite
emergency plan by blowing emergency siven.

23.0  Action to be taken in case of Hazardous Waste Leakage's/Spillage’s:
e Areashould be E"rﬁ':"i?f.”dximmtdfﬂ-ttly and cordoned off,

109

el l.:-,]_
ety .|l. = —r Sr—
FORMAL Ne. EHGNODA/EU3-00 [a) & *"“*’—"f’“_f"f'_ D cofy e

£ . Signatory |




147

AKUMS LIFESCIENCES LTD. | -
PLANT- DERABASSI | MASTER LU
ENVIRONMENT, HEALTH & SAFETY -

e

ON SITE EMERGENCEY PLAN CONTENTS

Only trained person approach the area.

« Affected persons should be thoroughly washed using ¢lean water and give necessary

medical aid.

Personnel entering the area should make use of suitable Personnel Protective
Equipment.

Leaked drum should be immediately transferred into mother drum / container.

Or leakage's point should be traced out and plugged.

Do not bring heat source nearby

If possible spilled material should be contained in dyke and transferred into a container,
(Normally Hazardous Waste drums are kept on impervious flooring under DYKE area
so as to avoid accident leak/spill)

» [f not then the same should be absorbed on sand or earth

Sand/earth contaminated with hazardous Waste should be first collected in specified
drums and sent to Hazardous wasle storage area.

If spilled material gets into the storm water drain. [t should be washed with large
quantity of water and collécted in Effluent Treatment Plant. The collected liquid should
be either neutralized or oil layers should be removed manually.

24.0  Actions to be taken in case of Food Poisoning :

In case of suspected food poisoning or contamination of water, following guideline may be
followed

Quickly ask the conscious casualty what thas happened, remember that he may lose
CONsciousness al any time.

Immediately take action to prevent {urther distribution/use of contaminated food/water,
Place the casualty in the recovery position,

If conscious, give him plenty of fluids to drink.

Do not induce vomiting.

If consciousness is lost, follow the standard “Artificial Resuscitation Procedure,”
Inform Occupational Health center for further course of action.

25.0 Action to be taken during Electric shock to person:

If you witness an electric shock or believe one has occurred:

Remember don’t become the second victim
If possible and safe to do so — de-energies the power supply.
If a flexible power cord cable is present, switch off the supply and remove the plug from
the socket
For low voltage - If it is not possible to switch off or break the current, remove the
person from contact by using non-conductive dry materials e.g: heavy duty insulated
gloves, Rescue hook ete.
For high voliage — Do Not attempt 10 réséuc a person until the supply has been de-
energized and earthed.
Use extreme caution if the skin at the point of contact or the ground is wel. as water
conducts electricity.
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26.0

26.1

262

270

28.0

18.1

o Ensure that affected area power supply is isolated and has been made safe by providing
LOTO.

« Continue with first aid response and assist the affected person only when you are sure
it is safe 10 do so,

o (Call first aid team for medical assistance.

Action to be taken during Bio Hazard: Biological spills outside cabinets will
pencrate aerosols that can be dispersed in the air throughout the luboratory. These spills
can be very serious if they involve microorganisms that require Bio safety. The Biosafety
lab has its own procedures to follow.

General reaction plan for a biological spill:

» Cordon off the area to stop anyone from spreading the contamination throughout the
laboratory.

e Carefully pour a freshly prepared disinfectant around the edges of the spill and then into

the spill.

» Cleaning procedures should be sarted in a timely manner by a person from the lab
where the spill has occurred. Before starting to clean the spill, Personal Protection
Equipment (gloves face mask, safety goggles, long slecve lab coat antd shoe covers)
must be obtained and put on.

 Disinfect the area, all surfaces using 70% Ethanol in a spray bottle. Any material used
to-wipe up the spill must be placed in a bichazard bag and decontaminated using an
autoclave. :

Spills on the Body

Remove contaminated clothing,

Vigorously wash exposed area with water for fifteen minute,
Obtain medical attention.

Report the incident to the unit Manager.

& = & @

Emergency arising on account of equipment failure

e Tsolate the failed equipment and tag 1t.
 Inform the Emergency Controller
e Take corrective action as directed by the Department Head.

Action to be taken during natural calamities:

Earth Quake:

» Do not panic and keep calm
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o Ifyou are inside a building then stand with or under Column/beam/support and crouch
under the big tables, the frame of an inner door, in the corner of a room.

» Never use the lift _

s Keep well away from windows, mirrors, chimneys.

e 1f you are in the road, walk down to open place.

28.2 Heavy Wind and Cyclone:

= Keep all the chemical drums/containers tightly closed.

o Keep the doors and windows closed.
= Do nol come out from the building during the strong wind.
¢ Remove all loose objects and things from the terrace before the heavy wind.
o Stop all hot works.
e Stay inside the strong building till you will get further instruction even afier the strong
wind, :
283 Flood:

» Keep all the chemical containers closed.
« Stay in the strong buildings in an elevated floor if water enters into the area
« Stay in door till you get further instructions,

200 _Actiun to be taken in case of emergency during Confined Space entry
Accidents caused by risks of working in 2 confined space
In the event of a confined space rescue:

e The Entry Permit Supérvisor or Ohserver should not enter the confined space but
immediately command a rescue response from the on-site rescue team.

o Observer checks physically of Entrant from outside in order to respond to the |
instructions from rescuer.

o The Entry Permit Observer must inform Area in-charge, safety officers and Health
Centre immediately.

 Ifinjured person is unableto response then initiate rescue by means of lifting him safely
out of confined space by mechanical aid.

e Lay person at safe place. Loosen his clothes and removed all safety PPE.

o [Fhe is injured due to electrocution then follow electrocution first aid procedures,

. IEI' person suffers from exposure to chemical gases then place him in good ventilated
place,

Do not give anything to drink if he is'unconscious or semiconscious.

» Shift the victim to Medical center at the earliest o provide him further medical
trentment.

30.0  Action to be taken in case of emergency during Fall from Height
In the event of fall from height rescue:

. Tlm site supcw::.ar (or pen‘mt supervisor) takes control of the situation.

cnces: Litdd,
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* All workers in the immediate vicinity of the incident stop working
» The site supervisor quickly evaluates the situation and identifies any further hazards
that could arise.
* The site supervisor or their designate goes to get help if workers are close by. If no one
is close enough, the site supervisor calls for help.
* The site supervisor calls safety officers to notify Emergency and ambulance if required.
* The site supervisor (or a worker assigned 10 the task) isolates the accident zone {with
barricading the arez) and its perimeter to limit further exposure.
* The site supervisor (or a worker assigned 1o the task) moves all non-affected personnel
to a safe zone or directs them to remain where they are.
* The site supervisor assembles the €mergency rescue team at the aceident site as quickly
as possible to determine the best rescue procedure for the situation
30.1 Elevating Work Platform Rescue—If an clevating work platform (EWP) is available on
site and the suspended worker can be reached by the platform, follow the procedure below.
* Bring the EWP to the accident site and use it {0 reach the suspended worker.
* Ensure that rescue workers are wearing full-body hamesses attached 1o appropriate
anchors in the EWP.
» Ensure that the EWP has the load capacity for both the rescuer(s) and the fallen warker.
If the fallen worker is not conscious, two rescuers will probably be needed to safely
,  handle the weight of the fallen worker. i
* Position the EWP platform below the worker and disconnect the worker's lanyard when
it is safe to do so. When the worker is safely on the EWP, reattach the lanyard to an
appropriate anchor point on the EWP if possible.
* Lower the worker to a safe location and administer first aid, Treat the worker for
suspension trauma and any other injury.
* Arrange transportation to hospital if required.
30.2 Ladder Rescue— if an elevating work platform is not available, use ladders (o rescue the
fallen worker with the procedure outlined below.
e IF the fallen worker is suspended from a lifeline, move the worker (if possible) to an
area that rescuers can access safely with a ladder.
» Setupthe appropriate ladder(s) to reach the fallen worker.
¢ Rig separate lifclines for rescuers 10 use while carrying out the rescue from the
ladder(s).
= [fthe fallen worker is not conscious or cannot reliably help with the rescue, at least two
rescuers may be needed,
» [fthe fallen worker is suspended directly from a lanyard or a lifeline, securely atach a
separate lowering line to the harness.
 Other rescuers on the ground {or closest work surface) should lower the fallen worker
while the rescuer on the ladder guides the fallen worker to the around (or work surface),
ol
id.
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s Once the fallen worker has been brought to a safe location, administer first aid and treat
the person for suspension trauma and any other injury.
» Arrange transportation to hospital Ifmqulred

303 Rescue from Work Area or Floor Below— if the fallen worker is suspended near a work
area and can be safely reached from the floor below or the area from which they fell, use
the following procedure.

» Ensure that rescuers are protected against falling.

s Ifpossible, securely attach a second line 1o the fallen worker's harness to help rescuers
pull the fallen worker to a safe area. You will need at least two strong workers to pull
someane up to the level from which they fell.

o Take up any slack in the retrieving line to avoid slippage.

» Dnce the worker has been brought to a safe location, administer first aid and treat the
person for suspension trauma and any other injury.

» Amange transportation to hospital if required.

31.0 Do’sand Don’ts in case of Emergency
Utmost discipline shall be followed in handling the emergency and a guidance of Do’s and
Don'ts are listed below: :

311 Do’s 1

= (Give attention 10 all instructions.

= Report to your Emergency Controller and carryout your assignment.
» Send the visitors (Outside the emergency zone) to Assembly Point,
» Direct the contract workmen to Assembly Point

31.2 Don’ts

* Do not get panic. |

* Do not communicate with any external agency unless instructed by Chief Emergency
Controller.

« Donot 5pread unauthorized or r.xaggcram:l information to others.

* Do not approach the emergency site as a spectator.

= Do not engage unnecessarily the communication aids like Telephone/ Wireless radios
(Walky - Talky). Make them available for handling emergency.

o Do not disturb the Shift in charges assigned with specific work tor handling emergency,
for any personal reasony.

32.0 FIRE ALARM
The fire siren are installed in all the departments.

s Block G
= Block A
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Block B
Block H
Block K
Block L
Block D
Block I
Block L
Block N
ETP

The factory has been provided with Smoke Detection System depending on the nature of hazards like
combustible materials. -
As soon a8 any emergency situation is noticed, the person noticing it should manually activate the
emergency siren. On hearing the siren ERT will immediately rush to the site
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Revision No.: op
ﬁ'; SAFETY ITEMS TOTAL
. HYDRANT SYSTEM-
1. FIRE HYDRANT WATER TANK CAPACITY 400 KL
2. MAIN PUMP
L. 171 MY HR@TK G/CM? 01
3. DIESEL PUMP
. 171 MYHR@TKG/CM? 01
4, JOCKEY PUMP
L. 11 MYHR@TKG/CM? 01
5. FIRE HYDRANT POINT 4]
6. HOSE PIPE 82
7. SLUICE VALVE 03
8. FOAM/WATER MONITOR 09
9. SPRINKLER ON WAREHOUSE 14
10. AR ~ AFF FOAM DRUMS (100 Liters) 09
0 FIRE ALARM SYSTEM- i
1. SMOKE DETECTOR 02
2. MANNUAL SIREN 12
3. MAIN EMERGENCY SIREN 02
3. FIRE EXTINGUISHER- y T T Ry
I. ABC FIRE EXTINGUISHER CAP YKG 52
2. ABCFIRE EXTINGUISHER CAP 6KG 04
3. BC FIRE EXTINGUISHER CAP 9KG 3l
4. CO2 FIRE EXTINGUISHER CAP 2.0KG 08
5. CO2FIRE EXTINGUISHER CAP 4.5KG 31
6. CO2 FIRE EXTINGUISHER CAP 9.0KG 03 !
7. FOAM TROLLEY CAPSOL 13
8. FOAM FIRE EXTINGUISHER CAP 9.0KG 06
9. COZFIRE EXTINGUISHER CAP 6.5KG 01
10. BC FIRE EXTINGUISHER CAP9KG 08
4. | EMERGENCY EQUIPMENTS.
1.. SELF CONTAINING BREATHING APPARATUS _ 01
s. SPILLAGE CONTROL
l. SPILLAGE CONTROL KIT 05
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Revision No.: 0o
S.No. | Name of ERT Member | EC.NO. Block name Contract No.
1 Neeraj Kumar 106579 SR 7027770009
2 Neeraj pal 106935 ER 9701207406
3 Sandeep Kumar 201109 ER 8572839575 |
4 Sukhdev Singh 106321 ER 7206779031
5 ‘Rajnish Kumar 107198 PR 8474976040
6 Rajmohan 202115 ETP 9138590900
7 Budhi Prakash ACS540 EHS 87 555:{34933
8 Ashish Kumar 'ACS9555 EHS - 7015291903
9 Sushil Kumar ACS9767 Security 9875943712
10 Rahul 368170 ETP B571811642
11 Sanjeev Chauhan 106747 WH B5B05T9172
12 Bhupinder Singh 107140 WH 9592653037
13 Deepak Kumar 106355 SR 7668290411
14 Harish Kumar 360208 SR BOS57142798
15 Sanjay Yadav 21454 Security 7891367503
16 Devendra Singh 20992 Security 9592392040
17 Jay Krishna Das 106700 R&D 9463891327
18 | Chetan Jain 106289 EHS 9770777105
19 Hridesh Kumar 106616 PR 8146178075
b |20 [Jasvinder 106469 5 | Enge 9988110504
21 Nitin 106568 SRP 8053212913
22 Balwant Singh 201105 FR 0855674856
23 Abhay Pratap Singh 106529 PR 6387227175
24 Ravikant Sharma 107209 PR (9023451972 | |
25 Mohit 107197 PR 7056803137
26 Makul Ali 107254 PR 0012709919
27 Vijay Kumar 201842 Engg 9518092062
28 Piyush Dwived: 106403 QA 82838BG668T
29 Rajan Kumar 106809 | Engg 7719573402
30 Sawan Saw 106376 QA | 7779986937
3l Praveen Kumar 106183 EHS 9729428538
32 Brijesh Kumar 107178 Security R5B6876651
33 Sauray Singh Thakur | ACS10718 EHS 7000720485
34 Vandna 106134 EHS 9914141419
335 Meenu 21816 : Security 8753907960
36 “Jashir Singh 201111 Engg 7988126715
37 Yogesh Kurnar | Aacsi2i QC 7015961598
Preg By:
Nﬁmm i TR Sign 4—‘5&'35— Date (8 [p2/2022
Checked By:
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LIST OF FIRST AIDERS
Revision No.: co : ]
S. No. Name of First Aider Black Name | Contact No. 1
1 Pooja Sharma A 6284188345
2 Neeraj Sharma A 7837652202 =
3 Pardeep kumar A 8219279178
A Punit Kumar B 9759174080
5 Jagdip Singh B 9878263842
6 Malkivat Singh B 8607180837
7 Anchal Kumar D 9356458190
3 Kamaljeet Rana D JOB2726152
9 Yogesh Rana D 7417226004
10 Divya Pratap E 9557242800
11 : Covind E 9913983113
12 Vineet Sharma E 7307203070
13 Lavlesh Kumar G 1696307064
14 Sandeep kumar G 7087645746
135 Surender Kumar H 8279603980
16 Pankaj Kumar H 7290982900 |
17 Pawan kumar H 6283405985 !
18 Baljeet Singh K 8196091098
19 Deepak Kumar K 7668200411
20 Vinod Kumar Tyagi K 7696871274
21 Vijay Kumar Engineering 9518092062
22 Tarlochan Singh Engineering | 9914968698 [
23 Jasvinder Engineering 0988110504 _
24 Sukhvir singh Engineering | 9463816807 !
25. Jasbir Singh ETP 0814224199 i
26 Raj Bahadur ETP 9876373018 |
27 Budhi Parkash EHS 8755904983
28 Ashish Kumar EHS 7015291903
29 Manjanderjeet Singh Riar EHS 8196087310
30 Vandna EHS 9914141419
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Akums
FIRST AID BOX LIST
Revision No.: pe
S. No. Block Name No. of First Aid Box
] Block -0 |
2 Block - N | on
3 Block -0 [
4 Block - L |
35 Block - B 1
6 Block — A I
7 Block -G l
8 Block - H l
9 Block - D 1 [
10 Block - K 1
11 Block-E 1
12 ETP 1
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RESPONSIBILITIES DURING EMERGENCY |

Revision No.: ©o

Responsibilities during General Shift and Normal Working Days (09:30 to 18:00 Hrs.)

Sr. No. Responsibility : Main Alternate
] Chief Emergency Controller E-;um ~ARhaisty | \tr. Jatinder Singh Bedi
2 Emergency Controller A T RS —
B Emergency Coordinator Mr. Mukesh Kumar Ih;i:;ngudh: Parkash / Mr. Ashish
4 Head counting Team Mr. Prashant Kumar | Mr. Manjeet Dagar
5 Medical Team Dr. Bhagwan Singh | Miss Vandna / Mr. Manjinder
{ : . ERT Members and |
(3 Firefighting and Rescue operation safety officers !
7 Public Relation/Facility/Security | Mr. Prashant Kumar Mr. Brijesh Kumar
& Repair Team Mr. Sunil Kulkarni Mr. Deepak Dogra

Responsibilities during Odd Hours and Holidays (18:00 to 09:30 Hrs.)

Checked By:

Name Ry rJL; [Eﬁ 5%

Name Cliednn  —Soi Sign ( ﬁé
Sign g‘ _al_i: ?”hj':L Date

Sr. No. | Responsibility Main

] Chief Emergency Controller :

2 Emergency Controller St ey ‘
3 Emergency Coordinator Safety Officer

4 Head counting Team Security team ]
5 Medical Team Male Nurse

6 Firefighting and Rescue operation | ERT Members and safety officer

7 Public Relation/Facility/Security Security Supervisor W
8 Repair Team Plant Fitter and Electrician
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Akums

AKUMS LIFESCIENCES LTD.
ENVIRONMENT, HEALTH & SAFETY

PLANT- DERABASSI

et

b

LIST OF IMPORTANT TELEPHONE NUMBERS

Revision No.: oo

122

FORMAT No. EHGNO04/F10-00

LS e Py

S. NO. Designation Name ! Phone No.
1. CED Mr, Shekhar Bhirud 9820334376
2 V P Operation Mr. L. Sriram 7331132373
3 DM -EHS Mr. Mukesh Kumar | 8284066733
4. GM - HR Mr, Prashant Kumar [ SESEJDEJGJ#EI
5. GM - Engg Mr. Sunil Kulkarni '??2?'.-’:1?934
6 Sr. GM - PR Mr. Jatinder Bedi 9317893663
7 WH Mr. Jatinder Hingwasia | 8979043123 N
8. Security Mr. Brijesh Kumar 9875943712
LOCAL ADMINISTRATION
1 Police Station Derabassi 01762-280023
2 Police Station Mubarakpur 01762-280133 ol
HOSPITALS |
Jredis Civil Hospital Derabassi 01762-281010
2 Civil Hospital | Ambala City | D171-25537013
3 Civil Hospital | Ambula Cante | 0171-2630139
4 PGl Chandigarh Main Reception 0172-2746018, 0172-
5" 2 2756565 |
5 | PGI Chandigarh | Emergency Reception | 0172-274700, 0172-
27536767
6 GMCH, ec. 32, Chd [ 0172-2665253-60
7 Indus Hospital Derabassi 1762512600 1
8§ Jeevan Jyoui Hospital Derabassi 19023899991
NEIGHBOURING INDUSTRY
) 37 Aqua Fiber Industries - Sundran 8725095525
2 NRI Sr Secondary Public | Sundran 1762644377
School
GOVT. AUTHORITIES |
1 Nodal Office, PPCB | Phase 2, Mohali 0172-5013300 |
2 Dy, Dir, Factones MOHALI 9915217657 .
13 Asst. Dir. Factories | MOHALI { 0172-2225526
(Chem.)
4 SDM | MOHALL 0172-2219580
5 SDM DERABASSI 01762-282224
6 SSP MOHALI 0172.2219211
1 | PSEB DERABASSI 96461 10384 -
P =t
i -P"’F.! By
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Checked By:

Name & ,,:E _Ii\: i E’}Cﬂ-!—\

Name Chelry, "Seyw, Sign |££

Date_[9]a2/pa02

| & ]as,[.;.cli_

%,
Sign P#E}MVL : T"’\':"L Date

160
(%) AKUMS LIFESCIENCES LTD. et |
- PLANT- DERABASS! MASTER COPY | |
ENVIRONMENT, HEALTH & SAFETY - |
_Akums : |
LIST OF IMPORTANT TELEPHONE NUMBERS
FIRE BRIGADE
1 Fire Brigade Derabassi To1762283101 T
2 Fire Brigade A. D. Dapper 01762248607, 248307
3 Fire Brigade Ambala City 01712518000 T
4 Fire Brigade Ambala Cantt. 01712630999
5 Fire Brigade Chandigarh 01722702333
6 Fire Brigade Mohali 01722670902
7 Fire Brigade Rajpura 01762224101 i
Prepared By:

FORMAT Na. EHGNOOVF10-00

.. | -___:'_,_:[I___l_
\ e
B A ——

Auth. Signatory |
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o AKUMS LIFESCIENCES LTD.
' PLANT- DERABASS!
) EW[R{}NMENT. HEALTH & SAFETY
FJEUIHIE.
. i LIST OF FIRST AID BOX ITEMS

Sr. Nn. First Aid Items

1. Small Sterilized Dressings

2. | Medium Size Sterilized Dressings

34 Large Size Sterilized Dressin

Large Size Sterilized Bumn Dressings

15 gm Packets Of Sterilized Cotton Wool

4
i
6. | 200 ml Boule Of Certimide Solution 1% or A Suitable Anti-Septic Solution
7
b3

0]
200 ml Bottle Of Mercurochrome Solution 2 % In Water 0]
120 ml Bottle Containing Sal-Volatile havi ng The Dose And Mode Of Administration | 01
Indicated On The Label
9. | Scissors 01
10. | Adhesive Plaster (6 Crn. X 1 Meter) Roll 01
11. | Adhesive Plaster (2 Cm. X 1 Meter) Roll 02
12. | Sterilized Eye Pads in Separate Sealed Packels : 12 L}
13. | Botile Containing (100 Tablets Each Of 5 Grains) Of Aspiring Or Anv Other | | ’
Analgesic |
14. | Snake-Bite Lancet 01 I
1. |30 Ml Bottle Containing Potassium Permanganate Crystals 01 =
16. | First-aid leaflet 01 |
|" ]
Fo
FORMAT No. EHGNOOAF1 100 : cég?aml_} ) Prge 'u'n_i

ZAEFTRTEE Y S S Auth. Signatary
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@, AKUMS LIFESCIENCES LTD.| N ASTER (TOPY
- PLANT- DERABASSI A
4 ENVIRONMENT, HEALTH & SAFETY L s\ DD
LIST OF AMBULANCE ITEMS
1. Ambulance 01
2. Wheeled stretcher 01
3, Fixed suction unit with equipment 01
4, Fixed oxygen supply with equipment 01
5. | Pillow with case ’ 01
6. Sheets 01
i Blankets 01
8. Towels 01
9. Emesis bag. 01
10.. | Bed Pan 01
11. | Urinal 01
12. Glass 01
13. | Flood lights 01
14, Flash lights 01
15. Fire extinguisher dry powder type 01 |
16. Insulated gauntlets 01
1595 Safety equipment: Flares with life of thirty minutes 01
18 Resuscitation: Portable suction unit 01 |
19 Bae valve mask o 01
20 Hand operated artificial ventilation unit 01
21 Airways 101 =
22 Mouth gases: 01
23 Tracheotomy adopters ' 0l
24 Short spine board 01 ]
25 [. V. Fluids with administration unit ! rd | 01
26 B.P. manometer 02
27 cuff 01
28 Stethoscope 01
25 Ponable Oxygen units 01
30 Immobilization: Long and short padded boards 01
il Wire laddar splints {1
32 Triangular bandage 01 Rl
33 Long and short spine boards ]
34 Dressings: Gauze pads - 4" x 4" 0l
35 Universal dressing - 10" x 36" (1
36 Roll of aluminum foils 0l
37 | Adhesive tape of 3" 01
38 Safety pins (1
39 | Bandage sheeis i (1
40 Burn sheet T 01
41 Poisoning: Syrup of Ipecae e 01 k:
42 Activated Charcoal pre-packed in doses 01
43 Snake hile kil 01 i
44 Drinking water 01 = |
45 Emergency Medicines: { 01
For Akums L ifiseionces Lid .
FORMAT No. EHGNOOA/F12.00 k'& S Page 1 6r i
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) AKUMS LIFESCIENCES LTD.// © 117 ()
‘ PLANT- DERABASSI
ENVIRONMENT, HEALTH & SAFETY ;}‘Q
< B3
§ LIST OF FIRST OHC ITEMS
Sr. No. OHC Items Quantity
1 A Glazed Sink With Hot And Cold Water a1
2 A Table With A Smooth Top At Least 180 em X 105 em 01
3 Means For Sterilizing Instruments. 01
4. A Couch 01
2 Buckets Or Containers With Close Fining 02
6. Kettle And Spirits Stove Or Other Suitable Means Of EmIm; Water 01
75 Bottle Of Spirits Ammoniac Aromatics (120 MI) 01
B. Medium Size Sponges ] 02
9. Kidney Trays 02
10, Cakes Of Toilet soaps, Preferably Antiseptic 04
11. Glass Tumblers - 02
12. Wine Glasses 02
13. | Clinical Thermometers 02 i
14. Tea Spoons 02
15% Graduated (120 ml) Measuring Glasses 02
16. Wash Bottle (1000 cc) For Washing Eyes 01
17. | Battle (01 Liter) Carbolic Lotion 1 In 20 01
18. |:Chairs 03
19, Screen 01
20, Electric Hand Torch - 01
21. | An Adequate Supply Of Tetanus Toxoid
22. | Coramine Liquid ﬁa ml |
23, ' [ Tablets; Antihistaminic, | 25 |
24. Antispasmodic =iy 35 e
25. Syringes With Needles - 2 ce, And 10 ce .
26. Needle Holders Big And Small 02
27. . | Suturing Needles And Materials, -
28. Dissecting Forceps (1
29. | Dressing Forceps 5 . 5} R
30. | Scalpels 01
31. | Stethoscope i1
32, | Rubber Bandage-Pressure Bandage 01
33. Oxygen Cylinder With Necessary Atachments 01
34, Blood Pressure Apparatus 01
35. | Patellar Hammer | 01 vy
36. | Peak-Flow Meter For Lung Function Measurement | M
37. Stomach Wash Set 01
38, Plain Wooden Splints 900 mm X 100 mim X 6 mm. 08
For Akums Lifesci=nces Lid.
L;_E" ! E Eﬁw =
Fumm EHGNOOHFI3-00 A8 FAPR T vas 3b T
S e o o wdiith, Sisnatory | ; PRS0k
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164
: AKUMS LIFESCIENCES LTD. ——
: .' PLANT- DERABASSI WMASTER rnPVj'
= ENVIRONMENT, HEALTH & SAFETY - -
| Akums A
I LIST OF FIRST OHC ITEMS
Sr. No. OHC ltems rQuanﬁt}*
39! Plain Wooden Splints 350 mm X 75 mm X 6 mm
40 Plain Wooden Splints 250 mm X 50 mm X 12 mm 04
41 Artery Forceps Pairs -3 02
42 Injections — Morphia 04
43 Pethidine 04
44 Atropine 04
45 Adrenaling 04
46 | Coraming 04
47 Nova can 04
48 | Surgical Scissors 02

ekl S5 Auth, Simmibisry
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128

=

FORMAT Nos, EHGNOOX/F1 400"

Al i"‘L qliqnlrnr-r =

@ AKUMS LIFESCIENCES LTD. '
' PLANT- DERABASSI
& ENVIRONMENT, HEALTH & mn:’lw/‘ L Lﬁ\\%\uﬁl
Alums =%
QUARTERLY INSPECTION CHECKLIST FOR EMERGENCEY CONTROL ROOM
Date:
S. No. | ltems il Yes/No | Remarks
1. | Check the Phones are in working condition
3. | Check the availability of Site layout drawings indicating the hydrant
location, safe assembly pmnis, First aid center & surrounding cnmmurut}r |
3. | Check availability of On- sit¢ Emergency plan
4. | Check availability of Note pads, pen, pencils to record message received and
- |dnstructions for delivery by runners. i
5. | Check list of key personal, addresses and telephone numbers is available. Tuir N
6. | Check Phone numbers of external agencies such as Police, Hospitals,
Factory Inspectors, Local Fire siation and nearby industries available.
7, | Chack availability of PPEs (Helmets. Full Face Carindge marks) il
'Sigﬂﬂt}.lr_'ﬂ,;...“unu- FmEE REmE AR e
NS s e beis o A P D T S
Foi
m i

———Pape] of 1
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AKUMS LIFESCIENCES LTD.
PLANT- DERABASSI

ENVIRONMENT, HEALTH & SAFETY # 3

SITE LAYOUT

AKUMS LIFESCIENCES LTD
PLANT DERATASS] (FU N IAH
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®
aigms

AKUMS LIFESCIENCES LTD.

. PLANT- DERABASSI
ENVIRONMENT, HEALTH & SAFETY ,.f"""}

1o o4

For Akums Lifesciences Lid.
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_ B V= h 3
(™ AKUMS LIFESCIENCES £TD., 5 [ER COTY |
; . PLANT- DERABASSI .
' ENVIRONMENT, HEALTH & SA FEW‘:.'M‘:}‘-I— m} b‘_j_'\:_‘d
ﬁum! 5|h".b..-.--u_-5—=’-'.'u:u 2 —.-.!
: LIST OF SPILLAGE CONTROL KIT ITEMS
Sr. No. Spillage Control Kit Items Quantity
}: Absorbent Pad 22
2. - Absorbent Pillow 2
3. | Absorbent Socks 2 e 02
4, Absorbent Granular powder 50 gm
5. Disposable bag with tie 02
6. Safety Goggles 01
7. 3 PLY MB Mask . 02
8. Bucket - 30 Liter Capacity 0l
i (]
For Akums il ciences Ltd
: P .
FORMAT No. EHGNOO4/F'17-00 : XS] =™ iy “Fige 1ok} |
it Bl =Ty K
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ISee rules 6(5), 13(8), 16(6) and 20 (2)]
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FORM 4

Annual Return
under

f:\nne.ku e-].

Hazardous & Other Wastes(Management & Transhoundary Movement) Rules, 2016

To be submitted to State Pollution Control Board by 30th day of June of every year for the preceding period April e March

Return No : 22595602 Period ; 2022-2023
L. Name of facility/Industry Akums Life Sciences Ltd. (Erstwhile Parabolic Dvuigs Lid)
Industry Address of facility/Industry Village: Sundran, Mubarakpir
2. UID RIZSAS24124
3.Authorisation No EEHWCI2042.17
Dot of issue: Bdua20) 2
Date of Expiry 024002017
4. (i) Name of the authorised person Himanshn Saxena
& Designation Dhirector
(il) Correspondence Address Akurs Life Sciences Lid,
Fillage- Sundran Mubarakpur Derabassi
(i) Mobile No SEIV00RIT68
(iv) Lamd Line No {with area code) 01762 308629 |
(iv) Fax number (with area code) 11762 2503035
ivi} e-mail himansiu saxena@akums in
5. Production during the year (product Srng Product Quantity Unit
wise), wherever applicable Nams
| Cefepime ! Metric Ton
Hydrochlorid
! &
2 Cefrozil (1] Metric Tan
] Cefpodoxine 24 Metrie Ton
Proxetil
4 Ceflrintone 17 Metric Ton
Serelfiom
3 Cifixime 1] Mietric Ton
fi Cefefinir 1] Metric Ton
7 Cefuroxime 29 Metric Ton
Axetil
Amarphous
—_—
15 Part A. To be filled by hazardous waste generators
Sr Category Unit | Quantity Total Quantity | Quantity | Quantity Quantity | Quantity
an in quantity |dispatched | dispatched | dispatched | utilised | in storage
[ stock at of waste i to to others | in house | at the end
the generated | dispesal | recveler of
inning facility or go- the year
ol the year processors
or pri-
Processor
For Akums Lifesciences Ltd.

X8 Teo

Auth. Signatory




Schedule | - 35,
Purification and
treatment of exhast
air/gases, water and
waste water from Hhe

cesses in this
schedide and common
industrial effluent
Ireatment plants
(CETP s} - 35.3-
Chemical sludge from
Wasne water reatment

Metric
Ton

0.409

i) 349

754

b

Schedule - 37,
Hazardous waste
freciment processes e.g.
Fﬂ.:-pmc!mfng;
feimergtion and
conceniration - 37, 2-
Ash from incinerator
und flue gas cleaning
restdice

Metric
Ton

0.165

1. 150 f i) ]

@315

Sefndule - 5.
Industrial aperations
using mineral or
sunthetic oil as
Iwbricant in hydraulic
svstems or gther
applications - 5.1-Used
or spent oif

Metrie
Tin

Sehedule I - 33.
Handizﬁuf hazarding
chemicals and wastes -

3. 4-Empiy
bareelsfcontuiners/liner
yoontaminagted with
hazardous chemicals
Swsies

0.657

657

Metric
Ton

497

399 o a8 o

. Schedule I - 33.
Handitng of hazardons
c#mi;;f.: ::Eu:]ip Wwikshes -

ir = I}"
barrelsicontainers/iiner

& confaminared with

frazardons chemicals

Avnsies

Metric
Ton

647

415

0.705 fl 0 ]

I.*iﬂ

Schedule I- 37
Hazardous waste
FEatmMEnt processes o.g.
Pre-processing,
incineraiion and
concentration - 37,3-
Concentration or
evaporation residues

Metric
Ton

2.772

2.630 i fl i

Scheduile I- 25.
Production/formulation

Sy =
ngsipharmacentical
anid health care product
- 28 4-Off specification
products

Metric
Ton

5.402

0.058 { 7 7}

0.058

Schediile I - 28.
Productianfarulahion
[

f
s soenticad
el mﬁ# care product

- 28.6-Spent solvents

Metrie
Ton

29.31 7 i 0

29.31

" ? Raii o = 4o .
For Akums | Hesciences Lid.

& =eor

Auth, Signntory

33
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Y| Schedulel-20. | Metric 0 1,725 0 0 1.725 0
Froduciion andior Ton
industrial use of
solventy - 20 1
Distillation residues
10|  Schedulel-36. | Moric 0 0.367 0 0 0 0.367 0
Purification process for | Ton
prpanic
compounds/solvents -
36.2-8pent carbon or
filter medium
1 Schedule I - 25, Metric ] .01 (] i ] 0.001 @
Produgtion/formulation | Ton
of
lrugs/pharmaceutical
and health care product
- 28.3-Spent carbon
Part B. To be filled by Treatment, storage and disposal facility operators
Sr Category Unit | Quantity Total Quantity | Quantity | Quantity Quantity | Quantity
o in quantity | treated | disposed | incinerate processed | in storage
0 stock at | received in landfills d (17 other than | at the end
the as such | applicable | specified | of the year
beginning and after ) ahove
ol the year treatment
Part C. To be filled by recyclers or co-processors or other users
5 Category Unit | Quantity | Quantity Quantity | Quantity Quantity | Quantity | Quantity Quantity
r. in stock | of waste | of waste recycled | of waste | of waste re- in
n atthe | received | received | or co- | generate disposed | exported | storage
M beginnin | during | during | processe d {whereve | at the
gofthe | the year | the year | d or used r end of
year from | Imported applicabl | the year
Domestic €)
SOUTCES
i L]
Quantity of products dispatched (wherever applicable)
Sr.no Produet dispatched Quantity Unit
] Cefepime Hydrochloride 4 Metric Ton
2 Cefilinir i Metrie Ton
3 Cefixime L Metric Ton
d Ceftriaxone Sodium 17 Metric Ton
B ] Cefpudoxime Proxetil a4 Metric' Tan
] Cefuroxime Axetil Amorphous 29 Metric Ton
7 Cefrozil [t} Metric Ton

Date :2206/2023
Place : 545 NAGAR

F or Al

WLIMS Lale

]
% Sheldhar Biyi

Name of the Occupier or Operator of the
disposal facility

sciences Lid.

AS = cov

Auth. Signarary
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Akums Lifesciences Limited

(A Subridiary of AKUMS Drugs &%‘lﬂﬁﬂﬂﬂﬁ‘-‘.“tﬂli Led.)
Regd. Off. : Unit No. E3H, 3rd Floor, Godraj Eternia Commercial Complex,
Plot Mo. 70, Industrial Area, Phase |, Chandigarh - 160 002
Ph. : +#31 87555 07983 E-mail : info.api@akums.in

Akums/ETPHAZ/ Form10/2023/07 Date: 08/(8/23

The Environmental Engineer
Nodal office

Punjab Pollution Control Board
Mohali Punjab.

Subject; Submission of Hazardous Waste Manifest for Cate 37.3 and
I

Dear Sir,
Please find enclosed herewith the copy of Hazardous Waste Manifest for category 37.3 and 33.1
respectively.

Sr. No. Manifest No. Date Total Quanti

uantity
1 44318, 44412, 44338 &£ 44349 | 0 1/07/23, 05/07/23,08/07/23 & 24/07723 43125 MT
.2 010 17/07/23 437 Nos.

This is for your information and records.

Thanking you.

For Akums Lifesciences Ltd.

&5) =eov

Authorized Signatory

For Akums Lifesciences Lid.

Y& <o~

Unit 1 ; Vill, Sundran, P.O. Mubarakpur, Tehsil Derabassi, Distt. MGRSH, Punjab - 140 201 (India)
Unit Il 2 Vill. Chachraull, RO. Jeoll, Tehsll Derabassi, Lalru, Distt. Mahall, Punjab - 140 501 (India)
Unit 111 : 280-281, HSIDC, Tehsll Barwala, Distt, Panchkula, Haryana - 131 418 (India)




136

173
FORM 10
(See Rute 19 (1)
MANIFEST HAZARDOUS AND OTHER Vjﬁ&TE-mz ces 1t
Sender's Name & Address itk Su ‘ ',:._. 'Iﬂ_z
1 {including PhnneHn.andE-muﬂ} Lt L (8%, BN
2 | Sender's Authorization No, %ﬁbl%@m Ne-23068 #8133
3 | Manifest Document No, 010
SURYA ENTERPRISES
4 | Transperter's Name and address Mig, Village Toda, Khewat No, 2220, Mojan Toda, Panchiula {HR.) 134202
(including Phone No. and E-mail) E-mall : info.suryaenterpris eshry@gmall.cam
Mebh, 8041635408, 8553515816
v"ﬂ
5 Type of Vehicle (Truck | Tankar / Special Vichicle)
6 | Transporter's Registration No. HWN 1 PAN / 2022 7 21117493
7 | Vehicle Registration No. PLESAY 53¢ >
= SURYA ENTERPRISES
g | Receiver's Name and Malling Address Wig. Village Todn, Khewat No. 2220, Mojan Toda, Panchkula [HRL) 134202
(Including Phone No. and e-mai) E-mail : Info.suryaenterpriseshry@amall.com
Moh. 9041 935408, E5HRE15ETE
9 | Receivers authorization No. HWM / PAN / 2022 | 21117493
10 | Waste Description : CAT 33,1 é&}:ﬂ;f Druk, JD
Totat Quant] ey 13 0 MT
1 No. of G::tatirmu H ?: hf Noe.
Saﬁlr:l | Semi -
12 | Physical Form Selid / Sludge / Oily | Tarry / Slurry / Liquid
clal Hand Instructions and
13 fg:lﬂcnn! mmnuun i AS PER RULES
14 | Senders Certificate | Heraby doclare that the contents of the consighmaent are
3 . fully and accuralely deseribe above bt proper shipping name
— nnunnﬂmgoﬂn:.pachd,marmmlauhdmdnhlu
) ; 77 ’ respacts In proper conditions for transport by road sccording
! e l to applleable natlonal government regulations
Name and Stam Slgnature | Month Day Year
—Suntl o, S5
lol=] | T [2]e[2]z]
15 | Transporter acknowledgmant of recelpt
of Wastes B
MName and SMPERPRISES Signature Month Day Year
AU, SISy
18 lemuuﬁiuh l’bl-n_rugn of hazardous
BPERPRISES Signatre 1 LI ioAthiT Day Year
TR .
} =
i J bt L denilal o) I "?_ '2" b 1 j_[ 3—‘




174 —— 137
FORM - 10 Rev.No.-002
(See Rule 19 (1) Dated:-22 April, 2016
Generator's name and mailing address ) L
3. (including phone no.) Aloums Life 35‘:15'1‘1 =5 Ttd.
Vil Sumdian, PO, Mubzsstpur,
E-mall ID:- Dechosd, (7h) IMNDIA
PWMP Hambershlp No.:- "J’f_‘}_
2. | Generator’s authorisation No. ,’_‘\ ﬂﬂn‘ﬂ’m 1y 320£F ar1xn
. 7
3. Manifest Document No. _ 4 4 3 ,_1 q
4, | Trasporter's name and address: Re Sustainability Limited
{including phone No. and e-mail) Dppisite Vardhman Chemtech Ltd, Village Nimbua,
v PO. Rampur Sainia, Tehsil Dera Bassl, Distt. Mohall (Punjab.) 140507
E-mall :- services.pwmp @resustainability.com
: Contact No.: 9781124224
iui. Types of Vehicle (Truck/Tanker/ SpecialVehicle)
6. Transporter's registration No. HMC/TSDFf 2007-08/ F-4205
7. | Vehicle registration No. PR ACCy A3E3
8. | TSDF Operator's name and mailing address Re Sustainability Limited
(Including phone No. and e-mail) Opplsite Vardhman Chemtech Lid. Village Nimbua,
P.0. Rampur Sainia, Tehsi Dera Bassi, Distt. Mohall {(Punjab.) 140507
E-mail :- operationspwmp@esustalnability.com
" Contact No.: 9914260516 '
9, | TSDF Authorisation No. HMC/TSDF/ 2007-08/ F-4205
10. | Waste Description ¢ u.;,,hnﬂ_iu Pttt f@q ’ﬂ
Total Quantity
o (M) 1% o fo-
12. | Physical form (S&ﬂﬂ?ﬁmnl— Solid/Sludge/Oily/Tarry/Slurry/Ugquid) .
1. | Spedsl e atmciionand o Use Node-Wiask, Disposable-Mask & Hand Gloves
- n on
14. | Generator's Certif ate | hereby declare that the content of the consignment
are fully and accurately described above the proper
shipping name and are categorized, packed, marked
A Trsenc T SE4 A . and labeied, and are in all respects in proper
S ! Eili S ALttt Ak conditons for transport by road according to
=k .2pplicable natonal government regulaaons.
Na l{ slgmwre Menth D Year
S I" N Gl GLEE
15. mmpnm'.r ackn ipt nf Hazardous Waste :
%
Name and stamps’/ Unit '1 Sig Month Year
(5[ owe )B) Toten 6 [oB [d  GLhD
16. | TSDF Operator's eipt of hazardous and other Waste
fs PRI
Name and stamp: —— Signature: Month D= Year
For Akume L5 (ol A Al s f2 4
SESStEnCT: LT =3
NOTE : Please Atach Comprehensive Analysis Report Photocopy &S{i@a‘-’ corY1of7

White Copy

76 B&F6Farded To The PPCB / Pcc By The Occupler.

™




FORM-10

(See Rule 19 (1)

175 i 138

Rev.MNo.-002
Dated:-22 April, 2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generator's name and mailing address
& (including phone no.)

E-mall ID:-

PWMP Membership No.:- = -

2. | Generator's authorisation No.

pbPiee) abbicatiznnp-230 4272153

E Manifest ﬁnr:urnr.-nt No.

44338

a. | Trasporter's name and address:
{including phone No, and e-mail)

Re Sustainability Limited

Opplsite Vardhman Chemtech Ltd, Village Nimbua,

P.0, Rampur Sainla, Tehsil Dera Bassi, Distt. Mohall [Punjab.) 140507
E-mall ;- services.pwmp@resustainability.com

Cﬂnta{:j No.: 9781124224

5. Types of Vehicle

{YFuck/Tanker/Special Vehicle)

B. Transporter’s registration No.

HMC/TSDF/ 2007-08/ F-4205.

7. Vehicle registration No.

PBER (11 2383

B. TSDF Operator’s name and mailing addrass
(including phone Na. and e-mail)

Re Sustainability Limited

Dppisite Verdhman Chamtech Lid. Village Nimbus,

2.0, Rampur Sainia, Tehsll Dera Bassi, Distt. Mahali {Punjah.) 140507
E-mail - operationspwmp@esustainability.com

Contact No.: 5314260516

9. | TSDF Authorisation No. HMC/TSDF/ 2007-08/ F-4205

10. | waste Description Eveposahion femdne (37:20
Total Quantity T

11, i I 168 :?'Eﬁﬁ?:r

12. | Physical form . (solfd/seml- Solid/Sludgs/Oily/Tarry/Slurry/Liquid)
fn?f?ninﬂalt‘lmdh instruction and additional TS - M;h Dispusable/ Mask & Hwﬁm

14. | Generator's Certif ata

A -_f.-"-'|¥--!l;_- [ {'Ft.'.f:*r't'\:i\!.l ArEn | ] 'I'--r-
AQMS LITESCISNCES LG,
Vil Bondean, PO, Mnbarabous,

PR

™ S o el -
Erce e JO7E, [EQ) ilei

| hereby declare that the content of the consignment
are fully and accurately describad above the proper
shipping name and are categorized, packed, marked
and |abeled, and are in all respects in proper
conditens for transport by road according to

Name and stamp:

Signature;
v P ACumaly

applicable natonal government regulaaons.

Month Dz Year

4B Transporter acknowl

E-;.eiﬂt of Hazardous Waste

.\ E N )
Mame and shmp:{;‘? Uit \B ture:
@ Pwmp |= %

Month

1wi|

i
16. | TSDF Operator'sc %ﬁ%ﬂpt of hazardous and other Waste

L0
Name and stamp: ~S0rBnS g

E-t-r AKUMmS |

NOTE : Please Atach Comprehensive Analysis Report Photocopy

B men |

COPY10f7

]

¥ hite Capy

"'Té'B& Forwarded To The PPCB / Pﬁ: By The Occupier.
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FORM - 10

(See Rule 19 (1)

6 139

Rev.No.-002
Dated:-22 April,2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generator's name and malling address
i (including phone no.) -
Akums Lifsscisnces Lid
E.ma“ |B_:- _“_l Sun : P.r' a-l-. ..IJ.u._Iq__-—::_-. -
PWMP Membership No.:- q_ o F) BDIA
2. | Generator’s authorlsation No. ““iﬂ ) ﬁ‘“h"}l‘m ki rlj_‘" E{ q_f ;23
3. Manifest Dn:um&nt No. 4 4 4 1 E
4. | Trasporter’s name and address: Re Sustainability Limited
(including phene No. and e-mail) Oppisite Verdhman Chemtech Ltd. Village Nimbua,
. P.0. Rampur Sainia, Tehsil Dera Bassi, Distt. Mohall (Punjab.) 140507
E-mail ;- services. pwmp@resustainability.com
Contact No.: 9781124224
5. | Types of Vehicle (Trusck/Tanker/Special Vehicle)
6. Transporter's registration No. HMC/TSDF/ 200708/ F-4205.
7. | Vehicle registration No. F" B 65 F 17 fo
8. | TSDF Operator’s name and mailing address Re Sustainability Limited
{including phone No. and e-mall) Oppisite Vardhman Eiemteithv e, Village Nimbua,
PO, Rampur Sainia, Tehsll Dera Bassl, Distt. Mohall (Punjab.) 140507
E-mail ;- operationspwmp@esustainabiiiiy.com
' Contact No.: 9914260516 [
9, TSDF Authorisation No. HMC/TSDF/ 2007-08/ F-4205
10. | Waste Deseription (V2 Bhoer) i it £271.7)
Total Quantity i i '
1. o A3 brkem
| 12. | Physical form. ($otid/Semi- Solid/sludge/Oily/Tarry/Slurry/Uquid) .
— fﬁfﬂﬁ;&“ﬂ?“"ﬂ Instruction and additional Use NbseWask, thbﬂﬂi]‘duil_: & Hand Gloves
14. | Generator’s Certif ate | hereby declare that the content of the consignment
are fully and accurately described above the proper
shipping name and are categorized, packed, marked
Alorins s § 25 s - and labeled, and are in all respects in proper
sasLile Liicsciences Lid conditons for transport by road according to
v Sodien PO ek et __applicable natonal government regulaaons.
MNa nd :tg ¢y I55E (Fi) PYDIA M/%—l/& Month Day Year
_ U JActom o0 A AEAR
15. | Transpo % owledgment of recelpt of Hazardous Waste
Nare ij Signature: Month D Year
/ ?ixj’ Junit 502 - R
: J fE) —
16. Ef@i{hﬂtﬂﬂ /l;tiﬂg acatioor recelpt of hazardous and other Wasta
Name dridstamp)~ Signature: Month Day Year -
bt ‘ o -
T'LTT.'.;-. .Lll.:...._..L.;JI-.Q:. J' m M—
NOTE : Please Atach Comprehensive Analysis Report Photocopy c&@@ o CoPy1of7
White Copy "1 7o0'8¢ Forwarded To The PPCB / Fc;c By The Occupier.




FORM - 10D

(See Rule 19 (1)

177 e 140

Rev.Mo.-002
Dated:-22 April, 2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

r Generator's name and malling address

i (including phone no.) Alkums Lifesciences Lid.
£-mail D S ) D r_.r "
PWMP Membership No.:- ~
2. | Generator’s authorisation No. JMb.O_le_:l ﬂ%a&fmnﬂ ~2306 83133
3. Mantfest Document No. 443 13
4, | Trasporter’s name and address: Re Sustainability Limited

(including phone No. and e-mail)

fincluding phone No. and e-mall) Opplsits Vardhman Chemtech Ltd. Village Nimbua,
’ P.O, Rampur Sainia, Tehsil Dera Bassi, Distt. Mohail (Punjab.) 140507
E-mall :- services pwmp@resustainability.com
Contact No.: 9781134224
L .v“'ﬁ
—w. | Typesof Vehicle (Truck/Tenker/Special Vehicle)

6 | Transporter’s registration No. HMC/TSDF/ 2007-08/ F-4205.

7. | Vehicle registration No. PB ﬁ S F I#79

8. | TSDF Operator’s name and maifing address Re Sustainabiiity Limited

Oppisite Vardhman Chemtech Ltd. Village Nimbua,

P.0. Rampur Sainta, Tehsll Dera Bassl, Distt. Mohall (Punjab.) 140507
E-mall - operationspwmp@esustainabillty.com

Contact No.: 9914260516 f

9, | TSDF Authorisation No. HMC/TSDF/ 2007-08/ F-4205

10, | Waste Description (ol Hooe) bvq,:bofd.ﬂ'f on Reselle (3733
n | . 6-245m

12, | Physical form {Sulldﬂeml- Solid/Sludgs/Oily/Tarry/Slurry/Uquid) .
35, 1] Sphdu heoieg Rimaean o additional Use Nose Mas, ni_spmhle”ﬁ;ﬂ: & Hand Gloves

-Td. Generator's Certif ate

| hereby declare that the content of the conslgnment

are fully and accurately described above the proper
shipping name and are categorized, packed, marked
and labeled, and are In all respects in proper

Bagriden conditons for transport by road according to
gﬂ— applicable natonal government regulaaons.
Na . M Month Day Year
A ‘«‘“‘ — — (] EBER
15. Tramspurtu ackn Ben %i t of Hazardous Waste
Name and stam é?( g ) s Month Da Year
JasviR T% pwr )5) I RRE

16. | TSDF Operator’s &@m ceipt of hazardous and other Waste

Name and stamp:

Signature:

Month

) G

NOTE : Please Atach Comprehensive Analysis Report Fhotmwé&%

COPY10f7

White Copy

. ToBe Fumar:had To The PPCB / PL‘C By The Occupier.




1 78 CIN No. : LmE'ICH 1'9?&-?”..‘:!1?401

i -I"\..

Bkums Lifesciences Limited

A E.I.IEI'!'IIS A Subsidiary of AHURAS Drugs & Pharmacedticals 11d.)

Regd. Off. : Unit No. E3H, 3rd Floor, Godre| Eternta Commercial Complex,
Plot No. 70, Industrial Area, Phasa |, Chandigarh - 160 002
Ph. : +91 B7555 07983 E-mail ; info.api@akums.in

e

Akums/ETP/HAZ/Form10/72023/06 Date: 06/07723

The Environmental Engineer
Nodal office

Punjab Pollution Control Board
Muhali Punjab.

Subject: Submission of Hazardous Waste Manifest for Category 35.3.37.2 and 37.3

Dear Sir,
Please find enclosed herewith the copy of Hazardous Waste Manifest for category 35,3, 37.2 and 37.3

Sr.No Manifest No. Date Total Quantity
i 44338 26/062023 1,930 tons.
02 44359 26/06/2023 0400 tons

03 43772, 43774,43775, 43989,  14/06/23, 15/06/23, 15/06/23, [47.58 10ns

44252, 44256, 43967, 43999,  16/06/23/, 17/06/23, 20/06/23,

44000, 43971,43972, 43973,  21/06/23, 22/06/23, 22/06/23,

44310, 44313, 4431544402,  23/06/23, 24/06/23, 24/06/23,

: 26/06/23, 27/06/23, 28/06/23,
20/06/23.

This is for your information and records.

Thanking vou.

For Akums Lifesciences Litd.

B =eo .\
Authorized Signatory }/\4 ‘\b

W1

Fnel,
01) Manifest of category 35.3, 37.2 and 37.3

For Akums Lifesciences Lud.

L& <cor

Auth, Signstory

Unit | : Vill, Sundran, P.O. Mubarakpur, Tehsil Derabassi, Distt. SAS Nagar, Funjab - 140 201 (india)
Unitil: vnr Ehamraur:, PO. Jeoli, Tehs:l ﬂerabassi. Lalru, Distt. SASNa;ar Punjab - 140 501 {India)

@ ma R Pa A

I et L s L - v - [




— 179
FORM - 10 RevNo.-002
(See Rule 19 (1) Dated:-22 April, 2016

MANIFEST FOR HAZARDGOUS AND OTHER WASTE

Generator’s name and malllng address

{Including phone No. and e-malil)

L (including phone no.) A4XUmS [ fgeia: Aces T
Vil e v et O
£ "ot ED1 bt
E-mail ID:- De +(P5 ) 2:DIA
PWMP Membership No.:- g
Generator’s authorlsation No, () ) ﬂ il H!*F::b' o 376 {Fg,fy_’_?j
Manifest Document No. inn
g LS r—
Trasporter’s name and address: Re Sustainability Lln'ﬁ'-réé‘
(including phone No. and e-mail) Opplsite Vardhman Chemtech Lid. Village Nimbua,
' F.0. Rempur Sainia, Tehsll Dera Bassl, Distt. Mohall (Punjab.) 140507
E-mall :- services.pwmp@resustainability.com
Contact No.: 9781124224
B Types of Vehicle (Truck/Tanker/Special Vehicte]
6. | Transporter’s registration No. HMC/TSDF/ 2007-08/ F-4205
7. | Vehicle registration No, PR 65 F |t Ko
8. | TSDF Operator's name and mailing address Re SUSfﬂMGb““’Y Limited

Dppisite Vardhman Chemtech Ltd. Village Nimbua,

P.O. Rampur Sainia, Tehsil Dera Bassi, Distt. Mohali {Punjab.) 140507
E-mall :- operationspwmp @esustalnability.com

Contact No.: 9914260516

(MT)

9, TSDF Authorisation No, HMC/TSDF/ 2007-08/ F-4205
10 | WasteDescipton I\ {hoy) nmk,nm&..‘_ il (3F3)

12. | Physical form .

[ShﬂﬂﬁemhSﬂiidjsludgefuﬂ',rmrrﬂﬂuwmqufd] :

Y. | Special handling instruction and additional
Information

Use Mo Mask, Disposable Mask & Hand Gloves

14, | Generator's Certif ate

T 9
= = 1 e
Al {L ms Lifssciences Ltd.
Vill. Sundren, 2.0, Mubsratp,
L 1_5!'\"‘1'

I hereby declare that the content of the consignment
are fully and accurately described above the proper
shipping name and are categorized, packed, marked
and labeled, and 4re in all respects in proper
conditons fur transport by road according to
Ipp!ll:able namnal government regulazons.

Hmand mmp {f , ﬁ Signatura:

aé) w

@ GLGE

r 15. Tmmpnrheruknnwledx‘lem‘nf recelpt of Ha:ardmlrs_ Waste

Hamn and Ile \ Signature: Month [ﬁj’] Year
16. | TSDF Ope 1 I&Zﬂ Mw receipt of hazardous and other Waste
Name and' Signature: Mo tﬁ
Bjﬂmt*"“ ¥ For Aku Sl 11 141 5 ﬁ] N
OTE : Please Atach Comprehensive Analysis Report Photocopy ﬁr e CoPYiof7

Fa|

White Copy

To Be Forwarded To The PPCB / Ptc By The Occupler.

_ﬂﬂ_.




180 343
] FORM - 10 Rev.No.-002
{See Rule 19 (1) Dated:-22 April, 2016
" Generator's name 2nd malling address
) v e T
{incleding phene no.) Aloms Lu ﬂ: S h.:‘ “E-—-t-.
E-mall ID:- "'“"‘LES ;"11_' i : ﬁ;.] FIDIA
PLVMP Mambership No.:- q_q_
2. | Generator's authorlsation No. A E Bie) E' !2 tihee e 226482
. r
3. Manifest Document No. . 4431d
a, | Trasporter’s name and address: Re Sustainability Limited
(including phone No. and e-mall) Ooplsits Vardhman Chemtech Ltd. Vilizge Nimbua,
' P.D, Rampur Salnta, Tehsil Dera Bassi, Distt. Mohall (Punjab.) 140507
E-mall :- services.pwmp@resustzinahility.com
— Coniact No.: 9761124224
5. | Typesof Vehicle (Truck/ Tarker/SpecksT Vehicle)
5. Transparter’s registration No, HRAC/TSDF/ 2007-08/ F-4205
7. | Vehicle registration No. FPB £8 F 1779
8, | TSDF Operator's name and mailing address Re Sugtg]nqb][]fy Limited
(inclecing phone Ho. and e-mall) Opizite Vardhman Chamtech Led, Villaga Nimbua,
P.0. Rempur Sainia, Tehisll Dera Bazsi, Distt. Mohali (Punjab.) 140507
E-miall :- operationspwimp Sesustzinebiliny.com
. Cont=ct Mo.: 9914260516 |
g9, TSOF Authorlsation Nao. s HMC/TSDF/ 200705/ F-4205 ]
10. | Waste Description [ mﬂl.ﬂ\-ﬂi ) }Cul&ﬂ.hn' @“[Lﬁi ( 942)
Total Quantity '
11,
() SR
12, | Physical form ($olietfSemi- Solid/Studga/Olly/Tarry/Slurry/Uquid) |
13, | Special handling Instruction and additional ;
T Use NoseWiask, Disposable #1885k & Hand-Gloves
14, | Generator's Certif ate V hereby declare that the content of the consignment
are fully and accurately dascribed above the proper
shipring ?aé“ and are categorized, packed, marked
r Haemimstnga T 20 and labsled, and are in all respects in proper
A—k'uj‘:m [:”'":‘-f ':*":'_ %::'i_,___‘l"'”' ' condizons for transport by road according to
Vill. Sandran, FO. Rluscrasmi, \ applicable natonal government regulaaons.
Nameand stamgi —— "~ Signature: .4
I Mu¥esh §)y ) @
15. | Transporter acknodaRe oA be .
Name and SR | ( PWMP %) Signature: Manth Year
- -
B o\ Nimbua /&) T @?ﬁ 5o
16. | TSDF Operator's )fr:elpt of hazardous and other Waste
Name and stamp: Signature: Year
.I-I.ﬁf AKUme s u.“ [ ¢4 ﬂ ’!E_E!ﬂ ]
_}'JDTE ! Please Atach Comprehensive Analysis Report Photocopy é&?@" 7 il
e :
White Copy To Be Forwarded To The PPCB / PCC By The Occupler,




181 144
FORM - 10 RewNo.-002
(See Rule 19 (1) Dated:-22 Aprll, 2016
Generator's name and mailing address T - e
% (including phone no.) Akums Lifesciences Lid.
fill, Sundezn, PO, Mt arg=,
E-mal D= Derzbassi, (Pb.) INDIA
PWASP Membership No.:- Qr q_ h
2. | Generator's authorisation No. Alblies Bhlircho v :if’?sﬂlég 123
: 'l ¥ :
3. Manifest Document No.
4, | Trasporter's name and aderess: Re Sustainabillity Limited
(Including phone No. and e-mafl) Cppleite Verdhman Charatech L, Villaga Nimbua,
. R.O. Rampur Sainia, Tehsil Dera Bassi, Distt, Mohall {Punjab.) 140507
E-mail - services pwmog @resustainability.com
Cormtact No.: 9781124224
Types of Vehicle (Truck/Tanker/Special Yahich)
B. Transporter’s registration No. HMC/TSDF/ 2007-08/ F-4205.
7. | Vehicle registration No. Fﬂffﬂf?r-}q
8 TSDF Operator’s name and mailing address Re Sustainability Limited
(including phone No. and e-mail) Opplsite Verdhman E!-.aemftéclthy Ltd, Village Nimbua,
RO. Rempur Salnfz, Tehs!ll Dera Bassl, Distt. Mohall {Punjab.) 140507
E-mall ;- coersticnipwmpSesustainabilitycom
o Contact Mo, 8914260516
9, TSDF Authorisation No. HEIC/TSDF/ 2007-08/ F-4205
10, | Waste Description M{Jﬁ) Ly, (32.2)
11. Tma;;uﬂanﬁty ?'jSS: ,_.}m
12, | Physlcal form (Sel4ei7Semi- Solid/Sludge/Oily/Tarry/Slurry/Uquid) .
* Spacial handling Instruction and zdditicnal aF
;| ilatmetion Use Nosé-MatX, Dispossile tMask & Hand Glovls
14. | Generator's Certif ate I hereby declare that the content of the consignment
are fully and accurately described above the proper
shipging name and are categorized, packed, marked
i e e B 1. and labeled, and are in all respacts in proper
S KUMS L,MFSC.th--.-S . canditons for transport by road according to
Vill, Sundzn, PO, Mubanscpur, applicable natonal government regulaaons.
Name ond 513'1':]: ):zmnﬂ- Signature: M3> tonth Year
| MGt g ir P v 39
15, Tmmpnrhrackn%@@mm of Hazardous Waste :
Name and stamy:® 3| ﬂmum”ﬂm%ﬁ Month Year
(o )2 R oLim
16. | TSDF Operator's acatl /T;émpt of hazardous and ather Waste
.m“"
Name and stamp: LoermS signature: Manth
: = EoeAlumel

NOTE : Please Atach Comprehansive Analysis Report Photocopy

COPY101f7

' White Copy

Forwarded To The PPCB / pCC By The Qccupier,




g 182 145
FORM - 10 T
(See Rule 19 (1) Dated:-22 April, 2016
Generator’s name and mailing address . 4 A
* (Including phone no.) AKUMS Lifesciences Lid,
Wiil, Sund i, RO, % "'_'__h_':.iJrr
E-mall 1D~ Deiatoe+i, (Pb.) INDIA
PWMP Mambership No.:- 2 ca
2. | Generator’s authorisation No. qq_ ﬂ&hl ) é“, J!]h' e 2304731193
3 Manifest Document No, 4 g 3 ] D
4. | Trasporter's name and address: Re Sustainability Limited
{including phone No. and e-mall) Oppisite Vardhman Chamiech Ltd. Villsge Nimbua,
' P.0. Rampur Sainia, Tehsil Dera Bassi, Distt. Mohali (Punjab.} 140507
E-mizll ;- services. pwmp@resustainabllity.com
[~ Contact No.: 3781124224
[ 5. | Types of Vehicle (Truck/Tanker/Special Veniele)
6. | Transporter's registration No. HMC/TSDF/ 2007-08/ F-4205
7. | Vehicle registration No. PBES F 130
8. | TSDF Operator's name and mailing addrass Re Sustainability Limited
(Including phone No. and e-mail) Cpzisite Vardhman Chamtach Ltd. Village Nimbus,
P.0. Rampur Salia, Tehell Dera Bassl, Distt. Mohall (Punjab.) 140507
E-mall :- operztionspwmpB esustainabiiity.com
Contact No.: 5914260516
g, TSDF Authorisation No. i ; HMC/TSDF/ 2007-08/ F-4205
20. | Wit Description L_,..Q_L,..Hw ) Eu £29.3)
Total Quantity
11. e
v . CFc . )
12. | Physical form . (5olid/Semi- Solid/Sludge/Oity/Tarry/Slurry/Liguid)
33, | Secial handling instruction and additional Usa Nosa Mask, Disposable Masi & Hand Bloves
14. | Generator's Certif ate | hereby declare that the content of the consignment
are fully and accurately described above the proper
Al shlg;.g:g Eﬁ‘ﬂ& and are categorized, packed, marked
xums Lifeg neee T pd and lab and are In all respects in proper
Sund, ,,.FIE ;- ﬁE Lid. conditons for transport by road according to
Wil an, PO, My ki
Fharto _; e Ay applicable natonal government regulaaons,
Nameand stamp: ngnatu Month Year
Hukesh €] rph ps G0~ G Eriaa
15, | Transporter a;k@m@?f receipt of Hunrd ous Waste :
Name and : _Unit z) Signature: ARG E Month Year
T e | - ol g Lbm
16, | TSDF receipt of hazatrdous and other Waste
Name and s'.am;: Lo Signature: Muntﬁ Da Year
NOTE : Please Atach Comprehensive Analysis Report Photocopy 2\ Sﬁ(’ﬂ” 8 gy
White Copy 70 B2 Féfirarded To The PPCB / pec By The Occupier.
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FORM - 10

(See Rule 19 (1)

MANIFEST FOR HAZARDOUS AND OTHER

146

Rev.No.-002
Dated:-22 April,2016

WASTE

Generator’s name and mailing address

L (including phone no,)

: i
ﬁ CUEGE | e Ares
Sl A A gl o (Y, F o il

E-mail ID:-

PWMP Membership No.:-

2o

Will, S

Emifaas

[ i, S

2, Eenmtqr’s authorisation No.

9

o, 425483177

"
a

3. Manifest Document No.

IE'L;J]M;P; J
113 9 r{!ti

4. Trasporter’s name and address:
{including phone No. and e-mail)

Re Sustainability Limited

Dppisite Vardhman Chemtech Lid, Village Nimbua,

P.0. Rampur Sainia, Tehsil Dera Bass, Distt, Mohali {Punjab.] 140507
E-mall - services.pwimp@resustainabllity.com

Contact No.: 9781124224

5. | Typesof Vehice (Truck/Tanker/SpecialVetiitle)

__6 | Transporter's registration No. HMC/TSDF/ 2007-08/ F-4205
7. | Vehicle registration No. FJ i; E ot F | ’.,L gv‘o
B. TSDF Operator’s name and mailing address Re Susta il'lﬂbﬂi‘hf Limited

(including phone No. and e-mall)

Cppisite Vardhman Chemesch Lid. Village Nimbir,

0. Rampur Sainta, Tehsil Dera Passl, Disit, Mohall (Punjab.) 140507
E-mall :- operationspwimp & esystsina bifity.com

Confact No.: 59142605516

9, | TSDF Authorication No,

HMC/TSDF/ 2007-08/ F-4205

10._ | Waste Description @ SMock) Fuahor b febidee 22.2)
11, | Total Quantity i )
(v1) f.q {o ()
12, | Physical form {salmﬁem;-Sniiﬂ;smdgemiwTam,r,fs:umfuqum;
13, iﬂ;ﬂla! h;zl':.ld”l'bﬂ Instruction and additional Use NU&E’MES]{, DE'P’E&‘HEFMES!I B HEMQ'I'ES
14, | Generator's Certificate I hereby declare that the content of the consignment
are fully and accurately described above the proper
~A \1 s s s o shipping name and are categorized, packed, marked
' AL 1 3T8e0iences Lid, and labeled, and are In all respects in proper
Viil, Smdoan, PO Muh oo conditions for transport by road according to
Pamkasf (Fat BIotA \ applicable national government regulations,
Name and stamp: Signaturn: wi - Month Du Yoar
x et Bl @9 [Reag
15 Tralupq_r@j@: ! nt of receipt of Hazardous Waste
Name and.stagtipl, |\ 2= Slgfum: Month Da Year
o :
Jeebrighee )2 Bl Rhkm
3 ot : :
_‘15_ TSDF ”P‘iﬁ-&f"” ce‘ﬁﬁaﬂﬂuﬂ for receipt of hazardous and other Waste
Name and stamp: ngritg{tgr:q:, - Year

NOTE : Please Atach Comprehensive Analysis Report Photecopy Auth,

S TEe

mna [':IJ'_'_.'

To Be Forwarded To The PPCB / PcC By The Occumi.r,

l White Copy
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184
FORM ja 10 Rev.No.-002
(See Rule 19 (1) Dated:-22 April, 2015
Generator's name and mailing address
L (including phone no.) dinums L et mees v
E-mal 10> Dertess, ) tenty,
PWMP Membership No.:- qﬂf\
2. | Generator's authorisation No. ’l'}- Pf'_",‘ B.Ljffl gy I ” g beovas 05 ﬁfj“aﬂ :'}3
ry ~ i
3. | Manifest Document No, 439"/ 2
4, | Trasporter’s name and address: Re Sustainability Limited
including phone No. and e-mail) Oppisite Vardhman Chemtech Ltd. Village Nimbua,
P.O. Rampur Sainla, Tehsil Dera Bassl, Distt. Mohali (Punjab.) 140507
E-rmall :- ;ervke:,pmnp@mmtalnmlllw.cnm
Contart No.; 57811247224
el
Types of Vehicla tTructhankerfSpe:Ialf‘;h}:Ie]
| & Transporter’s registration No. HMC/TSDF/ 2007-08/ F-1205
7. | Vehicle registration No, PEES Flae
-3 TSDF Operator's name and mailing address Re Su sfuinubﬂﬁv Limited
(including phone No. and e-mail) Oppisite Vardhman Chemtech Lid. Village Nimbua,
P:0. Rampur Sainla, Tehsil Deara Dassl, Dislt. Mohall [Punjab,) 140507
E-mmall =- eperationspwmp@esustainability.com
Contact No.: 99142605515
9, TSDF Authorisation No. HMC/TSDF/ 2007-08/ F-4205
10. | Waste Description C ola i) Fopdabin Puidet € 3.9
1 Total Quantity /
() 2 8lv (1)
12, | Physical form (Bokid/sem|- Solid/Sludge/Olly/Tarry/Slurry/ Liguid)
13. | Special hindﬂng instruction and additional
4isshas sk Use Nose-Mask, Disposable Mask & Harki Gloves
__<A. | Generator’s Certificate | hereby declare that the content of the consignment
are fully and accurately described above the proper
shipping name and are categorized, packed, marked
v L and labeled, and are in all respects in proper
Hiumg I o signoes T o conditions for transport by road according to
Vil Qrdovn any gy o o oole % | applicable national- government regulations.
Name and StampEc:et-coi o4 ) pepeSignature: WA Month D Year
L. ]
15. | Transpo ent of receipt of Hazardous Waste
Name and star] ature; Month Da Year A
M i colNeG g
16, | TSDF Operator's mr@aﬁun for receipt of hazardous and other Waste
oy ;
Name and stamp: Signature; Maonth Dz Year
ALLD]
rFor A v LI Wi

NOTE : Please Atach Com prehensive Analysis Report Photocopy

(:\;,gv‘_e@au EDP‘H.GI‘?J

"o BeForwarded To The PPCB / PCC By The Oceumi. ¢ i

White Copy
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FORM - 10

(See Rule 19 (1)

148

S e

Rev.No.-002
Dated:-22 April,2018

MANIFEST FOR HAZARDOUS aND OTHER was TE

Generator’s name #nd malling address

(Including phone No, and e-mail)

L (including phone no.) . 2 . ”
£XUms Lifasciene S Lo
E-mall ID:- Vill. Sandren, PO, Mot o
Degrbo=zi (f8.) INDs
be - .
1 PWMP Mem rship No lq_ .
[ 2. | Generator's authorisation No. 5 B A LAAL; i 3%
=y
3. | Manifest Document No, 43971
4. | Trasporter's name and address; Re Sustainability Limited

Oppisite Vardhman Chamiech Lid, Village Nimbua,

RO, Rampur Sainia, Tehy)| Dera Bassl, Distt. Mohali (Punjab.) 140507
E-mall - Hﬂﬁmpmp@imum!mbiﬂmmm

Contact Ng.: 3781124224

(Including phone No, and e-mall)

5. Types of Vehicle [TruckaanherfSpe:Fa(fwﬁlqu )
T 6 | Trnsporters registration No, HMC/TSDF/ 2007-08/ F-4205
7. | Vehicle registration No, PE £SF | 780 B
' TSDF Operator's name and mailing address Re Sustuinubﬁify Limited

Oppisite Vardhman Chemtech Lid. Villaga Nimbusa,

Q. Rampur Salnis, Tehsl Dera Bassi, Distt. Mahak {Punjab.) 140507
E-mafl = g perationspwmp @ﬂumhahdrmmm

Contact Mo, 59142805518

|_9. | TSOF Authorisation Na. HMC/TSDF/ 2007-08/ F-a205
10. | Waste Description :C nuliiﬂ,rj—h) F Unpﬂ A !!’.’H L (5D }’ 2 )
1 Total Quantity _ h

12, | Physical form

($omid/semi. sulws:udgefolryﬁ?mfsﬁ;rwjumd;

13, | Special handl| ng instruction and additional
Information

Use Ndsertifask, Disposable-wask & Hand Gigves

14, | Generator's Certificate
o
Akunis Lifedlerfes L,

Vil Bsnita= PO Mubarstpyr,

o TR, S

I hereby declare that the centent of the consignment
are fully and accurately described aboye the proper
shipping name and are categorized, packed, marked
and labeled, and are in all respects In proper
conditions for transport by road according to
applicable national- Eovernment regulations.

=8 T_'\l.“li_ﬁ
Name Wi e Signature:
. a -

15,

Name and stempez= Signaturo:

Month Da Yoar
ent of receipt of Hazardous Waste
Month

Da Year SEE
RT3 IR

Name and stam [iE Signatura:

i

J s 1:* - - = v
16, [ TSDF ﬂpﬁtuﬁ carﬂﬁcaﬂup for receipt of hazardous and other Waste

For Akums

Month Da Year

NOTE : Pleasa Atach Comprehensive Analysis Repart Phamcap'y 2 +§

[ E58 | h:
L COPY1 Uf?j

J White Copy

i

Si=cov
To Be Forwarded To The PPCB / pee By The Occumi, » |

L]
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FORM - 10 R0

(See Rule 19 (1) Dated:-22 April, 2016
Generator’s name and mailing address
1 {Including phane no.) Aimimme T ifeoninnces T o
E-mall 1D:- ViR Sy V. Oy N S
Dinpesaae L0 LA LLA
PWMP Membership No,:- q_q_
p Generator’s authorisation No. qq_ ﬂ i“ 7 ”E ! , Agﬂ ,E QE ,Zg
3. | Manifest Document No. 44000
4, | Trasporter's name and address: Re Sustginubl[ﬂy Limited
{including phone No. and e-malil) Oppisite Vardhman Chemtech Ltd, Village Nimbua,
P.0. Ramypur Sainia, Tehsil Dera B3], Distt. Mohali (Punjab.) 140507
E-mail :- services pwmp@resustainability.com
Contact No.: 97811242324
5. | Typesof Vehicle (Truck//Tanker/Special Vehidte)
6. | Transporter's registration No. HMC/TSDF/ 2007-08/ F-4205
7. | Vehicle registration No. p B L¢ F .fq_q_q
8. | TSDF Operator’s name and mailing address Re S'ustcinqbilify Limited
(Including phone No. and e-mail) Oppisita Vardhman Chemiech Lad. Village Nimbua,
Pi0. Rampur Sainia, Tehsil Dera Bass), Disit, Mohak [Punfab.) 140557
E-mall - operationspwmp@esusiainabiity. com
: Contact Mo.: 99142605516 i
g, TSDF Authorisation No. F HMC/TSDF/ 2007-08/ F-4205
10, | Waste Description r"mﬂﬁ Hoek ) Elluﬁﬂ b fdidw C23.72)
Total Quantity =
11
o I 448 (m7)
12. | Physieal form : (SOTa/Semi- Solid/Sludge/Oily/ Tarry/Slurry/Liquid)
13. fﬁﬁa?ﬁ?d"“ instruction and additional Use Nose Mask, DisposabldWask & Hand Gloves
14, | Generator’s.Cortificate I hereby declare that the content of the consignment
: are fully and accurately described above the proper
shipping name and are categorized, packed, marked
and labeled, and are in all respects in proper
conditions for transport by road according to
Alnimae [ ifannioeans T 2.9 \|__applicable national government regulations.
Name and stamp;_ "~ J“'*‘“'ﬁ’i“hﬁw Meonth D Year
Jris eI T, P, et mesty UM E& :
. H ko fr;fﬁﬁ“:a o @ L
V. - r
15. | Transporter 'a:tnoaﬂie' ment of receipt of Hazardous Waste
. 1
Name and star_i;rﬁ."'"“ g') Signatufo: Month
o | whi 7 .xJ ) @
16. | TSDF Operatar's :ﬂ;ﬂﬁﬁﬂan for recelipt of hazardous and cther Waste
Name and stamp: : Signature: Month D Year
Eor Alkome T -~, = [ 15 @ ﬂﬂr.!i.]
NOTE : Please Atach Comprehensive Analysis Report Phatocopy _ [&g -,___E M Y1087

: ATuL o EITaTn
White Copy To Do Forwarded To The PPCB / PCC By The Occuni.r.




MANIFEST FOR HA
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FORM - 10

(See Rule 19 (1)

150

Rev.No.-og2
Dated:-22 April, 2016

ZARDOUS AND OTHER WASTE

Generator's name and mailing address
L (including phone no.) Alrreman ¥ "o N ETOES e
E-mail ID:- Vil Sundhor vy
PWMP Membership No,.- r':]_"l
2. | Generator's authorisation No. ok A o R ) 7
T <
3. Manifest Document No. 10
4, | Trasporter’s name and address: Re Sustainability Limited
(including phone No. and e-mail) Oppisite Vardhman Chemtech Ltd., Village Nimbua,
P.0. Rampur Sainla, Tehsi Dora Baszl, Distt, Mohall {(Punjab.) 140507
E-mall - services, pwmp Sresustainablitty.com
Contact Ne,; 5781124224
5. | Types of Vehicle ["Tru:kﬂfankﬂsﬂpetiﬂ.wﬁ:re}
T & Uirespotes registration No. HMC/TSDF/ 2007-08/ F-4205
7. | Vehicle registration No. Pﬂ ACE q.':l q
8. | TSDF Operator's name and mailing address Re SUSI‘Ufﬂﬂbﬂﬁ‘y’ Limited
(inciuding phane No. and e-mail) Oppisite Vardhman Chemtach Ltd. Viltage Nimbus,
0. Rampur Sainia, Tehsi Dera Bassi, Disit. Mohalj [Punjab.) 140507
E-mail :- opara tionspwm P@esusiainability.com
Cantact No.: 591426085515 t
9. | TSDF Authorisation No. | HMC/TSDF/ 2007-08/ F-4205
10. | Waste Description (ald thed Evsholobe, Sodida [(23.2D
: Total Quantity
ill
) 3 4s (M)
i oy =
12. | Physleal form {§sll-:b‘$§m1— SuIEdISJu:Igefﬂfl'vﬁarrvfslurr\,rfllquidj
| 13. el handling instruction and additional Use Nose Mirsk; DisposabldWiask & Hand alsves
ormation
o, Generator's Certificate I hereby declare that the content of the consignment
T’ are fully and accurately described above the proper
g . shipping name and are categorized, packed, marked
' M F 1iS50iancug Tt and labeled, and are in all respects in proper
J conditions for transport by road according to
applicable nationgl government regulations,
Name and stamp; ApihSignatyre: (1 Month D Year
ey s RN WINS Ef  prii
- TR ] |
18, ﬁnnspﬂr:&er,gtknﬁwiqd'\ﬁaent of receipt of Hazardous Waste
) -
—tir—— -
Nameand stamp:,, = Signature: Month Da Year ,
16. | TSDF upar{tgr‘f cglfﬁhc:'aﬁnn for receipt of hazardous and other Waste
Name and stamp: Signature: lMonth Da Yoar
SO 1 PO 1 M a3
NOTE': Please Atach Comprehensive Analysis Report Photocopy H i l oo ?J

I White Copy

To Be Fo ﬁ&rﬂﬁﬁeﬂﬁl?ﬁe PPCB / PCC By The Drcup],,r._f
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e e FORM - 10 Rev.No,-002

(See Rule 19 (1) Dated:-22 April,2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generator's name and malling address
L {including phone no.) k
Axums Lifssciences Lid
E-mail ID:- VL Sudeem, PO, Muborstony,
» Dhimrmtem 22 -
PWMP Membership No.:- (’l’)ﬁ Le=za, (05,) INDIA
2, | Generator’s authorisation No. ’:}Q, J{},Hﬂi ol m};ﬁﬂu?" .:‘:t?k Y. 2 20 }} 21122
3. | Manifest Document No. A39Y ¢
4. | Trasporter’s name and address: Re Sustainability Limited
(including phone No. and e-mall) Oppisite Vardhman Chemtech Ltd. Village Nimbua,
P.0. Rampur Salnla, Tehsil Dera Bassi, Distt. Mohali (Punjab,) 140507
E-mail :- services pwmp@resustainabllity.com
Contact No,: 9781124234
5, | Typesof Vehicle (Truck/Tanker/Special Vehicle)
6. | Transporter's registration No. HMC/TSDF/ 2007-08/ F-4205
7. | Vehicle registration No. PpicF Iy
8. TSDF Operator’s name and mailing address Re Sustuinclbilify Limited
{including phone No. and e-mall) Oppisite Vardhman Chemfech Lid. Village Nimbua,
.0, Rampur Salnia, Tehsif Dera Dassi, Distt, Mohafl (Punjab,) 140507
. E-mall - operationspwmp @ esuslalnability.com
' Contact No.: 99142605516
g, TSDF Authorisation No. ) HMC/TSDF/ 2007-08f F-4205
10, Waste Dr.:rlpﬁun "(- G&L‘\. AJ(U{E-__\ F U a.ﬁ)_nli A’hﬁ LU:I"JJJ_ r?-l‘}’)
Total Quantity
1.
| 9. g (1)
12, | Physical form - (Sbtid7Semi- Solid/Sludge/Oily/Tarry/Slurry/Liquid)
13, | Special handling instruction and additional =
I:f:rrnaﬂun Use Nose Mask; Disposable Mask & Hand Gloves
r—M. Generator's Certificate | hereby declare that the content of the consignment
are fully and accurately described above the proper
shipping name and are categorized, packed, marked
and labeled, and are In all respects in proper
- . conditions for transport by road according to
For Akums Llfﬂﬁitﬁﬂﬁg Itd M @pplicable national-government regulations.
Name and stam = L5 % Signature: UL Month D Yoar
xﬁa'blﬂ = Eﬁ “H
Ty " ADTH B E=lame S S
15. | Transpdrter adﬂl’uw\f‘o‘@tem of rg::g‘ipst‘ S HaZArdous
ﬁW“P
Nape anid :I-nmpuy"? Signature: Month D Year
16, | TSDF Oper3tor's curfification for receipt of hazardous and other Waste
Name and stamp: Signature; Month Da Year
afl)  GLT
: =o'V,
NOTE : Please Atach Comprehensive Analysis Report Photocapy egg}?" 5 COPY 1087
White Copy To De Forwarded To The PPCB / PCC By Tha Deeuni.r,




189 . _ 152
FORM - 10 Rev.No.-002 -

(See Rule 19 (1) Dated:-22 April, 2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generator’s name and mailing address

% (including phone no.) Akums Lifssciences Lid.
VilL Suadren RO, Mibzozbnur,
E-mall 1D:- ’ : Derebassi, (Ph,) INDIA
PWMP Membership No.:- Vi :
2. | Generator's authorisation No, ')_q_ A\ Mg o 4 MQ 'CIZ&J& e 2306100172
Manlfest Document No, 44256
Trasporter’s name and address: Re Sustainability Limited
(including phone No. and e-mail) Oppisite Vardhman Chemtach Ltd. Village Nimbua,
' P.Q. Rampur Sainia, Tehsil Dera Bassl, Distt. Mohall [Punjab.) 140507
E<mail ;- services, pwmp@resustainabllity.com
- Contact No.: 9781124224
5. | Types of Vehicle (Truck/Tanker/Special Vehicle)
6. Transporter’s registration No. HMC/TSDF/ 2007-08/ F-4205.
7. | Vehicle reglstration No. £8 {c G Yk
8. | TSDF Operator’s name and mailing address Re Sustainability Limited
{including phone No. and e-mail) Oppisite Vardhman Chemtech Ltd, Village Nimbua,
P.0. Rampur Sainla, Tehsil Ders Bassl, Distt. Mohall {Punjab,} 180507
E-mall ;- operationspwmp@esustainabllity.com
, Contact No.: 9514260516
g, TSDF Authorisation No. HMC/TSDF/ 2007-08/ F-4205
10. | Waste Description Lok M) | FundSbha, Pttt (23.7)
Total Quantity '
L [e.36S (mT)
2. | Physical form (sblid/SEm- Solid/Sludge/Oily/Tarry/Shurry/Uquid) _
1% fﬂd.l;;;;:-lﬂum Instruction and additional Usa Nose Mask, thﬂﬁbl! M'aslr& Hand-Gloves :
14. | Generator's Certil ate I hereby declare that the content of the consignment
are fully and accurately described above the proper
shipping name and are categorized, packed, marked
. and labeled, and are in all respects in proper
For Akums 1; fesciences Ltd, conditons for transport by road according to
i \_applicable natonal povernment regulasons.
Name and stamp: §i ture; : Month - | Da Year
i | e W s v
45, m%%ﬁmﬂﬂt of receipt of Hazardous ':l.fasta .
Name and Stamp: | ‘7 Sggtufe: Month Da
dimmoue S
e Sby BT
; s “!:—‘ =
16. | TSDF Opetitors Ceriif acatioor receipt of hazardous and other Waste
Nama and stamp: ' Slgnature: Month Da Year
For [Ie]., ] [OLGE

NOTE : Please Atach Comprehensive Analysis Report Photocopy

,\g{s—i&;}u COPY10f7

TTHT—Srr—— .
White Copy To Be Forwarded To The PPCB / PCC By The Occupler,




FORM-1D

(See Rule 19 (1)

190 J53

Rev.No.-002
Dated:-22 April, 2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generator's name and maillng address

(including phone No. and e-mall)

* (Including phone no.) Alaus Lifasciances Lid.
Wi oo PO, Muteoiane
E-mail ID:- Car* i, (Pb.) DA
PWMP M;.:mhershlp No.:- --1-' e -
Generator’s authorlsation No. 4 Hl"&:&@l @M DAED B2
1 L '
Manifest Document No. 44252
Trasporter's name and address: Re Sustainability Limited
(including phone No. and e-mail) Oppisite Vardhman Chemtech Ltd. Village Nimbua,
' P.O. Rampur Sainia, Tehsll Dera Bassi, Distt. Mohall (Punjab.) 140507
E-mall :- services.pwmp@resustalnabllity.com
Contact No.: 9781124224 s
| Typesof Vehicle {Truck/Tanker/Special Vehicle)
6. Transporter’s registration No. HMC/TSDF/ 2007-08/ F-4205.
7. | Vehicle registration No. /V{() VA EE {’
B. | TSDF Operator’s name and mailing address Re Sus‘ru]nubﬂlfv Limited

Oppisite Vardhman Chemtech Ltd. Village Nimbua,

P.0. Rampur Sainla, Tehsil Dera Bassi, Distt. Mohali [Punjab.) 140507
Esmail :- operationspwmp@esustainabllity.com

Contact No.: 3914260516

9, TSDF Authorisation No. HMC/TSDEF/ 2007-08/ F-4205

10. | Waste Description Evaporation Resmdue 252D
11 | Tl Qs T 1065T Ky

12. | Physical form ;snh’r'a;seml-suuu;slusge;mwmwfsrm;uwu} i
13, mdai har:lldmlg instruction and additional Use ﬂm‘ﬁ‘ﬁh Disposable ph{sk .& Hand ﬁlu"\fe{ |

=+ | Generator's Certif ate

brirne T 16 - :
Akums Liesciences [id

el bl

Vill. Sunt'=n PO 8 8Kapst

| hereby declare that the content of the consignment
are fully and accurately described above the proper
shipping name and are categorized, packed, marked *
and labeled, and are in all respects in proper
conditons for transport by road according to

; #pplicable natonal government regulaaons,

Name and Foc ;F-‘E.iﬂa‘um' Siﬁmm:
- i‘%‘—:-!-—-,_“”li" z#l ul‘ —_—
r e

\ Month Year
WL %
ﬁ Llo]2}2]

plagep |

] TR PR
15, hanﬁ n&nc;'hﬁ__d:ment of receipt of Hazardous Waste

Name and stamp: y; §.T Signature: Month Da
T T #
(N 09 Lo n*/ Salr [6]¢] @

Year
2{o[2]2]

16, | TSDF Wm?;%ﬁf acatioor recelpt of hazardous and other Wasta

Name and stamp: Slgnature;

Month

O

NOTE : Please Atach Comprehensive Analysis Report Photocopy

Year a
2lof2]2] ]

CoPY10f7

&%\E’@»

White Copy

To Be Forwarded To The PPCB / PCC By The Occupier




FORM - 10
(See Rule 19 (1)

191 154

Rev.No.-002
Dated:-22 April,2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generator's name and malling address

. (including phone no.) Alas ns Lifesciences
Vi, tram, RO, Mabzskpug,
E-mall 1D;:- i.}t':'.' rsaf (Ph) INDIA
PWMP Membership No.:-
2. | Generator's authorisation No, +4 %‘Mlu] ﬂ-f;}ﬂ)cad'rmna 2304838132

3 Manifest Document No.

4o g5

a, Trasporter’s name and address:

o s 'i'-—-— ke
Vil S il il M pi SO

;T‘.alr.'_"_'; ._Il {r b,‘ :|_ r:lJﬂi

{including Ehnm Nn,qrrﬂ éMaillninnoes | Wers W

Re Sustainability Limited
Oppisite Vardhman Chemtech Ltd. Village Nimbua,
P.0. Rampur Sainia, Tehsil Dera Bassi, Distt. Mohall {Punjab.) 140507
E-mail :- services. pwmp@resudalnability.com
Contact No.: 9781124224
f'...-q

Types of i‘ehir.lr.

{Truck/Tanker/Special M""Ei'llcle:l

Transporter’s registration No.

HMC/TSDF/ 2007-08/ F-4205

Vehlcle registration No,

PLLSF 199

s ] B 0 (B

TSDF Operator’s name and mailing address
(Including phone No. and e-mall)

Re Sustainability Limited

Oppisite Vardhman Chemtech Lid, Village Nimbua,

P.O. Rampur Sainla, Tehsil Dara Bassl, Disit. Mohall [Punjab.) 140507
E-mil - operationspwmpEesustainabilitycom

Contact No.: 99142605516 |

q, TSDF Authorisation No.

HMC/TSDF/ 2007-08/ F-4205

10. | Waste Description

Evaborution Resdiie (37:3)

: Total Quantity
11,
= {MT)

2200 ki..&

12, Physlcal form'

{Eulldf Semi- Solid/Sludge/Oily/Tarry/Slurry/Liquid)

13, | Special handling instruction and additional
Information

Use Nose M:s_h Dispusamask & Hand Giﬁv/u

14, Generator’s Certificate

- T ] an T *'i
‘___'LCL'._-.:HE ;_,* fescisnces Lic. and labeled, and are in all respects in proper
il 5,_ trany, -*q, i et conditions fur transport by road according to
ihe 2ol (i) INDIA applicable national- government regulaﬁnns

| hereby declare that the content of the conslgnment
are fully and accurately described above the proper
shipping name and are categorized, packed, marked

Name and namp

5 J,_A{A, Signah.rre

Maonth

15. Tmnspunf&lacknafn"ls\g“gTe nt of recelpt of Hazarduus Wasto

Name and mmﬁ' i’dﬁff"! Signature:

Manth

16. | TSDF ﬂpemtpffs mmﬁgﬂnn for recelpt of hazardous and other Waste

Namea and sta:mp: : Signature:

L

Maonth Da Year
e PBEPE)

| B ¥ e

NOTE ; Please Atach Comprehensive Analysis Report Photocopy

c&g—'ﬁ_ﬁ—ﬁ’w J COPY10Qf7

AL, Ty
To Du?urwur‘tfed To The PPCB / PCC By The Occunicr,

White Copy




FORM - 10

g (See Rule 19 (1)
MANIFEST FOR HAZARDOUS AND OTHER

192 155

Rev.No.-002
Dated:-22 April, 2016

WASTE

—1 Generator’s name and mailing address M‘]":’; Mﬁh‘ﬂé .Uahﬁ creneeld Ijﬂ (qu' {D
* i h i . ;
(including p one no.) ‘\f]‘“ "5 -ITMJPWE:MIC,F&J
E-mail 1D:- W
a _ SKS t\)aﬁr"ﬂjﬁnfsﬂ thos5ot
PWMP Membership No.:- e
5. | Generator’s authorisation No. anb* 120(87 9133
3. | Manifest Document No. 43770
4| Trasporter's name and address: Re Sustainabliity Limited
(including phane No. and e-mall) Oppleite Vardhiman Chemtech Ltd. Village Nimbua,
2.0, Rampur Sainia, Tehsll Dera Bassl, Distt. Mohall [Punjab.) 140507
E-mail - services. pwmp resustainabllity.com
Contact No.: 9781124324 >
5 Types of Vehicle (Truck/ Tankerfspucisfvahidaj
1 §. | Transporter’s registration No. HMC/TSDF/ 2007-08/ F-4205
7. | Vehicle registration No. P B 65 (}) 23% L\
8. | TSDF Operator's name and mailing address Re Sustain ability Limited

(including phone No. and e-mall)

Oppisite Vardhman chemtech Lid, Village Nimbua,

p,0. Rampur Sainia, Tehsi Dera Bassi, Disit. Mohall [Punjab.) 140507
E-miafl - upanﬁunmwmp@esuslamblﬁtv.mm

Contact No.: 99142605516

9. T5SDF Authorisation No. HMC/TSDF/ 2007-08/ F-42035 "
10. | Waste Description Evapsvation Rem e [3FDY
Total Quantity 3,‘:;. l{ 0
11, 'ia"
j (MT) i |
12. | Physical form (Solid/Semi- Solid/Sludge/ Oily/Tarry/Slurry/ Liquid)
13. | Special handling Instruction and additional Use Nose ha’i-:h DiS]Jl:Ing;] Mask & Hanﬁum
i information
14. | Generator's Certificate | hereby declare that the content of the consignment
T/ are fully and accurately described above the proper
shipping name and are categorized, packed, marked
' Alqurms T iShaninstOEs [ 40 and labeled, and are in all respects in proper
Suslsis .'J!.'.-—f-* -i'#l;- i A A conditions for transport by road according to
Vill. Sapean, PO, Misarsazth A applicable n ational- government regulations.
mps \E‘Tﬂﬁ’l_‘ﬂgnamre- Month Year
Name and stam : > n ”ﬁl
| "Hutosan S (E BB
15, | Transporter acknowledg "‘};.'uf Hazardous Waste
Name and stamp: E U ° ‘m' ture: Month Da Year E
Qrrurano i 2] ol2]2]
16. | TSDF Operator’s :nrﬁﬁca’rfﬁ}f?x recéipt of hazardous and other Waste
Name and stamp: = Signature: Month Da Year
ol (3  Elokl]
ot AEums Lilescie 1
NOTE : Please Atach Comprehensive Analysis Report Photocopy ( COPY10f7

To Do Forwarded To, The PPCD | PCC By The Oteuniar. ] |

White Copy



FORM - 10

(See Rule 19 (1)

193 156

Rev.No.-002
Dated:-22 April, 2016

' MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generator’'s name and malling addrass

L (Including phone no.)

M Prams Jfuses W (o

E-mail 10:-

”m”ﬂ-i'g“% ; MFCP-U

PWMP Membership No.:-

G

SAS Negah | PN Codue- 1Yecon

2 Generator's authorlsation No.

ALY abPligdhvan wo— 2304234123

3 Manifest Document No.

43774

s, | Trasporter's name and address:
{including phane No. and e-mall)

Re Sustainability Limited

Oppisite Vardhman Chemtech Ltd. Village Nimbua,

RO, Rampur Salnla, Tehsil Dera Bass|, Distt, Mohall (Punfab,) 140507
E-mail :- services.pwmp @ resustainability.com

Contact No.: 9781124224

5. | Types of Vehicle (Truck/Tanker/SpeciaTVehicle)
T 6. | Transporter's registration No. HMC/TSDF/ 2007-08/ F-4205
7. | Vehicle registration No. PR LS [:l A3pL
8. | TSDF Operator's name and mailing address Re Su stainabllity Limited

{including phone No. and e-mall)

Dppisita Vardhman Chemiech Lid, Village Nimbua,

0. Rampur Sainia, Tehsil Dera Bassl, Disit. Mohall [Punjab.) 140507
E-mail :- operationspwimp @esustainability.com

Contact No.; 99142505516

g, | TSDE Authorisation No. HMC/TSDF/ 2007-08/ F-4205
10. | Waste Description F Urg,}; ahaitoe PAdL g C 3'3--?)
11 Total Quantity L

; (MT) {168 Ton.

12, | Physical form

(S5T1d/Semi- Solld/Sludge/Oily/Tarry/Slurry/Uquid)

13. | Special handling instruction and additional
Information

Use Nose MeeF, Dispbsshle Mask & Hahd Gloves

,; 14. | Generator's Certificate

| hereby declare that the content of the consignment
are fully and accurately described above the proper
shipping name and are categorized, packed, marked
and labeled, and are in all respects in proper
conditions for transport by road according to

i&:._i;:ii‘;'ﬂ_lg ¥t Tapplicable national-government regulations.
Name and stamp: Wuif e o) 4 % Signatire iUl 1.0, 1 aManth . s
y -~ . et (ov) Dr¥R ] ﬁ o [ 4

16. | TSDF Operator’s cortificdiian for

15, | Transporter admawled;;m of Hazardous Waste
Name and stamp: o gnature: Manth Da Year i
~ o 08 BrRT

ru_fi?{t"uf hazardous and other Waste

NOTE : Please Atach Comprehensive Analysis Report Photocopy

Name and stamp: ps Slgnature: Manth ﬁi Year
|6 4 fo [ 2]3]
For ARUms L1EsCIences =

COPY10F7

XSr=cot

White Copy

To Be'Forwarded To The PPCE / PCC By The Occuni.r
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il FORM - 10

(See Rule 19 (1)

157

Rev.No.-D02
Dated;-22 April, 2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generator's name and malling address
{including phone no.)

E-mail 1D:-

PWMP Membarship No.:- ==

MIS Pumy Lidescrences I (UntT
Ju.m%o_ -Sunsfran Q&m&a_}m CFLJ
P' ‘Lj oS0 (;rq"

2. Generator's authorisation No.

Appled ajplicationns - 2206373133

3. Manifest Document No.

43777

4. | Trasporter's name and address:
(including phone No. and e-mall)

Re Sustainability Limited

Oppisite Vardhman Chemtech Ltd. Village Nimbua,

P.0. Rampur Sainia, Tehsil Dara Bassl, Distt. Mohali (Punjab.) 140507
E-mall - services.pwmp@resust sinability com

Contact Mo.; 9781124224

Types of Vehicla

-.._..-5:-

{Tru :kﬂanherfSpedaﬁehI:lel

6. Transporter’s registration No.

HMC/TSDF/ 2007-08/ F-4205

7. Vehicle registration No.

PB45 & £235Y

8. | TSDF Operator's name and malling address
(Including phone No. and e-mall)

Re Sustainability Limited

Oppisita Vardhman Chemtech Lid. Village Nimbua,

M0. Rampur Sainia, Tehsil Dera Bassl, Distr. Mohail [Punjab.) 140507
E-mail :» operationspwmp@esusLainability.com

Contact No.: 99142605316

g, TSDF Authorisation No.

HMC/TSDF/ 2007-08/ F-4205

10. | Waste Description

Evapovertion Residue /373)

Total Quantity
(MT)

12, | Physical form

2oty

(solid/Semi- Solid/Shudge/Oily/Tarry/Shurry/Liquid)

13, | Special handling Instruction and additional
Information

Uze Nose ﬁ;sk_. Dlsm:aﬂﬂ: Mask & Hand E}n/v‘as

14, | Generator's Certificate

1 P g g
¥ R s
® FIE . - g 1
il :.'- dgialy '-""' B A N ik 3T

Lo .

e St s

| hereby declare that the content of the consignment
are fully and accurately described above the proper
shipping name and are categorized, packed, marked
and [labeled, and are in all respects In proper
conditions for transport by road according to

Name and stamp: l-lh.w{::q. I;, g‘

ftamtany, applicable national- government regulations.
Siznaturn ﬁb Manth D Year
el ik BB

15.

Manth

=

Year

16, | TSDF Operator’s corti

:rr)ér.ﬂeﬁ;t of hazardous and other Waﬂn

L
Name and stamp: = Signature: Manth Year
g g% DOZE
For: L LT
NOTE : Please Atach Comprehensive Analysis Report Photocopy ag CORY10F?

White Copy

To Be Forbarded To The PPCB / PCC By The Occuni.r.
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FORM - 10 RewNo.-002
(See Rule 19 (1) Dated:-22 April, 2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generator's name and mailing address
L ﬂl‘l:lllﬂlnl phona no.) J Tﬂ{;’:i:S T “"a_‘:. npac T 44
Wit Sundren. RO, Mrtortae
E-mail ID:- Deenh=sf, (F2) INDIA
PWMP Mambership No.:- q,’)_ :
2. Generator's authorlsation No. qqk CJLMH‘ 1 IM “: :h .l Vo ,19 0 ,{ P 3-69 JfQZ ]
- T
8, Manifest Document No, 4 4 3 5 8
4, | Trasporter's name and address: Re Sustainability Limited
{including phone No, and e-mail) Oppisite Vardhman Chemtech Ltd. Village Nimbua,
. P.0. Rampur Sainia, Tehsil Dera Bassl, Distt, Mohall (Punjab.) 140507
E-mail :- services pwmp@resustainability.com
Contact No.: 9781124224
1
~ | Typesof Vehicle (Truck/Tanker/Spacialefiicle)
=
6. | Transporter's registration No. HMC/TSDF/ 2007-08/ F-4205
7. | Vehicle registration No. PE ‘;Q Bf_ ””}_f
8. | TSDF Operator's name and mailing address Re Sustaina bility Limited
(Including phone No. and e-malil) Oppisite Vardhman Chemtech Ltd. Villsge Nimbua,
P.0. Rampur Sainia, Tehsil Dera Bassi, Distt. Mohall (Punjab.) 140507
E-mail ;- operationspwmp @esustainability.com
Contact No.: 9914260516
9. TSDF Authorisation Neo. HMC/TSDF/ 2007-08/ F-4205
10. | Waste Description ET) g (301 )
g3, | Total Quantity /]
(MT) |l 1
12. | Physical form . (S8 /Sem- Solid/Sludge/Olly/Tarry/Slurry/Uiquid) |
13, ;Speclal l:iandlln; instruction and additional Use Nese-Mask, Dispossble Mask & Hand Gl ,
nformation T
4 | Generator's Certif ate I hereby declare that the content of the consignment
are fully and accurately described above the proper
shipping name and are categorized, packed, marked
| e i ey and labeled, and are in all respects in proper
Alums LATEsCiences Lud, conditons for transport by road according to
it Sondien PO NMEbs st ~_applicable natonal government regulaaons.
Name and stamp: - - (eby LI signature; P Menth Year
Mokieh < i (1T car e
) 174
15. | Transporter acknowl of Hazardous Waste .
=
Nameand stamp: (5 oo | ZSignature: Manth D Year
o) - A o] BT |
~ 16. | TSDF Operator's w@k@gw& of hazardous and other Waste !
Name and stamp: = Signature: Meonth Year
NOTE : Please Atach Comprehensive Analysis Report Photocopy 35 l;‘:' R ool

To Be Forwarded To The PPCB / PCC By The Occupler.

White Copy
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FORM - 10 Rev:N.-002
(See Rule 19 (1) Dated:-22 Aprii,2016

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Generator’s name and malling address
L {including phone no.)
E-mail ID:- Akume Lifieizmces
PWMP Membership No.:» e o). g el o o
2. | Generator's authorisation No. M&L‘F_i o ﬁ ! E E i ;2._? 6 F :}—fﬂ?
[ -
3. | Manifest Document No. . 44359
a, | Trasporter’s name and address: Re Sustainability Limited
{including phone No. and e-mall) Oppisite Vardhman Chemtech Ltd. Viliage Nimbua,
' P.0, Rampur Sainia, Tehsi| Dera Bassl, Distt. Mohali (Punjab.) 140507
E-mall :- services.pwmp@resustainability.com
Contact No.: 9781124224
i | Typesof Vehicle (Truck/Tanker/Specialivefiicle)
6. Transporter's registration No. HMC/TSDF/ 2007-08/ F-4205
7. | Vehicle registration No. PR AC Ve 12C
8. | TSDF Operator's name and mailing address Re Sustaing b"ﬁv Limited
(including phone No. and e-mal) Opplsite Vardhman Chemtech Ltd. Village Nimbua,
P:0. Rampur S2inia, Tehsil Dera Bassl, Distt, Mohali (Punjab.] 140507
E-mall :- operationspwmp @esustainability.com
' Contact No.: 9914260515
9, | TSDF Authorisation No. HMC/TSDF/ 2007-08/ F-4205 .
10, | Waste Description 9 o ,_ﬂ,dm .l\ a_ﬂ\ ( 3 ;— -~ )
Total Quantity i
11. =
() 0N (WT)
12. | Physical form . (s&itd/Semi- Solid/Sludge/Oily/Tarry/Siurry/Liquid) |
13, clal handling instruction and additional :
i b Use NoseMask, Disposable Mask-8Hand Gloves
714, | Generator's Certif ate I hereby declare that the content of the conslgnment
are fully and accurately described above the proper
B = , shipping name and are categorized, packed, marked
CaBoeitil A : 3 and labeled, and are in all respects in proper
> conditons for transport by road according to
& applicable natonal government regulaaons.
' DE Year
15,
s M
MEAE
16,
Name and stamp: — Signature: Month D Year
1‘—'?-_‘—‘:1
S <Zeov COPY 10f7
NOTE ; Please Atach Comprehensive Analysis Report Photocopy Auth, Slanatory

To Be Forwarded To The PPC8 / PCC By The Occupier.

White Copy




passbook for Re-refining/Recyclipg-o! Hazardous Wastes

160

Amexuvve -V

...................................................

Telephone/Fax No. : ... ‘i ?f‘fﬁ "‘38/!9 ........ e
E-mail Address ; %Qﬁb{ b.e.i @,«
; "

Registration No. ; fﬁ g H I

Date of Issue 20 DEJ 1o Z/J
Validity Period 2.8 [106/202].... Z».? 06 %Lé

Type & guantity of the Hazardous Waste{s} permitted for procurement and
recycling:

S Quantity
e Hazardous Wastes Type (Tons Per Annum)

umi QC !Q_oo#;,{,/qnnw
nHA A

-avcih wQ ot nﬁb@,évoo.ujl oo }{,.L/J M;g,

[GLH"\M.M ,

P =

71/ %
Senior’ En&ﬁlﬂ?‘?ﬂw}? ?L‘a!??
.-é!.h. Siunatory



Conditions of the Passbook for Actd@®8so 161

1. The passbook shall coase to b valid In case of expiry of tha valdity or
suspension or cancellation of any of the oxls shing consenta ynder Water
(Prevention & Control of Pollution) Act, 1974 aid A (Prevention & Contred
of Poliutiom Act, 1981 and authorizalivivundar Hazardous and other Wasts
(Management & Transbhoundary Movement) Rules 2016 as amernded

issued by the Punjab Pollition Control Board and shall remain in sahed T
consent(s) authonz ation me obtaed

The mdustry shall qol s earlior consent o operate undar the Water
{Frevention & Control of Pollution) Act, 1974 and Air (Pravention & Contrel
of Poliution} Act, 1981 and mlllmnmhnn under Hiazardous and other Wasta
(Management & 1r.ms.hc'-umjlaw Movoment) Rules, 2016 revalidated frr
allowing the operation of the univprocessing of hazardaus waste

LY

The industry shall comply with the conditions imposed by the Punjat
Pallution Control Board while granting the consents and authonzaton as
well as Slandard Operating Practices (SOPs) prescribed by the Central
Pollution Control Board (CPCBY Ministry of Environment. Forestsa
Climate Change (MoEF&CC) from such units, in totality

The re-refiner / recycler shall submit copies of the vahd consents and
authorization also to the auctioneer/ seller al the time of each procurarnent.

5 The re-refiner / recycler shall be responsible lo ensure that the quantty of
the waste (s) procured each time is endorsed in this passbook by the
authorized seller/ auctioneer, In case of import, this endorsement shall be
obtained from the Custom Authorities,

6. In case of imports [where permitted as per Hazardous and other Waste
(Management & Transboundary Movement) Rules, 2016]

(i) The recycler should submit the analysis report received from the

exporter to the PPCB each time the consignments of recyclable waste
arereceived,

(i) Copper contentin the consignment of Copper dross should be equal or
more than 65% of recoverable copper, Lead and Cadmium content in t
shall not exceed 1.25% and 0.1% respectively,

(i) Lead & Cadmium content in the consignment of spent cleaned metal

catalyst containing capper and copper reverts, cake & residues should
be equal or less than 1.25% and G 1% respectively.

{iv) Zinc contenl in the consignment of Zine ash should be equal or more

than 65% of recoverable Zinc, Lead and Cadmium content shal! not
exceed 1.25% and U 1% respectively.

(v} Lead content in the consignment of brass dross should be equal to or
lessthan 1.25%

y & This registered ro-refiner / recycler shall mantan the records of above
mentioned Recyclablo Wasto procuted 1o recycling and submit the Annual
Returns regarding utliization of such wasto to the Pumjab Pollution Controt
Board as UIFJ‘#’IIELUHE o thi Mz ardins nUn;j n-l 'm; Wﬂhh; ih&‘“fiqm!mﬂ[ s

Transboundary Movement) Rules 2076 %

Auth. Signatoey




10.

11.

13.

14,

16.

1l

18.

19.

20

21.

This ﬁamME shall be produced a{ @Btime of inspeclion upon request of
an oicer authorized by the Ministry of Environment & Forests (MoEF) /

g;g;f) Pollution Control Board (CPCB) or Punjab Pollution Control Board

The re-refiner / recycler shall not rent / lend / sall / transior this passbook.

Any_change in I!‘IE re-refining / recycling lechnology, disposal facility and
equipment as given in the applicalion shall only bo carded oul with prior
pernmussion of Punjab Pollution Control Board |

Transpanaiicnr processing, lrealment and disposal of wastes shall be
camed out strictly as per the Guidelines on "Management & Handling of
Hazardous Waste, 1991" Issued by MoEF and in accordance with the
Hazardous and other Waste (Management & Transboundary Movement)
Rules, 2016.

The hazardous waste generated from {he re-reflining / recycling process

shall be disposed off as per the Hazardous and other Waste (Management
& Transboundary Movement) Rules, 2016,

The unit shall take appropriate and adequate measures to control fugitive

emissions such that the Work Zone standards with respect to lead content
in particulate and other parameters are met.

The re-refiner / recycler shall obtain a copy of the analysis report of the used
oil/ waste oil from the generator at the time of each procurement and submit
same to Punjab Pollution Control Board, if applicable.

The stack emission and ambient air quality for lead content in particulate
should not be more than 10 mg/Nm? & 1.5 g/m®respectively, if applicable.

The unit should carryout Stack emission and Ambient Air Quality (AAQ)
monitoring for SPM, RSPM, S0O2, NOx and monitoring reports should be
submitted by the unit to the Punjab Pollution Control Board as per the
consent conditions.

For Lead Bearing waste units, soil and ground water from within the industry
premises should be analysed for lead at least once a year through a
laboratory recognized under the Environment (Protection) Act, 1986 as
amended and the analysis results should be submitted by the unitto Punjab
Pollution Control Board.

The industry shall comply with the "Guidelines on implementing liabilities to
environmental Damages," due to handling and disposal of hazardous
waste published by CPCB.

The industry shall comply with the Public Liability Insurance Act, 1991 (as
amended), whenever applicable.

The industry shall reuse its hazardous waste generated from the
reprocessing to the maximum exlent as possible and shall get the
remaining hazardous waste disposed through Common S%urage Trealmeql
and Disposal Facility (CSTDF), Nimbua, regularly and maintain and submit
records as prescribed under the HOW (M&TM), Rules, 2016 to the
concerned Regional Office of the Board.

Application (in triplicate) for renewal of .passt-c-nk shall be made well in

Tor Akums Lifesciences Lid.

Auth, Signntory

162



22

23,

24,

advance, atleast two months he{ﬁrﬁ ﬁxpir‘f. as per provisions of Hazardous
and other Waste (Management 1sboundary Movement) Rules, 2014

or as per the procedure sel by Funjab Poilution Conltrol Board, as amended
from time to time,

The passbook may bLe cancelled or suspendoed by PPCB as per the
provisions of Hazardous and aiher Wasle (Management & Tranalmundary
Movement) Rules, 2016, in case the re-refiner /recycler fails lo comply with
any of the conditions of the passbogk or with any of the provisions of the

Environment (Protection) Act, 1986 as amended or Rules mada Ihere
under

The industry shall comply with the above conditions as applicable to the

Industry w.r.t 10 the type of hazardous waste re-refining/ recycling and the
SOPs prescribed by MoEF & CC ICPCB/!PPCB for such units.

In ad‘?“_”“‘" lo above, Punjab Pollution Control Board may stipulate format
conditions, if so requiredin the interes| of environmen! prolection.

25.  Additional Conditions:

“\ 94

£ / ’ v
Date w}f{)é f}ﬁ?/’ _ AWlhorised Signatory

Plage: 'M&Jun._n For AluSeniar Pavitanmentdidhgineer

X 2o

Auth, Signatory

163




201

S PUNJAB POLLUTION CONTROL BOARD
PUNJAB
| ————— Lonal CiTice-1, Yatavaran Bhawan, Nabha Road. Patiala

m Website:- www,ppeb.gov.in
L\ T J 4
N | /4

(NTiee Dispateh No Registered/Speed Post Date;

Industry Registration [DD:  RIUS4SE52430 Application Ne:  [373//47

— .

To,
Kiran Sharma
(HMice ny. 17, Zod Floor, City Court COmmercial Complex, Kalka Highway, Zirakpur
Lirakpur, Mohali-140603

Subject:  Fresh Authorization for operating a facility for Collection, Generation, Storage, Transportation, Reception,
Treatment, Disposal, of Hazardous Wastes as per the Hazardous and Other Wastes (Management and
Transboundary Movemuent) Rules, 2006 .

Kiran Sharma of Surya chemicals is hereby granted an authorisation based on the enclosed signed inspection repont
for Collection, Generation, Storage, Transportation, Reception, Treatment, Disposal, on the premises situated at
Village ranimajra, tehsil derabassi, distt, sas nagar, punjab, Derabassi, Sas nagar-140501

L. Particulars of Authorization granted to the Industry

Authorieation No HWM Fresh/SAS2020013731 147
Date of issue @ 25/09/2020

Date of expiry : 10032025

Authorization Type: Fresh

2. Particulars of the Industry

Name & Designation of the Applicani Lldie Kumar Sharma, (Attorney)

Adddress of Industrial premises Surve chemicaly,
Village ranimajra, tehsil devabaysi. distt, sas nagar, g jial,
Derabassi, Sax nogar- 140504

Capital Investment of the Industry A6.68 fakhs

Category of Industry Red

Type of Industry 1072-Common treatment and disposal facilities- TSDF
Seale of the Industry R | Smalt N |

(MTice District | Sas nagar - =

For Alums Lifescienices Lud

YT e il il ol o i Bt fv-ulﬂm o
,E'ﬁ 8

Auth. Signatory




202

A Particulars of Wastes

Category of Hazardous Waste as per Authorised mode of disposal or wantity {(lon/annum
| the Schedules LIT and L1 of these recyeling or utilisaﬂunP:: co- ¢ = !
rules processing, elc
Schedule | 37.3-Concentration or Generation , 1.5 T/Annum
evaporation residues Collection ,
Storge ,
i Disposal
Schedule 1 33,1-Empty Gemeration , 30000 Number Annum
barrels'contniners/liners contaminated Colleetion ,
with hazardous chemicals fwastes Storage ,
ransportation ,
Reception ,
Treatment ,
e — __ Disposal

4. The nuthorisation is subject to the geneml and specific conditions us appended with the Authorization.

2ROI0M

{Rakesh Kumar)
Envirenmental Engincer

For & wit- besivalf
w

(Punjab Peliution Control Beard)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necessary action please:
he Environmental Engincer, Punjab Pollution Control Board, Regional Office, SAS Nagar,

_-.'" I. .l‘f')/-%. )
SV

(Rakesh Kumar)

Environmenial Engineer
Fowr & oy betlhaly
af

For Akums Lifesciences Lid.
- - et 1y — | - I m—— T FYF I (TS TA T

Auth. Signmiory
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(Punjab Pollution Contraol Board)

F-n: A

X<

th. Sipn tory
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(]

fr,

B.

204

TERMS AND CONDITIONS

GENERAL CONDITIONS

The authorised person shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.

The authorisation or its renewal shall be produced for inspection at the request of un officer authorised by
the State Pollution Control Hoard,

The person suthorised shall not rent, lend, sell. transfer or otherwise transport the huzardous and other
wastes except what is permitted through this authorisation.

Any unauthorised change in personnel, equipment or working conditions as mentioned in the application by
the person authorised shall constitute o breach of his suthorisation,

The person authorised shall implement Emergency Response Procedure (ERP) for which this authorisation
is being granted considering all site specific possible scenarios such as spillages, leakages. fire ete. and their
possible impacts and also carry out mock drill in this regard at regular interval of time:

The person authorised shall comply with the provisions outlined in the Central Pollution Control Board
suidelines on i Velmplementing Liabilities for Environmental Damages due 1o Handling and Disposal of
Hazardous Waste and Penaltyi; -

It is the duty of the authorised person to take prior permission of the State Pollution Control Board 1o close
down the facility,

The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental
ocaurrence dand its clean-up operation.

The record of consumption and fate of the imported hazardous and other wistes shall be maintained

The hazardous and other wiste which gets generated during recycling or reuse or TECOVETY OF pre-processing
or utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific
conditions of suthorisation.

The imperter or exporter shall bear the cost of import or export and mitigation of damages if any.
An application for the renewal of an authorisation shall be made as laid down under these Rules.

Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest
and Climate Change or Central Pollution Control Board from time o time

Annual return shall be filed by June 30th for the periad ensuring 3151 March of the year.

SPECIFIC CONDITIONS
1) The indusiry shall maintain vecord of generation of hazardous waste in form -3 on regular basis.

2} The tndustry shatlf not store hazardous waste in the premises for more than 06 months,

3 The industry shall record all receipt of hazardous waste to be wsed as raw material / for FU-pracessing in
the passbook ivsued.

4) The industry shall comply with all the SOPs/ guidelines prescribed by the CPCB for re-provessing of
hazardons waste

31 This authorization for catégory ne. 373 {x valid for generation, collection, storage and disposal
(Through TSDF). Wheveas, the authorization for categary no. 33.1 is valid for collection, treatment, storage
il re-processing,

I: -l \l-‘i:ll _:v".hﬁ'
AL o
-

BRI Sk

For Akums Lifesciences Lid.

=Thin —pim et M b Wa e FRCTA R L, D

oM

Auth>Signatory
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(Rukesh Kumar)
Environmental Enginecr

For & o belialf
of

(Punjab Pollution Control Board)

i-"UI:' s

X8 =eoM

| B ————_ L TN “:-"r'.':ﬂ}'. "'-;'__'_‘!:‘.T.I'.'r_'-
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207 Amexvre ST i

Haﬁzardoys Waste Room

For Akums Lifesciences Lud.

Y S Reco

Auth, Signatory



ANNEXURE-4 171

208
s A ygRe Jeen des @G LIFE

h e ifastyla for
s Oxm vean-1, v wes, s Qu, ufimesr- 47001 v Eheiranment
Phone ne, 0175-2301102 a-mall { ppebse_1p1Qyehoo.com
i ff R firft
REGISTERED
To
1 The Chiel Engineer [Disttibution « South),
Putijab State Power Corporation Lid,,
Patinla
b The Deputy Chiel Engineer (Operation),
Punjab State Power Corporation Ltd.
SAS Nagar
Subject: Directions u/s 33-A of the Water (Preventlon & Control of Pollution) Act, 1974 and ufs

31-A of the Alr {Prevention and Control of Pollution) Act, 1081 - M/s Akum Lifesciences
Ltd.. (Erstwhile Parobolic Drugs Ltd, L Vifl, Sundran, Mubgrakpur, Tehsil Dero Bossi, Distt.
A3 Nagat

Reference: Board's letter endst. no. 3542-43 dated 17/5/2023 and 8860-63 dated 20/11/2023

The Competent Authority of the Board has considered the matter and it has been decided
to restore the supply of electricity to the subject cited Industry temporarily for three months i.e. upto
29/2/2024 with the following directions u/s 33-A of the Water iPrevention & Contrel of Pollution) Act,

1974 and u/s 31-A of the Alr (Prevention and Control of Pollution) Act, 1981:

“That the outhorities concerned shall restore the supply of electricity to
subject cited industry for three months Le. upto 23/2/2024, with immediate

effect.”

it is, therefore, requested to comply with the above said directions concerning 10 the

above industry.
This issue with the approval of Chairman of the Board.
.-l-"'s'
Sr. Environmental Engineer
for & on behalf of the
Punjab Pollution Control Board
Endst. no. Dated

A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution Control
Board, Regional Office, 5AS Nagar for information and compliance. He is requested to visit the Industry
every 15-days and submit the progress made by the industry to achieve the compliance of the directions
issued and shall also process the applications for consent to operate applied by the industry immediately.

.-S
Sr. Environmental Enginear
for & on behalf of the

Punjab Pollution Control Board

Endst.no. _(J13C7 Dated ,fgﬁ%zhaﬂ!

A copy of the above is forwarded to M/s Akum Lifesciences Ltd., (Erstwhile Parabolic
Drugs Ltd.}, Vill. Sundran, Mubarakpur, Tehsll Dera Bassl, Distt. SAS Nagar for information compliance of
the following conditions:

1) The industry shall install APCD In addition to the cyclone already installed with the boller within
3-months.




<)
3)
4}

5)

€)

7

The Industry shall install 571 for the treals domestic wastewater within 3-months.
The Industry shall install ATFD with the ETP system within 3-maonths.

The industry shall carryout the Environmental Audit Study Report Tar the area Inside and oulside
the industry and shall include groundwater study, amblent alr quality monitoring, Solvent
Recovery Plant audit, ETP audit which should Intlude the adequaey of Zero Liguid Discharge (ZLD)
based technology ETP from a Technical Institute of good repute and submit the report within
3- months,

The industry shall submit a material balance statement for all the products being manufactured
within 3-months.

The Industry shall submit a Water balance statement for all the products being manufactured
within 3-months.

The industry shall immediately apply for consent to operate of the Board as required under the
Water (Prevention and Control of Pollution) Act, 1974 and the Alr {Prevention and Control of
Pollution) Act, 1981 and autharization as required under the Hazardols and Other Wastes
(Management and Transhoundary Movement) Rules, 2016.

1]
ental E anuer

for & an behalf of the
Punjab Paollution Cont{gl Board

Sr.E

17




210 ANNEXURE -5 173

o= PUNJAB POLLUTION CONTROL BOARD LiFE
M" Lonal Office-1, Vatavaran Bhawan., Nabha Road. Patiala / 'Erl.ﬁu:.‘nrgﬂl

uh sy
N | /4

Website:- www.ppch.zov.in

Office Dispatch No : Registered/Speed Post Date:
Industry Registration ID: RIZSASZI124 Application No : 24310427
To,

Lakshmipatt Sriram
Village Sundran, Derabassi
DerabassiMohali-140507

Subject: Renewal of Consent to Operate under section 21 of the Air (Prevendon & Control of Pollution} Act, 1981.

1. Particulars of Consent te Operate under Air Act, 1981 granted to the industry

Consent to Operate Certificate No. CIOA Renewal 5AS 202324319427

Date of issue : 2O/13:2023

Date of expiry : 28022024

Certificate Type : Renewal

Previous CTO No. & Validity : EI04: Fresh5A52022:19594899
From:18/11,2023 To:31A022023

2. Particulars of the Industry

Name & Designation of the Applicant Lakshmipaiti Sriram, (Vp-operation)

Address of Industrial premises Alwomz L ife Sciences Lid. ferstwhile Parabolic Drugs Lid),
Village: Simdran, Mubarakpur,
Berabazki Sas Nagar- 140307

Capital Investment of the Industry 24175.0 lakhs

Category of Industry Red

Tvpe of Industry Dirugs and Pharmacsuticals
Scale of the Industry Lorge

Siftace DEstrict S Negar
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The validity of consent to operate granted to the industry vide no. CTOAFrazh/SAS2022/19804800 dated 18/11/2022,
valid upto 31/03/ 2023 under the Air {(Prevention & Control of Polletion) Act, 1981, is hereby renewed upto 29/02/2024, with the
same conditions as mentioned therein and special conditions that: -
1 The industry shall install additional APCD in addition to the cyclone slready installed with the boiler within 5 months.
2_The industry shall tnztall STP for the treatment of domestic waste water within 3 months.
3.The industry shall install new ATED at the site. within 3 months.
4 The wdustry shall carryout the Environmental Andit Study Report for the area inside the industry and outside the industry and
zhall include Emuud water stody_ ambient air quality monitoring, Solvent Fecovery Plant-audit, ETP audit which should include
the adequacy of Zero liguid discharge based technology ETP from a Technical Institute of good repute and submit the report
within 3 months.
5.The indusztry shall submit a material balance statement for all the product being manpfactured within 3 months:
ﬁ The industry shall submit a Water balance statement for all the product being manufactured within 3 months.
7.The industry shall get the components of old ETP removed from the site, w ithin 02 months.
S The ndustry shall obtain permuzsion from PWRDA for abstraction of grovnd water and shall comply with the guidelnes
1zsued by PWRDA from time to time.
0 The industry shall not discharze any effluent at any vaauthorized place by any vnavthorized means e shall not discharge any
wastewater in any drain  intand sorface waters / drain/choe’pallsh/ onto land for stagnation or oufside fiz premises, atany time,
under any circomstances.
10_The industry shall ensure that the activities of unit does not create any nuisance in the surrounding areas and no public
complaints are received
11 The industry zhall apply for obtaining anthorization under the Harardons and Other Wastez (Management and Transboundary
Movement) Rules, 2016, within 13 days.
12_.The Conszent 15 being 1zzued to the mdostry based upon the documents’ information spbmitted by it along with the online
application form The Board would be at liberty to take penal action against the industry and its responsible’ concemed person(z)
in case information/document is detected as incorrect/false 'misleading at any point of time
13 In caze the industry fails to comply with the provisions of the W ater (Prevention & Control of Pollution) Act, 1974, Agr
{Prevention & Control of Pollution) Act, 1981, Environment {Prntemon} Act 1986 and'or any other eav ironmental law
applicable to the project and Rules, Circulars & Directions issued by the Board from time to fime, action as deemed fit shall be
taken against the industry.
All other contents zhall remain uachanged. This lefter zhall remain appended with the consent vide oo
CTOAFresh'SAS2022/10804800 dated 18/1172027; 1zs0ed to the industry under the A (Prevention & Control of Pollution)
Act, 1981

B

{Navtesh Singla)
Environmental Engineer
For & on behalf
sf
(Punjab Pollution Control Board)

Ends=t. No.: Dated:

A copy of the above is forwarded to the following for information and necezzary action pleaze:

Environmental Engineer, Punjab Pollntion Control Board, Regional Office. SAS Nagar
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{(Navtesh Singla)
Environmental Engineer
For & on behalf
af

(Punjab Pollution Control Board)
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Website:- www.ppch.zov.in

BRegistered/Speed Post Date:

Industry Registration ID:

RIZEAZIIT2Y

Application No: 14370475

To.
Himanzhu Saxena
Village Sundran. Derabassi
DerabassiMohali-140507
Subject:

Renewal of Consent to Operate under section 25 of the Water (Prevention & Contrel of Pollution) Act. 1974,

1. Particulars of Consent te Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificate No.

CTOW Renewal 5452023243 10425

Date of iszue :

2123033

Date of expiry :

28022024

Certificate Type :

Renewal

Previous CTO No. & Validity :

CIOW Renewal SAS2033/243 10425
From:18/11:2022 To:31003:2023

2. Particulars of the Industry

Name & Designation of the Applicant

Lakshmipaiti Srivam, (Vp-cperation)

Address of Induostrial premises

Akumz Life Sciences Lid (erstwhile Parabolic Drugs Lid),
Village: Sundran Mubarakpur,
Derabassi, Saz Nagar-I40307

Capital Invesment of the Induostry

241750 Inkh:

Category of Industry

Red

Type of Industry

Drugs and Pharmaceuticals

Scale of the Industry

Largs

‘Dfﬁte District

Akums L Scisnces Led ferztwhile Parabolic Dyugs Lid), il

| Sas Nagar
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This iz with reference to the request made by the indostry for obtaining renewal of conzent granted by the Board under
the Water (Prevention & Control of Pollution) Act, 1974,

The validity of consent to operate granted to the industry vide no. CTOW / Fresh | SAS / 2022 / 19895187 dated
18/11/2022, vatid upto 31/03/2023 under the Water (Prevention & Control of Pollution) Act, 1074, is hereby renewed upto
29/02/2024. with the same conditions as mentioned therein and special conditions that: -

1. The industry shall install additional APCD in addition to the cyclone already installed with the boiler within 3 months.
2. The industry shall install STP for the treatment of domestic waste water within 3 months.
3. The industry shall install new ATFD at the site_ within 3 months.
4. The industry shall carrvout the Environmental Audit Study Report for the area inside the industry and cutside the industry and
shall include grovad water study, ambient air quality monitoring, Solvent Becovery Plant audit, ETP audit which should include
the Edequam of Zero liquid dﬂcha.t'-?e bazed technology ETP from a Technical Institute of f good repute and submit the report
within 3 months.
- The industry shall submit 2 material balance statement for all the prodoct being manufactured within 3 months.

. The industry shall submit 3 Water balance statement for all the prodect being manufactured within 3 months.

' The industry shall get the components of old ETP removed from the site. w ithin 02 months

3. The industry shall obtain permission from PWRDA for abstraction of ground water and shall comply with the zuidelines
tzzued by PWEDA from time to time.
0. The industry shall not discharge any effluent at any vnavthorized place by any vnavtherized means 1. shall not discharge any
wastewater in any drain / inland surface waters [ drain/choe’nallah’ onto land for stapnation or outside itz premises at any time,
under any circumstances.

10. The industry shall enzure that the activities of unit does not create any nuisance in the surrounding areas and no public
complaints are recetved

11. The industry shall apply for obtaining authorization under the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016, within 15 days.

12 The Conzent is being issuad to the industry based upon the documents’ information submitted by it along with the online
application form. The Board would be at liberiy to take penal action agdinst the industry and its responsible’ concerned person(z)
in case information’ docoment is detected as incorrect/ false/'misleading at any point of time

13_In case the industry fails to comply with the provizions of the Water (Prevention & Control of Pollution) Act, 1974, Aw
(Prevention & Control of Pollution) Act. 1981, Environment (Protection) Act. 1986 and/or any other enx ironmental law
applicable to the project and Rules, Circulars & Directions issued by the Board from time to time, action as deemed fit shatl be
taken against the industry. All other contents shall remain nachanged.

This letter shall remain appended with the consent vide np. ETOW "Fresh 5AS / 2022 [ 19895187 dated 15112022
1zzeed to the industry wader the Water (Prevention & Control of Pollution) Act, 1974,

o LA

127023

{Navtesh Singla)
Environmental Engineer
For & on behalf’
af
{(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forefarded to the following for information and necessary action pleaze:

Environmental Engineer, Punjab Pollotion Control Board, Begional Office, SAS Nagar
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{(Navtesh Singla)
Environmental Engineer
For & on behalf
af
{(Punjab Pollution Control Board)
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—eee. . PUNJAB POLLUTION CONTROL BOARD ‘ '
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Office Dispatch No : BRegistered/Speed Post Date:
Industry Registration I :  R/2E4527724 Application No: 143790479
To.

Himanzhu Saxena
Village Sundran. Derabassi
DerabazsiAMohali-140507

Subject: Renewal of Authorization for operating a facility for Generation, Storage, Transportation, Recovery,
Treatment, Disposal, Incineration. of Hazardous Wastes az per the Hazardous and Other Wastes
(Management and Transhoundary Movement} Rules, 20146 .

1. Particulars of Authorization granted to the Industry

Authorization No HWMrenew / SAS2024/2431 9429
Previous Authorization No HWMAutfy PRIPSAS 2023/ 2306878133
Date of issune : 020172024

Date of expiry : 29035034

Previous Authorization Date of Issue : 14082023

Previous Aunthorization Date of Expiry : I6/10/2023

Authorization Tvpe : FEIEW

2. Particulars of the Industry

Name & Designation of the Applicant Lakshmipatti Srivam, (VE-Operation)

Address of Industrial premises Akumiz Jife seiences Itd (ersiwhile parabolic drugs iid),
Village: sundran, mubarakpur,
Derabassi Sas nagar-140307

Capital Investment of the Industry 24175.0 lakhs

Category of Industry Red

Tvpe of Industry Drugs and Phavmaceuticals
Scale of the Industry Larss

Office District Sas Ragar

"Thic & computer gamsrared document fram OCMME by PPCE™
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3. Terms and Conditions

Al the term and conditions same a3 mentioged in the original authorization no. HWM Auth PEIPISAS/ 2023/ 23068728135 dated
14/8/2023 (valid npto 16/10/2023), is hereby extended npto 20/2/2024. This extenzion letter may be appended with the original
authonization letter issued to the ndustry and subseguent extenzion letter with the following additional conditions that:

1)The indunstry shall comply with the provizions of the Hazardous and Other Wastes (Management and Transboundary
Movement) BEnlez. 2016, at all times.

2)The industry shall not generate any other category of hazardops waste in its premise, except the hazardous waste: mentioned
in thiz authorization.

3)The industry shall keep proper record of incineration of hazardous waste of different categories, at all times.

4)The industry shall submitt record of manifests of lifting of harardous waste in form 10, a= per the provisions of the Hazardons
and Other Wastes (Management and Transboundary Movement) Bulez, 20156,

5)The indnoztry shall not dispose any of the hazardous waste through any un-authorized’ legal mode, at any point of time.

MNT04

{(Rajeev Gupta)
Environmental Engineer

For & on behalf
af
{(Punjab Pollution Control Board)

Endst. No.: Dated:

A copy of the above is forwarded to the following for information and necezsary action please:

1) Environmental Engineer, Punjab Pollntion Control Board, Bepional Office. SA'S Nagar

F20132024

(Bajeev Gupta)
Environmental Engineer

For & on behalf
af
{(Punjab Pollution Control Board)
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